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LOK SABHA DEBATES

LOK SABHA
(Thursday, April 30, 1970]Vaisakha
10, 1892 (Saka)

The Lok Sabha met at Elepen
of the Clock

[MR. SPRARER in the Chair]
ORAL ANSWERS TO QUESTIONS

CopE or DiIsCIPLINE IN GOVERN-
MENT UNDERTAKINGS

*1321. Shri S. M. Banerjee : Will the
Minister of Labour and Rehabilitation
be pleased to state :

(a) whether the code of discipline has
been accepted and implemented in Govern-
ment Undertakings ;

(b) whether the Railways and Defence
Ministrics have refused to accept the
code ; and

(c) ifso, the steps taken by Government ?

The Deputy Minister in the Minis-
try of Labour , Employment and Rehabi-
litation (Shri S. C. Jamir) : (a) Yes, there
has been fairly wide acceptance of the Code
in these undertakings.

(b) and (c). The Code has generally been
accepted by Defence undertakings run as
companjes and corporations, except in a
few cases ; in two of the four excepted cases,
even some of the unions have not been
keen for its formal adoption. In the case
of Defence departmental undertakings and
the Rallways, however, where the Code has
not been applied, it has been pointed out
that the Joint Consultetion and Compul-
sory Arbitration Scheme, which provdies
the employees with an alternative machinery
is, in any case, available ; the Railways also

2

. have the Permanent Negotiating Machinery

and one of the two Workers’ Federstions
has not favoured application of the Code.

Shri 8. M. Banerjee : I am surprised,
Sir, this Code was unanimously accepted
at the MNainital Conference in 1958, but it
was not implemented either by Defence
Ministry or Labour Ministry and many
other Ministries as well as Central Govern-
mene. So, I would like to know from the
hon. Minister, now that he has said because
of the compulsory arbitration etc. it is
not being applied in the Defence Ministry,
whether he is aware that All-India Defence
Employees’ Federation is not a party to the
J. C. M. In view of the fact that they are
not there. May 1 know whether he would
feel that this Code of Discipline be applied
to the Defence Ministry so that the do's
and domg’s are equally applied to the em-
ployees and the employers ?

The Minister of State in the Ministry
of Labour, Employment and Rehabili-
tation (Shri Bhagwat Jha Azad) : Sir, it is
true that in some of the Defence under-
takings it has not been applied and, as the
hon. Member has said, the Federation is
not a party to it. We are pursuing with
the Defence Ministry that the Code of Dis-
cipline where it is not applied, should be
spplied. It may also be kindly remembered
that in the companjes and corporations
under the Defence Ministry—barring a very
few—this Code of Discipline is being app-
lied excepting the departmental undertakings,
We agree with the hon. Memb r and we are
pursuing with the Defence Ministry
that this Code of Discipline should be ap-
plied there also.

Shri S. M. Banerjee : In the Joint Con-
sultative Machinery the two main objections
rajsed by the All India Defence Employees
Federation were—one, outsiders will not

_be allowed to participate : that is, Shri S.

M. Joehi snd an oursider like me who has
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served in the Defence Department for 20
years, both of us have not been allowed to
participate in the J. C. M, Secondly, we
wanted an assurance either from the Labour
Ministry or Home Ministry that the right
to strike should be preserved and atrike
would not be declared superfluous or bad.
These were the two objections. I would
like to know what is the present position of
these two points, whether a clarification has
been issued by the Labour Ministry and, if
not, what steps are they taking ?

Shri Bhagwat Jha Azad : Sir, we are
aware of the viewpoints of the Federation
and these points had been presemted to
us. We know their point of difference.
We have constantly endeavoured with the
Defence Ministry and we are trying to re-
concile between these two viewpoints, This
is the reason why we have not succeeded
and that is why we are trying to find out how
to do it

Shri Indrajit Gapta : The hon. Minis-
ter just now sajd that moet of the Corpora-
tions in the Public Sector are observing this
Code. I want to know whether it is not a
fact that under the Code, where only one
Union exists that Unjon has automatically
to be recognised, and whether he is aware
of the fact that in N, I, D. C. at Delhi
where there is only one Union there with a
membership of over 60 per cent, it has been
refused recognition by the Corporation
authorities, although they say they observe
the Code of Discipline. What action do
you propose to take ? It is happening in
Delhi under your very nose.

Shri Bhagwat Jha Azad : We shall ook
into this case and shall take up this ques-
tion with the concerned Corporation,

M amam g e ¢ fs
SAATEA & ATH T AHAL W HAATAT §7
@ § WY AAGL W T WEA 1 qT
2 ? afx gt @Y < Feafor w1 gures & fag
WY F4T %20 JoT @ &7

st ATTEE W W STgt W oA
Gt T oW AN AT AATH W g W
oY g AR A wfAHTCETT @ 9w W’
W TEE s feo@amag
st wew fagrd wwRay @ WA 7 S
wwge wweA Y A & ok g 1w
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Loss SusTAINED BY DELHI CONsU-
MER Co-OPERATIVE WHOLESALE
SToRE

+
#1322. Shri Hardayal Devgun :

Shri Yajna Datt Sharma :
Shri Jai Singh :

Will the Minister of Food and Agricul-
ture be pleased to state :

(a) whether it is a fact that the Delhi
Consumer Co-operative Wholesale Store
has accumulated losses amounting to more
than Rs. six lakhs over the last five years ;

(b) whether it is also a fact that its pre-
sent indebtedness exceeds Rs.45 lakhs and
that interest on these borrowings alone
accounts for more than 25 per cent of the
working expenses of the Store exclusive of
its trading expenses ;

(c) whether it is also a fact that the cre-
dit of over Rs.12 lakhs extended by the
Store hes become a bad debt ;

(d) whether it is also a fact that the turn-
over of the Store has been rapidly declining
and its expensecs on establishment increas-
ing ever since its inception ; and

(e) if so, whether Government proposs
to wind up the Store and if not, the reasons
for continuing it ?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
evelop t and Co-operati (Shri

D. Ering) : (a) Yes, Sir.
(b) Yes, Sir.

(c) Efforts are being made to recover
the dues. The amount that is likely to be=
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come a bad debt cannot be assessed at this
stage.

(d) From 1967-68 onwards, the turn-
over has declined and establishment ex-
penses have increased in relation to sales.

(e) No, Sir ; the Delhi Administration
have taken steps to improve the working of
the Society. The management of the
Society has been entrusted to a Committee
nominated by the Delhi Administration,
which includes senior officials of the Ad-
ministration, and some improvement in its
working has taken place.

The Minister of State in the Ministry

of Food, Agriculture, Community De-
velopment and Co-operation (Shri Anna-
sahib Shinde) : About the names of the
members, I can give that information but,
2t the moment, it is not with me. But as
far as the individual responsibility is con-
cerned, out of the members, one Shri M.
C. Gupta was held personally responsible
for a loss of Rs.86,000. He has been called
upon to make up the loss. In the inquiry,
it transpired that other members also had
some responsibility because there were some
purchases which they should not have
made. A number of other things also trans-
pired in the inquiry. But the Delhi Ad-
ministration is looking into this. They
have taken necessary steps and, therefore,
this body was superceded sand new body
has been incharge of the affairs now. T
have mentioned in my msin reply to t‘he

Question, consisting of Shri §. C. Jain
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Shri Subhash Dus, the General Manager
of the Delhi State Co-operative Bank and
Shri S. P. Sood. They are the members
of the new body nominated.

Shri Annasahib Shinde. We will sup-
port all the steps. The hon, Member js
so closely associated with the Delhi Ad-
ministration. The Delhi Administration is
competent to take any steps. If any mem-
ber has committed any irregularity, I hope
the good offices of the hon. Member will
be used to take necessary steps against de-

faulters or against the persons responsi-
ble.

&t grmm™ daqw gy oo o
TR ITHT g2 $T T FA awrf &)
Foget AT HF IR A G WE |

Mr, Speaker : Why make allegations
against persons who are not here ?

Shri K. Suryanarayana May 1
know whether the Government is aware,
not only in Delhi State but in other States
of the country, there are a few gocieties
like this........

Mr. Speaker : No please. This is
only about Delhi.
Shri K. Suryanarayana :

It also con-
corns ather States. .

APRIL 30, 1970
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Mr. Speaker : This is not a general
question ; this is a very specific Question
about Delhi State. I am sorry I cannpot
allow it. Next Question.

FaLL 1N PropucTion or CoTTON
DUE TO NON-AVAILABILITY
oF COTTON SEEDS

+
¥1323, Shri 5. K. Tapuriah :

Shri N. XK. Somani :

Will the Minister of Food and Agri-
culture be pleased to state :

(a) whether Government have taken a
serious note of the declining cotton produc-
tion in the country for the last many years
due to non-availability of good quality seeds
and non-suitability of Indian soil for its
production ;

(b) how much foreign exchange is in-
volved in the impart of better,quality seeds
and cotton from abroad ; and

" (c) what steps Government propose to
take to improve the situation in this con-
text India being an agricultural country ?

The Minister of State in the Ministry
of Food, Agriculture, Community De-
velopment and Co-operation (Shri Anna-
sabib Shinde) : (a) to (c). A statement is
placed on the Table of the Sabha.

STATEMENT

(2) The production of Cotton has in-
creased from 28.74 lakh bales in 1950-51
to 52.70 lakh bales in 1968-69.

Good quality seeds of Indian Cotton
Varieties are available within the country
and Indian soils are suitable for their pro-
duction.

(b) There is no import of betrer quality
seeds. The wvalue of Cotton imported
during 1967-68 and 1968-69. was Rs.86.13
crores and Rs.58.93 crores respectively.

(¢) To increase the production of cotton
and to achieve self-sufficiency as far as pos-
sible, package programmes and cotton
development schemes sponsored both by
the Centre and the State Governments
are being implemented. For the programme
sponsored by the Centre, a provision of
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Rs.3.90 crores has been made for the Fourth
Plan, Assisted by the implementation of
these programmes and the cotton develop-
ment schemes, it is targeted to raise the
production to 80 lakh bales from the base
level of 60 lakh bales. When this produc-
tion level is reached, the imports can be
curtailed to four or five lakh bales from the
present quantum of seven to eight lakh
bales.

Shri S. E. Tapuriah : If you sce the
statement, you know that the only thing in
which Government excels is in the art of
jugglery of figures. While they say from
1950-51, the production has increased
many-fold by 1968-69 , will the Minister
tell us whether it is not a fact, if you see
from 1960-61, instead of 1950-51, that the
production of cotton has increased only by
§ per cent and, thereafter, every year, sub-
sequent to 1964-65, the production has been
less than what was produced in 1964-65.
May I now, Sir, if the Government is satis-
fied that good quality seeds of Indian cot-
ton varieties are available within the country,
why should we still go on importing cotton
worth about Rs.60 crores every year 7 Why
is it that our production per acreage has
increased only by 5 per cent and keeping in
mind the huge amount spent for import of
cottop, is it not worthwhile for the country
to import better cotton seeds so that the
yield per acre is increased ?

Shri Annasahib Shinde : I appreciate
the anxiety of the hon. Member that the
cotton production is not coming up satis-
factorily, but it would not be correct to say
that cotton production has increased only
by 5 per cent.

Shri 8. K. Tapuriah : Since 1960-61.

Shri Annasahib Shinde : In fact, =
has already been explained in the statement,
we started in 1950-51 with a production
of 28.77 lakh bales and the actual produc-
tion in 1969-70 was 60 lakhs bales though
there have been ups and downs. The
hon. Member is aware that cotton is grown
in mostly unirrigated areas. Only 15 per
cent cotton js irrigated and 85 per cent is
in unirrigated. Naturally, the failure of
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being’ made to increase the production.
State’ Governments as well as the Centre
are very much seized of the problem.

The hon. Member referred to seeds.
Sir, seed is the very basic input for in-
creasing cotton production. Development
of new seeds has been taken up by 1. C. A. R.
A coordinated project has been taken up
and nucleus seeds are being evolved of im-
proved varieties by I. C. A.R. In addition
we have also advised the National Seeds
Corporation to take up production of cer=
tified quality seeds of cotton and I think
with these steps in conjunction with the
steps taken by the State Governments,
it should be possible to make some progress
in the near future.

Shri §. K. Tapuriah : As the Minister
himself admits, it is required to have more
irrigagional facilities in cotton growing areas
ond he has mentioned that only Rs.3.9
crores have been made available for cotton
development programme in the Fourth
Five Year Plan. Will he tell us whether
it is a fact that the Ministry of Foreign
Trade has made a recommendation that at
least Rs.12 crores should be made available
for development of cotton growing areas in
the Fourth Plan and if so, what steps his
Ministry is taking to impress upon the
Planning Commission that Rs.12 crores
should be made available for development
of cotton growing areas ?

Shri Annasahib Shinde : Like other
crops, cotton also falls within the purview of
the State activitics. ‘That mcans that the
State Governments bhave to take steps.
Naturally the block grants are given to the
State Government by the Centre, but it is
for the State Governments to take necessary
steps to make adequate funds available for the
development of cotton.

As far as research 2nd other basic ac-
tivitics are concerned, the Centre has made
some provisions and I think if, at any stage,
we find that the funds are not sdequate for
research, I don’t think that the Government
of India will hesitate to make more funds
available for the development of research,
etc.

Shri N. K. Somani : One of the basic
T for failure on the cotton produc-

rein and a number of other cli fac-
tors affect the proeuction. But efforts are

vion front is exactly the lukewarm function=
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ing of the institutions that have been named
by the hon. Minister alittle while asgo.
The functioning of the Indian Council
of Agricultural Research and the National
Seeds Corporation leaves much to be de-
sired, both in the matter of evolution of
hybrid varieties of cotton seeds as well as
timely supplies in volumes that are needed
by the farmers.

In view of the fact that Sujata has now
recently been evolved and it is capable of
being spun upto 70 counts and which will
replace the long stapble fibre which is now
imported into the country and Mc. 156
which is also evolved, I would like to know
whether instructions would be given to the
National Seeds Corporation to produce
these two on a massive scale and make these
two varieties available to the farmers so that
the foreign exchange drajn could be stopped
before long.

Shri Annasahib Shinde : As I have
explained in the statement, we are not im-
porting seeds. (Inlerruplions). We  are
not spending foreign exchange for import
of secds.

Regarding the Indian Council of Agri-
cultural Research, I welcome the sugges-
tion of the hon. Member. But the hon.
Member may be aware of the fact that
formerly it was the Indjan Central Cotton
Committee which was in charge of this and
at that time the activity was much dispersed.
After the Indian Council of Agricultural
Research was reorganized, it has been possi-
ble now, as I referred to earlier, to under-
take co-ordinated project . Now the State
Governments, the Central Government and
the I. C. A. R. are pooling their experience
and there is much improvement over the
past.

3
®
3
3
:
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Shri Annasahib Shinde : Experts have
advised us that direct import and introduc-
cion of such seeds in our country is not a
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femsible proposition but whereever good
materials are available in important cotton
growing countries in the world we are pre-
pared to make that available to our research
organjsations and also the local strains which
will suit our climatic conditions are being
evolved.

Shri Annasahib Shinde: It is not
correct to make a statcment that the pro-
duction is going down as a result of price
policy. As I have said, production is not
going down; it is increasing. Of course,
it is not increasing as per expectations of
the hon Member. Naturally this will
receive our attention. But there is no
ceiling on prices. The current year prices
have been quite attractive to the producers
and they have benefited. As s result of
the demand by the hon Member himself
the ceiling on price of cotton was removed
2 years earlier. Only protection of mini-
mum price is there and for additional things
they get higher prices.

it darerw rfew: 47 g fr FoTE T
®roa a7 g /v !

Shri Annasahib Shinde: This was
explained on earlier occasions also. We
have consulted experts in this regard and
they say that it is not feasible, unless grading
stations are established all over the country
to fix up that price,

Shri Sradbakar Supakar: Having re-
gard to the rapid rise in population which
will be doubling within the next 30 years,
what long-term schemes are the Govern-
ment having to increase the production of
cotton, without incressing the area of cul.
tivation thereof ? May 1 know whether any
such long-term measures are contemplateq
by the Government ?
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Shri Annasahib Shinde : Government’s
approach has been explained many times.
We want to increase the per-acre yield.
We do not want to incresse the acresge.
We expect Rajesthan, Punjab and other areas
to come up with irrigation facilities for
for cotton development and such develop-
ments are taking place, and per-acre yields
are increasing.

Shri Sradbakar Supakar : When will

it be developed ? At what point of time
will the present production be doubled ?

Shri Annesah'b Sh'vde : It is very
difficult for me to give that forecsst.

it Avitwiw wwt: wer W AERT
A %gr § fF 2w ©f w7 oA HAIGwATH
Tt & W IR ot whwd feu § R
ag AT AT g § 1w I F qrd
(dY) & oY W @

To increase the production of cotton
and to achieve self-sufficiency es far as
possible, packege programmes and cotton
development schemes sponsored both by
the Centre and the State Governments are
being implemented.

g
5 PF

Shrj Annasabib Shicde : We candriw
the attention of the State Government to the
sus:“tion made by the hon. Member.

Shri 5. R. Damani : Our per acre yield
of cotton is the lowest in the world ; it is
113 pounds per acre whereas in other coun-
tries it is 650 pounds. Experiments have
been carried out and it has been proved
that the per acre yield has incressed by 250
pounds even in rainfed aress. The hon.
Minister hes said that steps have been taken
to increase the per-acre yield. We left it
to the States and in the last ten years no
improvement has taken place ; the produc-
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tion has declined from 60 lakh bales. There
fore 1 want to know whether Government is
considering or will consider the setting up
of 8 development board for cotton produc-
tion so that considerzble efforts are made
to increase the per acre yield of cotton.

Shri Annasahib Shinde : I have not said
that there is no possibility of increasing the
per aocre yield under rainfed conditions.
Isaid that there are certain limitations under
rainfed conditions but even under rainfed
conditions by tsking to plant protection
measures :nd by meking necessery good
sced material availible it is possible to in-
cresse the per-acre vield. As far as the
setting up of another agency is concerned,
we alreedy have a council forcdevelopment
of cotton snd that is doing good work.

ot wpaw ey el ;T g AW
2 5 w8 &7a %129 9 WAt @
ot @ & o 3w & afqar wf a7 ady
&) It ? ST g 9w § a7 89T gwT
BH AT FT Nq w07 6 3w F o g
arxr gmd § agt ot &1 faviw gy
FT & FUTH FT g1 FqQ ?

Shri Annasahib Shinde : Itis s sugges-
tion for action but it will all depend upon
the availability of irmigation facilities. Ra-
jasthan can possibly have areas where such
development can take place after irrigation
facilities are available.

Shri Manubhai Patel : This declining
production of cotton has not only to do with
cotton seeds—that is the main factor—but
also with the total Government policy. It
is due to the late variety cotton which comes
in the market at a later stage that prices fall
and as a result of that production also falls
because the farmers are not encourteged.
May I know whether Government has come
out with a secd for an early variety which
can be grown in-certain areas where the late
variety cotton grows ? About the imported
bales of cotten, will they be allowed to be
lifted only sfter the local bales are lifted 7

Shri Annasahib Shinde : As far as the
long duration or short durstion variety of
cotton is concerned, it is engaging the atten~
tion of the Indian Council of Agricultural
Research and other research orgenisations
in the country. As to when to release the
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imported cotton, I think, the hon. Member
will have to put the question to the Ministry
of International Trade.

&% foem “aepT’
+
*1324. st TR WO ATEATS

=it TrwaarT st e

of@dT  ®@ #r

(7) afzgt,at o frawi 9 7 ofadT
w9 a% f&q wmaa ?

The Minister of State in the Ministry
of Information and Broadcasting and
in the Department of Commuanications
(Shri I. K. Gujral) : (a) The producer of
the film “Samoskara’ has filed an appeal to
Government against the decision of the
Central Board of Film Censors refusing a
certificate to the film. The Government
after examining the film, have decided to
grant a certificate to the film subject to some
minor cuts.

(b) and (c) The entire question of cen-
sorship has been examined by the Enquiry
Committee on Film Censorship. The Re-
port of the Committee is under considera-
tion.

st T wreETs & T ST &
arr 9g § v swe feew g
qe &t ¥ faaew sy Ty ar ay fe st
¥ sfaarw s g7 ? @1 9WE WE]
wrrfwat of, wfat off faa® o afaey
wTar qr ?

Shri I. K. Gujral : As T have said, Go~

vernment did not impose any ban ; the
Government has agreed and has given an
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adult certificate already, subject to a few
cuts,

St T TR TS OE T OE
% & e faems gwd wfter &7 2-
TEF A F q@rEq ¢
Shri I. K. Gujral : The local committees,
that is, the examining committee and the
revising committee thought that the film
would not be suitable for public exhibition.
Government have not agreed with that con-
tengion,

Shri Kanwar Lal Gupta : What was
the unsuitable portion ? Give some de-
tails,

Mr. Speaker : He need not intervene
like this,
=t T Nare e ;1 qgR ag
ar f& gfars w0 s ?

FEsl 7 foew I8 & TX 7 qf@aT
W &1 gaE feqr &, 999 9= T
wroor fag &7

Shri I. K. Gujaral : So far as the cut was
concerned, they felt that the subject matter
of the film was such as might offend some
sections of the community. The revising
committee by a majority of 5 to 2 agreed
with the views of the examining committee.
Government have accepted the appeal of the
producer,

As to what arguments wefe given, a
number of Indian and non-Indian. .intellec-
tual film experts wrote to Government—
a number of M. P.s also did so—that the
decision should be recosnsidered. Their
main contention was that the film does not
offend any section, it only attacks ritua-
lism.

Shri G. Viswanathan : The film in
which some ideas of social reform are in-
troduced was not allowed to be exhibited
by the Cemsor Board which stands for 2
rigid status quo society. Were the reasons
for banning this film not assigned to the
producer or director ? Is it a fact that
after representation, the Minister himself
saw the film and wanted the ban lifted buz
that even after this order the vested interests
in the bureaucracy were mot Wwilling or
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were obstructing the movement of the file
for a long rime from the Ministry ?

Shri I. K. Gujral : Dealing with the
second point first, there was no such thing.
It was a film in Canarese and very few people
understand the language here. So it took
some time to understand it. I must say
that the film when seen and translated was
found to be a good onme. That was why
Government agreed and gave an ‘A’ certi-
ficate.

In the original appeal, the producer had
asked for a ‘U’ certificate. Because of one
scene therein, ‘U’ certificate was not possible,
Government agreed to give an ‘A’ certificate
subject to two cuts only.

Shri G. Viswanathan : Unnecessarily
a love scene was cut,

Shri Anantrao Pattl : May I know whe-
ther the film had a social reform theme
and whether the ban was put due to some
objectionable dialogue or objectionable love
scene ?

Shri I. K. Gujral : The subject matter
of the film is obscurantism and attack on it.
The two committees that [ mentioned felt
that the subject mat.er of the film and the
theme was degrading to the Brahmin com-
munity (Tnlerruptions),

Shri A. Sreedharan :
of the bag.

The cat is out

Shri I, K. Gujral : That was why they
thought that the whele film should be
banned.

There was no objection on the basis of
what my hon. friend has said.

Shri K. Lakkappa : Kannada is one of
the most ient, sof and lan-
guages in the country,

Mr. Speaker : I hope you will not tell
the whole story of the film here.

Shri E. Lakkappa : This film is very
modern, civilised and instructive, and re-
volutionary changes have been suggested
in this film. The Censor Board consists of
several people who wanted to suppress this
film because they had some motive, because
competition is going on between Hindi and

LS 2
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Kannada films. More than anything else;
they wanted to suppress the struggle and
social revolution depicted in the film. By
censoring this film, they have practised dis-
crimination. May I know the reasoms for
not allowing the film ?

Shri I. K. Gujral : I might disabuse my
hon. friend of the impression that it is a
revolutionary film. It is not a revolutionary
film.

Shri K. Lakkappa : It has the object of
reforming the society,

Shri V. Krishnamoorthi : We should
sec the film, otherwise this answer will not
be convincing to us.

Shri Eanwar Lal Gupta : Will you
invite us to see the fi'm? Only then we can
judge.

Shri I. K. Gujral : Most welcome.

The main point is that the whole con-
troversy is now over. The Government has
accepted the film, has issued the certificate
and the two cuts that the Government had
suggested have been accepted by the pro-
ducer.

Shri E. K. Nayanar : The Film Censor
Board is very motorious for censoring re-
volutionary films. The Enquiry Committee
has eriticised them....

Mr. Speaker : This is a bed practice
that you start reading an editorial or a
report. You put it in the form of a supple-

ry with reading it.

Shri E. K. Nayanar : The Film Censor
Board consists of persons who do not know
the A. B. C. of art and films, they are only
people who are spending time to get Rs.10
or Rs.15 a day. ‘Thatis the observation of
the Enquiry Committee. Such a kind of
Board censors the films which depict revolu-
tionary and social reforms in the Society.
May I know whether the Government has
taken into consideration the limitations of
this Board ?

It is not only in respect of Kannada.
Recently the famous dramatist N. N. Pillai
wrote a Malayalam story and it was filmed in
‘Madras. That was also censored. Re-
volutionary films in regional languages are
censored by ignorant persons and they dis-
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eriminate against films in regional languages.
They are ignorant persons who are sitting
at the top.

Mr. Speaker : This is about one film.
But you have covered the entire field of
film industry.

Shri E. K. Nayanar : Will the Govern-
ment consider changing the film censor
board ?

Shri 1. K. Gujral : I was expecting that
the hon. Member would pay me compli-
ments. We have given the certificate and
accepted the appeal of the producer. Ins-
tead of that my hon. friend is worried about
what happened at lower levels ; ultima=
tely when it came in appeal, the appeal was
by and large accepted. That is the more
important thing.

So far as the position of the ¢
board is concerned, the Khosla committee
report is before us. Whenever it comes
up it does not reccive so much attention on
other points except kissing. I am glad the
hon. Members are thinking of other things
and I may tell the House that when the
Khosla committee report comes up for
discussion they will see that the Govern-
ment had taken right decisions. They will
appreciate it at that time.

ShriS. M. Erishna : Dr. Anantamurthy's
provocative film Samskar deals with the
ritualistic aspect of Madhwa Brahmins.
Was not the script shown to Jagadguru
Shankaracharya who did not have any
objection to the script of that film ? Se-
condly, when the producer appealed to the
Central Government, they did not have
much option at all ; they had put in so much
money in the production of this film. Is it
a fact that fifteen eminent writers in Kan-
nada language have issued a public state-
ment calling upon the GoVernment to allow
this film to be exhibited without any cuts
at all because there was nothing objectionable
end if anything, the film is in favour of
certain social reforms in the country which
are overdue 7

Shri I. K. Gujral : By and large I am
in agreement with him. I have seen the
film myself... ... (Interruptions). Only two
small cuts were suggested and the producer
accepted them. One is a reference to
Shudras in a way which was not up to the
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mark. .. .......(Inlevuptions). and the se-
cond relates to gow mams and the producer
agreed to both the cuts. I am personally
of the view that this would bring credit to
us for having passed this film.

Mr. Speaker : Next question—Shri
Valmiki Choudhary—Shri Nitraj Singh
Chaudhary.

Shri Nitiraj Singh Chaudhary :
1325.

An hon. Member :Mr. Valmiki Chau-
dhary is present.

Shri Nitiraj Singh Chaudhary : He is
not puttng the question.

Mr. Speaker : He has no discretion.
If he is present he should put the question ;
or he shoud go out.

Shri Valmiki Choudhary: Shri Nitiraj
Singh is putting the question.

Mr. Speaker : I will not allow you later
on.

SHOWING OF SHORT DURATION
CroPs IN MADHYA PRADESH
ArTER HAILSTORM AND HELP
Given To FARMERS
+
#1325, Shri Valmiki Choudhary :

Shri Nitiraj Singh Choudhary:
Shri Devinder Singh Garcha :
Shri Manibhai ]. Patel :

Will the M inister of Food and Agricul-
tare be pleased to state :

(a) whether in view of the havoc created
with the Rabi Crops by the hailstorm in
Madhya Pradesh, Government have drawn
e scheme for salvage operation by sowing
the affected areas immediately with alter-
native short duration crops ;

(b) if so, the details thereof ;

(c) the extent of loss occurred to the
crops due to hailstorm in Madhya Pra-
desh ;

(d) the amount of credit to be given to
the farmers through the cooperative and the
nationalised banks ; and
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(¢) whether Government have g'ven any
subsidy to State Government for giving &
relief to the farmers and for repair of tanks
in the affected districts ; if sg, the amount
thereof ?

The Minister of State in the Ministry
of Food, Agriculture, Community De-
velop t and Coop tion (Shri Anna-
sabib Shinde) : (a) to (¢). A statement is
placed on the Table of the Sabha.

STATEMENT

(a) and (b). It is for the State Govern-
ment to do the needful in the matter, They
have, however, reported that they have
ordered all the District suthorities that in
the case of farmers whose crops/production
has been less than six annas, recovery of
land revenue dues may be postponed and
after due estimation of loss, as per rules,
the State Government may consider waiving
of the land revenue dues. For immediate
relief, following action is reported to have
been taken by the State Government :—

(i) Immediate repair operation to
Irrigation Tanks ;

(ii) Grant of Development [Production
Loans to farmers having 5 to 14
acres of land ;

(iii) Grant of Seed Taccavi to the
farmers ;

(iv) Opening of Cheap Grain Shop at
many places.

(c) State Government have reported
that during the months of January, February
and March, standing crops in some of the dis-
tricts in Madhya Pradesh were damaged to
some extent.

(d) It is reported that the State Govern-
ment have decided to grant Development/
Production Loans to farmers having five to
fourteen acres of land. Information sbout
the exact amount of credit given to the far-
mers and the sources through which they
are given have not been inmtimated.

(¢) State Government have not so far
approached the Government of India for any
financial assistance,

VAISAKHA 10, 1892 (SAKA)

Oral Answers 2

Shri Nitiraj Singh Chaudhary : [ seek
your protection. The question is something
and the reply is something different. Part (a)
of the question refers to alternative short
duration crops and the reply does not cover
the points raised by part (a). Similarly,
part (c) refers to the extent of the loss and
it hed not been stated in the answer. In
the month of January a very heavy hailstorm
hit eight districts in Madhya Pradesh and
the woret affected districts were Hoshanga-
bad where the loss was estimated over Rs.1
crore and Narasinghapur where the loss was
estimated to be over Rs.50 lakhs. I want
to know from the hon. Minister the actual
loss of crops in Madhya Pradesh due to this
hailstorm.

Shri Annasahib Shinde : The state-
ment explains some of the points raised
by the hon. Member’s question. Naturally
we have to depend upon the assessment of
the State Governments sbout damage to
crops ; we have no machinery of our own,
‘We have to rely on the information furnished
by the State Government. We repeatedly
requested the State Government to furnish
the necessary information, but the State
Government was unable to furnish that in-
formation. Therefore, that was mnot in-
cluded in the statement.

Shri Nitiraj Singh Chaudbary : Part
(d) of the questions asks the amount of credit
to be given to the farmers through the co-
operative and nationalised banks. Has any-
body gone to see those areas ? There is no
question of any crops there. Even birds
have died. People have nothing to eat.
Banks have not given them any aid. Has
anything been done by the Central Govern-
ment or the State Government to alleviate
their difficulties ?

Shri Annasahib Shinde : Ncturally it
is a matter within the purview of the State
Government. If the State Government
approaches the Central Government for any
mssistance we shall consider it.

Shri 8. 8. Kothari : It has come to our
notice that farmers are often ssked by the
bankers to furnish security which iz beyond
their capacity. Then some middleman has
to go and pleed his cause with the bankers,
becruse the agriculturist ie not sble
speak in the an;‘!]:lisn'cnted menoer that
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the bank éxpects. In view of this, what
steps are the Government taking to ensure
that loans are given speedily to farmers
without compelling them to morigage their
lands and that middlemen are eliminated
#nd loans are given easily to farmers ?

Shri Annasahib Shide : May I seck

your protection ?

Mr. Speaker : I think it comes under
(d)—co-operative and nationalised banks.

Shri Annasahib Shinde: To that extent
I may say that we have advised the State
Governments that crop-loan policy should
be purused. That means on the security of
crops loans should be given to farmers.
That is our broad approach.

Shri 8. 8. Kothari :
middlemen ?

Elimination of

ot firer e fH wew wdw AR
IrET ST, T F A A v ¥

Shri Annasahib Shinde: The procedure
is well established. The State Govern-
ments have to provide in their budgets some
amounts for relief. If the State Govern-
ments feel that that is not adequate, they can
approach the Centre and the Central Govern-
ment reviews the position, makes an assess-
ment and on the basis of the assessment the
‘necessary help is given.

Shri Sheo Narain : They have nation-
plised the banks and they must help.
(Interruption).

Mr. Speaker : Order, order. [ have
already given him an opportunity to put a
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question. I do not want to deprive him of
that opportunity.

Shri Bishwanath Roy : May I know
whether this method of sowing the affected
areas with alternative short duration crops
it-?!aﬂhya Pradesh was experimented in
#ny other State before-hand and whether it
was found successful there ?

Shri Annasahib Shinde : About the
short duration crops, it is for the State Go-
vernments to introduce it. If there is any
natural calamity and if the sowing of short
duration crop is possible, we would like to
encourage them. If they want us to supply
seeds we can help them. But it is for the
State Governments.

st mrar A § o wEem @
ST STeT g R oot s gae
Tamar & g7 @ @ 98 et & fF
v wor 7 wra fira @ s 9w frat
gifa g€ &, w7 v & ave 3 3 a@ey
fﬁﬂ‘l‘ﬁfﬁ'ml’ﬂ‘-ﬂ'mﬂfﬂ

Shri Annasahib Shinde : Naturally,
the State Governments are in charge of the
relief in such natural calamities. If they
wint to request the Centre for any assis-
tance, they can write to us. In this parti-
cular case, the State Government must be
thinking that their resources are adequate
to meet the situation.

st awea feg g : wien gtz
oY &4t 917 § fo & e &1 fame s
Tz E AET §, ¥ NHT F & sww ¥
TAT F {04 F97T GG Ted7 47 FOoA
AT AT R A FA ST AT G ] 7

Shri Annasahib Shinde :
gestion for action.

It is & sug~
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Stupy Mape By NaTioNaL La-
BOUR COMMISSION REGARDING
FarM LABOURERS

*1326. Shri Deven Sen : Will the Mi-
nister of Labour and Rehabilitation be
pleased to state :

(a3) whether it is a fact that a study made
by the National Labour Commission has
revealed that the farm labourers have not
at all been brought under the purview of the
Minimum Wages Act ; and

{b) if so, whether Government would
implement the said Act in case of the farm
labourers also ?

The Deputy Minister in the Ministry
of Labour, Employment and Rehaibili-

tation (Shri 8. C. Jamir) : (a) and (b). No. .

However, the National Commission on
Labour has observed in para 28.27 of its
report that therc are still some States which
have not brought large tracts of agricultural
employment within the ambit of the Act.
This matter has already been taken up with
the State Governments concerned.
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st gew W wgEg & WAy ot @
ST wTEAT g F ot afaee seg & e
A A9 a7 FH & fAd o oW
a7 frax femr s @ oF ofEr
& I A9 &7 e &@af §, < 7@

Shri Inder J. Malhoira : Which of the
States has got the maximum wage and
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which has got the minimum wage since
these wages were last revised ?
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TEFT FATAG T, 98 A1 Ageaqer

SHORT NOTICE QUESTIONS
Wyt § fawet w7 IR

N.Q.26. =it wAma fas : 7 Feard
e w7 9 a@T ¥ FAT HA
%) ¥r o aw & fF owreer
& Sorew wr fegfe fevamoew
¢ o qoma, gfamin, e,
73w WYX wE€hg Y fawelt wr
# wrer wert Fx Sy wf g ;

@) faoret ¥t ag Wit foow awg
WA W T FH G FE & fag

T W[ FEAE FA 1 4w
; WX

() faorsft & skeifrs aar wfw
grawnEl w1 EEE Fror fear grf
g ¥ g g 7

ferarf oran fae wwrew € Sw-wA
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(7) doma aar Atrw s
S 7 w9 forea W Y e 259,
w0 %2 faar &1 gfamm qaar e
T 7 Wt gH FnAr 9T w9 AT FY
Fq %7 faar &1 fawet & 7 freq &
famet gt wiifos @ar 7 Sv-
ATl F EET IAHFT 3% HAAA TE
FTET AT FHAT I qE FF A I A
frizgrit fr st frm s #Y ot
& o< fegfa &1 miwm @ § fag &4
¥ dwfoqs waw fan o &

ot srra fae © weer AgIRa, faed
10-12 §T9 ¥ TH GIHT *T a1 TE
Syafenat <t § foawwr aga aumar @,
UF a1 g9 W g AT 9T AR
WrEeET | IHIH a7 9% J4r A= gAT
qE, WTAE Y qTF IGT 91| 6T ¥
T Iaq 10-12 FOg &y 7 fae
Y |AT IEIATAT § 1 20 W FY wWATT
Fea g fFnfazamedra agtd fassn
fawraw & fag qret &1 TewTe ghar @
agt & formar ot frwear & SawT e
ErEd & T WIAT & 1 WT AT I
# 1H w4t &) fardt 7 ¥ 8T AT F
qu @ #t sifaw w4 ?

A gt @ 6 g wR A
20 dh

29

faqamg aw -
2 wrRw faar § wrod agt & feamai w1,
Zgada arai o e e far gegrdy faoe
w1 AT At Arafas seoewt v Ffe
IwrEHl & ag OF foT &1 &% wy frar
mar § ¥EEr @wg g wifge ! oag
¥ 7 AT AT H FA AGAE |

The Minister of Irrigation and Power
(Dr. K.L. Rao): The load on the Bhakra
system has been going up very rapidly. For
example, in Punjab alone, the load is now
half a million K.W. and it will go up to 1
million in the course of the next four years.
‘The Bhakra system is not sable to cope up
with the heavy amount of load built up in
the northern region very rapidly in Punjab,
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Haryana and Rajasthan, which draw power
from the Bhakia system. With regerd to
diversion of waters from Bshkra to Sutlej
to make morc power available, that is ex-
actly the idea of the Beas-Sutle) project, on
which we are now engaged. That is now
under construction and it is expected to be
commissioned towards the end of the fourth
plan. With regard to the cut, the Punjab
Government is seized of the matter and is
arranging the cutin a way thatis least harm-
ful to society. I may also tell the hon.
member that we are trying to reduce this cut
in Punjab-tiself. For exomple, vesterday
we got another machine onin Delhi and we
have reduced the load of the Delhi system.
Similarly, Rajasthan also is not rendering
power from Bhakra by taking from Cham-
bal. We have also arranged to stop supply
of pawer to U. P. We are trying our best.
The shortage will be there only for one

F¥T T & wafE wrafaw serEwt w5
feargl w1 g7 7 &1 fam &Y g2 & dar
%% TRl ¥l fear &7

Dr.E.L. Rao : [ have alrcady submitted
that it is the State Government who have

99 AR & WTAT T § T /AU Wraw §
f ¥w & oY fadw & arorrT F Y ot argey
v o% fear gar § @wrT &9 &, o
qTATA 34 § qangar g 7 @ § 9%

- ST FY AFATT &1 @1 & &Y 741 a<H7%

gt ¥ femal w1 91X oRT ghifrs
GTEATT T AT AW F Y AT AFEA g
QT § THHT AU 37 F) F41% & wife
TawT ol 91 7@ s atw £ 39g
¥ g wEm R W R

L 2 7T GHI TG IqTA 6 7
w1 ¥ Gifae e Ay & 93 e
4 ot nforr S9 €9 & ag Tga wer
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|AT WMEIT i 9T WEAT § a7 |\
ST AT I AT AW F o qga 97T
TT ¢ IUF foU qmaTaT FG W 7 oy
¥ Ayer AEn ?

Dr. K. L. Rao : This cut is purely tem-
porary and there is no question of a parma-
nent cut. The river Sutlej has low flows in
the months of March and April, and we
knew it perfectly. The load on the Bhakra
system has grown so much that Bhakra
alone is not able to solve the problem.
Therefore, in the lean period of March and
April—it may happen next year also—there
is bound to be cut unless we put some other
unit., We are hoping that we will be uble
to generate more power at Delhi. As re-
gards compensation I do not think there is
any compensation admissible because hydel
power is subject to variation.

FT ATEET § I8 IA%1 A¢! fa=r @
g faa & fad ag w=r
FTRE?

Dr.K.L.Rao: In regard to Harayana it
is entitled to 33 per cent power from Bhakra
System. But it is not taking up gll this
power because Haryana is getting power
from Delhi and Faridabad. With regard
to rate, 1 do not think 2 paise is correct. It
is more than 4 paise. It depends on the
sgreement between the various parties which
are in the Bhakra system.

Shri Shri Chand Goyal : Sir, this is an
jmportant question and I would ask a few

3
A
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pertinent questions from the hon. Minister,
First, you have said that the load on Bhakra
is rather great. Now, in order to relieve
this load you were to construct this power
house at Dehar.

»>

The time schedule for the construction
of this power house was by 1971-72. I
would like to be assured whether you will be
able to stick to the revised schedule, that is,
completion of the Dehar power house by
1973-74, because by the construction of
that power house you will be able to work
four new machines which will supply more
electric power,

Secondly, have you already constructed
the transmission linses ¢ My information
is that the transmission lines will not only
transmit the electric power which will be
created by the Dehar power house but this
power house will also release a large amount
of water which will be put in the Sutlej
thereby enabling you to work all the ten
machines. Therefore, have you started
the construction of these transmission lines
so that when the Dehar power house is
ready you shall be in a position to transmit
all the electric power that will be produced ?

Thirdly, I would like to know whether
you will be able to stick to the time schedule
of the new projects of Siul, Salal and Kissau
Dam which are to produce the necessary
electric power for the northern region.

Then, the Beas Control Board has no
engineer who can be called a power engineer,
These projects are suffering because there
are only irrigation engineers. Has the hon.
Minister, being an irrigation  engineer,
fancy only for irrigation engineers } He
is not posting any power engineers there.
These projects are mixed, power and irri-
gation, prajects : 70 per cent is power and,
30 per centis irrigation. But, unfortunately
the Chairman of the Board, the Secretary
and all the i s are irrgiation engi
and none of them is a power engineer.
Therefore the development of these pro-
jects is suffering. I would like to know
whether he would change the complexion
of these boards and give adequate represen=
tation to power engineers.

Lastly, T would like to know whether in
order to secure the best expertise and to
convert the regional electricity board for the
northern region of Jammu and Kashmir,
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L Himachal, Punjab and Haryana, into an ex-
ecutive body to end inter-State disputes,
you are considering the finlisation at an
carly date of the regional electricity board
scheme.

Dr. E.L. Rao : With regard to the Beas-
Sutlej project the hon. Member is quite
correct that it forms a very important part
of Power Supply for the morthern region.
Out ambition is to see that Beas project is
expedited as much as possible. Unfor-
tunately, these projects have gone up very
much in costs and, therefore, are facing a

v bit of trouble. Any way, we are hoping to
complete this project by 1973-74, It may be
a few months this way or that but we are
trying to stick to the target.

Then, about the transmission lines, it
does no* take more than two years to cons-
truct them. As I have already submitted,
because of the financial strain we are trying
to use whatever finances we have for the
construction of the Beas-Sutlej project and
the Pong Dam. We have already construc-
ted some transmission lines and will coms=
plete them as early as possible.

Shri Shri Chand Goyal : He is mis-
informing the House when he says that it
will take two years. It will take 7 to 8 years
to construct the transmissin lines. After-
wards he will say that they do not have the
transmission lines,

-

Mr. Speaker : Please do not interrupt
the Minister. He is the only Minister who is
so confident in his replies.

Dr. Ram Subhag Siagh : Does it mean
that others are not ?

Mr. Speaker : 1 am sorry. What I
meant was that he is all the time very much
unperturbed. The only thing about him
is that he never refuses a short notice ques-
tion and that is my headache.

Dr. K. L. Rao : What I was submitting
was that the generation of power takes longer
time than the transmission lines. We are
carefully planning it and you can rest assured

- about it.

I can assure the hon. Members we will
definitely see that the transmission lines are
put in time. We never allow transmission
lines to: lag behind.

Ls3
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As regards the Salal and Siul projects to
which the hon. Member referred, we will
strick to the time-schedule.

About the other question of the Beas
Construction Board, power engineers and so
on, what we do is, in these big projects,
in the first stage, when the civil engineering
works are more, we employ civil staff and,
when power system begins to be imple-
mented, we employ the power wing. Only
yesterday, we decided to have the power
engineering service and to have a Chief
Engineer for power. Otherwise, if we em-
ploy power engineers in the very beginning
of the project, it will be a waate of money.

About the Regional Electricity Board,
we have already got the Regional Electricity
Board in the northern range. It is func-
tioning. Each State takes up its chair-
manship by rotation. At present,
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De. K. L. Rao : We can evercome the
present shortage. But the main trouble is
there are so many applications for electricity.
1 do mot know whether the hon. Member
wants us to stop taking immediately any
sdditional load. TIf that is the desire of the
hon. Member, we can do that. Unfortu-
nately, the demand for power is so much
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that we are not able to refuse the demand.
We are trying to meet it somehow or other.
For example, the Punjab Government now,
in order to meet the rural power utilisation
and to make up the shortage in the villages,
have suggested to take some diesel sets.
The main point is, today, whatever demand
is there, we try to meet but the demand is
going up everyday. The demand of half a
million K.W. of power of Punjsb is going to
be 1 million Kw. in the next few years,

st wifercaT® AT - aIEE w)Y
s gfaen ¥ faoet e &, 5w &
Y2 o gord & wrerw atw ggar § I9N
F{ qraew g ¢ qoRAE & w19 o
ar 3a% fgara & foaaefr-fameit
Ft faeet wifed SaeT TE
2 ag swe-ufam &1 F Wt
ma!rfnﬁswmtrﬁ;

Dr. K. L. Rao : The allocation between
Punjab and Rajasthan is very clear. Only
between Punjab and Haryana it is not settled.
So far as Rajasthan is concerned, there is a
very definite allocation of water and power.
From the Bhakra system, Rajasthan gets
15.2 per cent. It is all fixed : it cannot be
altered. From the extra water that we are
going to get from the Indus, out of 15.85
million acres ft., Rajasthan gets 8 million
acres ft. of water. The only question is
sbout allocation between Punjab and Har-
yana. We are tryine to settle it. So far as
Rajasthan is concerned, the allocation is
clear and is fived.

Dr. Sushila Nayar : I would like to
know from the hon. Minister whether the
ctlculations of power supply made at the
beginning have been belied in the light of
experience and whether the silting that he
referred to a moment ago is much more than
what was anticipated. I am told that due to
the cutting down of forests higher up on the
Himalayan slopes, a lot of soilis washed down
by rains which is causing silting of Bhekra
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at an alarming rate. If this be so, T would
like to know from the hon. Minister what
precautions, if any, and what remedial
steps, if any, have been taken in this respect
so that this project fulfils the expecatations
with.which it was undertaken.

Mr. Speaker : This is a very simple
question and it has taken a lot of time by
questions and replies. I am feeling rather
helpless.

Dr. Sushila Nayar : The problem of
silting is very relevant, Sir. What is there
irrelevant—1 cannot understand. ‘This is
a very relevant question. What was the
calculation of anticipated power production?

Mr. Speaker : So far as you are con-
cerned, it is relevant. But I am asking
him.

D.r K. L. Rao : The hon. Member is
correct in drawing attention to the fact
that the Bhakra reservoir is being silted
up. But it is not at an alarming rate. Ori-
ginally we thought that there servoir will get
silted up in 500 years. We now find that it
will get silted up in 350 years. 350 years
itself is a long period. Compared to other
reservoirs in the country like D. V. C., this
reservoir is not getting silted up at all at an
alarming rate.

Shri Randhir Singh :
years there will be no dam.

Dr. K. L. Rao : In view of the fact that
this is an important reservoir and the floo-
ding of the head-works and the entire area,
we are going to build another dam higher
up in order to reduce the silting in the
reservoir. We are also taking up soil con-
servation measures that are necessary in
this regard.

In another 50

Dr. Sushila Nayar : He did not reply
to my question. What was the expected
generation and to what extent is it falling
short.

Dr. K. L. Rao :
all.

That is not affected at

ot AT A A wrEE AW A
feweft #1 St faroreft Freret 21 faeit
F1 & w17 arer fawet &7 F9 F ary
7 oft #€ arx dzw fed wnd § 1 & sy
TigaT g 5w aewre feslt et oy

'{vlﬁ'méﬂﬁ f& feoet & foaaT faomt
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Dr.E.L.Rao : The Delhi Bhakra power
is fixed at 1.2 million kilowatts. That is
pot being altered. The only point at this
moment is that whenever there is shortage
we must adjust, and that we are trying to do.
We are commissioning every unit that we
have got in Delhi. Whatever help we can
render to the system in the next few months
we must do. It is in thatway we are work-
ing. So far as sharing of Bhakra power
is concerned, there is no difficulty for
Delhi.

WRITTEN ANSWERS TO QUESTIONS

Neep Basep WAGE FOR
CHANDIGARH

*132%. ShriShri Chand Goyal : Will the
Minister of Labour and Rehabilitation
be pleased to state :

(a) whether Government have worked
out the need-based wage for the Union
Territory of Chandigarh ;
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(b) if so, the estimated number of Go -
vernment employees and semi-Government
employees in Chandigarh whose wages are
below the need-based wage ; and

(c) tl"u: steps taken or proposed to be
taken to secure the need based wage in the
Union Territory of Chandigarh ?

The Minister of Labour and Rehabili-
tation (Shri D.Sanjivayya). (a) No, Sir.

(b) Does not arise.

(¢) The structure of cmoluments etc.
of employees of Union Territories has been
referred to the Third Pay Commission, set
up by the Government of India.

FINANCIAL AID TO SMALL
NEWSPAPERS

#1328. Shri D. Amat :

Shri N. Shivappa :

Will the Minister of Information and
Broadcasting and Communications be
pleased to state :

(a) whether it is a fact that Government
have approved the modified plan for finan-
cial aid to small newspapers which has
been examined by his Ministry in consulta-
tion with the Ministry of Finance ;

(b) if so, the salient features of this plan ;

(c) the steps being taken to implement
it ?

The Minister of State in the Ministry
of Information and Broadcasting ; and
in the Department of Communications
(Shri I. K. Gujral) : (a) to (c). A proposal to
set up a Newspaper Finance Corporation
to g've financial aid to small and medium
newspapers in the country, is undsr active
consideration. It is not possible to indicate,
at this stage, the salient features of the
plan.

INDIAN NEWSPAPERS GETTING
FOREIGN ASSISTANCE

*1329. Shri Kanwar Lal Gupta : Will
the Minister of Informationand Broadcast-
ing and Communicati be pleased to
state :
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{a) whether Government are aware o)
the fact that some newspapers, magazines, etc.
get foreign assistance ;

(b) if so, the names of such newspapers
and magazines and the names of the coun-
tries from where they get the assistance ;

(c) whether Government have made any
inquiry about the allegations ; and

(d) the steps Government propose to
take to check foreign assis*ance for the In-
dian newspapers and magazines ?

The Minister of State in the Ministry
of Information and Broadcasting ; and
in the Depariment of Communications
(Shri L. K. Gajral) : (a) to (d). An examina-
tion of certain aspects of the scope and na-
ture of foreign assistance to the Indian press
including news agencies has been under-
taken in a limited way and attempts are
being made to expedite the examination. In
this connection, attention is also invited to
the statement made by the Home Minister
ih the Lok Sabha on May 14, 1969, in re-
gard to the report of the Intelligence Bureau
on the use of foreign money in the last general
clections, as well as for other objectionable
purposes. Tentative legislative proposals
have been formulated to impose suitable
restrictions on receipt of funds from foreign
organisations, agencies or individuals other-
wisc than in the course of ordinary business
transactions. The principles underlying the
proposed legislation will be discussed with
leaders of opposition parties, before th,
legislation is introduced in Parliament.

SOYABEAN AS A SUBSTITUTE FOR
MANUFACTURE OF VANASPATI
AND ITS PRODUCTION

#1330. Shri Naval Kishore Sharma :
Will the Minister of Food and Agriculture
be pleased to state :

(a) whether it is a fact that Soyabean oil
can be good substitute for vanaspati manu-
facture in the country ; and

(b) whether soyabean has been success-
fully cultivated in the country ; if so, the
acreage thereof and the total quantity pro-
duced during the last iwo years ?

The Minister of State in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri Anna-
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sahib Bhimde) : (a) Soyabean OQil is not a
substitute for Vanaspati but only for indi-
genous vegetable oils used in the manufac-
ture of vanaspati.

(b) Soyabean has been successfully cul-
tivated in the country. Official estimates
of acreage and production thereof are not
available.

it el gro frarl o R @
/¥ ®1 WA 7 fean aran
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(a) o (7). fom Tow gol Q&7 sq9eqT & qC qOHTH A9 w¢
irwfltﬁrw‘lww%fqﬁmnﬁr a‘rﬁ:iqu‘ivﬂ'wwm%ﬁw
ﬁmnﬁr%ﬂwwm ANt @ & FEAE oo
TrET AN IR Eg AT E R A AE)
fararem
V4
30 A1, 1970 F1 a9 1969-70 F AT ¥AF WA § A FEW g
TR QAR FTFW e, w2 oA mn yew s awa gea W A 196869 ¥
%wﬁmnfwmmﬁuwn
(wf®3 s =) &)

31-3-70  31-3=70  31-3-70 1968—60
% R T6 HST IR WEW &

g T TR fFarmn Sgmmw M ¥ g
T g7 W T TFAT  FT AT
S

1. satmw 8699.75  7672.80  1026.95 93.32
2. fagre 2313.62 170330 610.32 19.87
3. ofweslt amrer 106.43 79.16 27.27 0.01
4. wEw 58.77 52.36 6.41 0.01
5. qww 434.67 358.93 75.74 0.62
6. gfaaon 552.33 450.35 101,98~ 0.12
7. TS 120,91 78.86 42.05 0.06
8. wegwawW 204 .59 103 .94 100.65 0.19
9. gt 114,59 41,93 72,66 0.32
10, wiver s2w 2059 .56  1474.83 584 .73 11,60
1. ToTa 357.52 266 .01 91.51 5.44
12, wWgre 4785.88 338953 1396 .35 56.69
13. g 1396.99 110594 29105 56.74

14, & 125 .75 116.03 9.72 w7
15. afwe 18 1459 .86  1151.67 308.19 2,94
16. utfexf 62.25 30.95 31.30 0.33
wfew wd 22853 .47 18076.59  4776.8% 248.23
Atz e WYAH & 9 Y FTTATAI F AL A g Iqwey A § W IEhC &«
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A. I, R CoveraGe or INFLUX OF EasT
PakisTAN MINORITIES

#1334, Shri Samar Guha : Will the
Minster of Information and Broacasting
and Communicati be pleased to
state :

-

(a) whether A. I. R. reporters tried to
interview the refugees presently coming
from East Pakistan to ascertain the causes
snd broadcast the same ;

(b) whether the said subject matter was
adequately covered by the A. I. R. in Indian
and foreign services ;

(c) if so, the details about such broad-
casts |

(d) whether A. I. R. will undertake
systematic broadcasts through comment-
aries, talks by Indian minority leaders and
other representatives of various political
and cultural organiss*ions with a view to
appeal to the majority people and progres-
sive political parties of East Pakistan to create
peaceful and co-operative conditions there
for the security of life, honour and property
of the minorities in East P akistan ; and

(e) if 8o, the scheme of A. I R. thereto?

The Minister of State in the Ministry
of Information and Broadcasting ; and
in the Department of Communications
(Shri I. K. . Guyral) : (a) No, Sir. News
broadcast about the latest influx of refugees
from East Pakistan was largely based on
agency reports.

(b) Yes, Sir.

(¢) A statement is laid on the Table of
the House. [Placed in Library. See No.
LT/3355[70].

(d) There is no proposal to broadcast
programmes of the type envisaged in the
question. Important news pertaining to
influx of refugees and occasional commen-
taries thereon are, however, broadcast by
A. I R.

(e} Does not arise,
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Loan FROM NATIONALISED BANKS
rFoR OPENING New Post
OFFICES

*1335. Shri Yashpal Singh : Will the
Minister of Information and Broadcastimg
and Commaunications be pleased to
state :

(a) whether Government have approached
the Nationalised Banks for loans for opening
new branches of Post Offices ; and

(b) if so, the reasons for resorting to
such a step whereby the money meant for
development is sought to be diverted for
other purposes ?

The Minister of Information and
Broadcasting and Communications (Shri
Satya Narayan Sinha) : (a) No, Sir.

(b) Does not arise.

REDUCTION IN 'WHEAT IMPORTS
AND INCREASE IN Supsipy

*1336. Shri Rabi Ray : Will the Minis-
ter of Food and Agriculture be pleased to
state :

(a) whether it is a fact that Govern-
ment have decided to reduce the import of
wheat ;

(b) if so, whether this reduction will be
followed by the increase in the present sub-
sidy given by the Government ; and

(c) the details thereof ?

The Minister of State in the Ministry
of Food, Agriculiure, Community De-
velopment and Coopcration (Shri Anna-
sahib Shinde ) : (a) to (c) The import of
foodgrains is being gradually reduced. Go-
vernment have decided that concessional
imports of foodgrains should be stopped
after 1971. For issue of wheat from Go-
vernment stocks, the cheaper imported wheat
is pooled with the costlier indigenous wheat.
With the import content of wheat in the
Central pool going down, the question of
the issue price of wheat in relation to the
procurement price would, naturally, have to
be reviewed. So far as the year 1970-71
is concerned, the subsidy that is likely to be
incurred has been calculated, taking into
account the likely imports during the year
and the subsidy is expected to be of the order
of aboyt Ra.1Q crores. :
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RATIONALISATION OF SUCAR
PricE STRUCTURE

*1338. Shri Bal Raj Madhok : Will the
Minister of Food and Agriculiure be
pleased to state :

(l) whether it is a fact that there is wide
disparity in the cost of production of sugar

in different factories within every zone ;

(b) whether it is also a fact that the
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velopment and Cooperation (Shri Anpa-
sahib Shinde) (s) As the cost of produc-
tion of sugar depends om a number of fac-
tors including the percentage of recovery
of sugar from the cane crushed, duration of
the season, efficiency of the plant and mana-
gement, it may vary from factory to factory
within a zone.

(b) No, Sir. The prices of levy sugar
have been fixed by Government on the basis
of cost schedules prepared by the Tariff
Commission after taking into account these
and other relevant factors. In addition,
the Commission have also provided for a
uniform return of Rs. 10,50 per quintal for
all factories.

(¢) Does not arise,

ADULTERATION OF RATIONED
WHEAT

*1339. Shri Chengalraya Naidu : Will
the Minister of Food and Agriculture be
pleascd to state :

(a) whether it is a fact that the wheat
supplied at the ration shops is mixed with
stones and other dirty things which has
been proved harmful for the health ;

(b) if so, whether this is being mixed by
the persons responsible for distribution ;

(¢) whether large complaints have been
received and no action has been taken so far
by Government ;

(d) whether Government would cone
sider to have surprise raids to these shops ;
and

(e) if so, what action has been taken
against the culprits ?

The Minister of State in the Minisiry
of Food, Agriculture, Commauaity De-
velopment and Cooperation (Shri Anna-

hib Shinde) : (a) No, Sir.

price fixed by the Tariff C will
face 8 number of factories in esch rome
whose cost of production is higher than the
price fixed by the Tariff Commission to
suffer heavy losses or close down ; snd

(c) if so, whether Government will
rationalise the price structure of sugar to
tide over the situation ? .

The Mipister of State in the Ministry
of Food, Agriculture, Community De-

(b) Does not arise.

(c) A few complaints alleging issue of
substandard wheat by the Fair Price Shops
were received by the Delhi Administration
end the Food Corporation of India. On
enquiry, the allegations were found to be
Rot correct.

(d) Checks of Fair Price Shops are
already being made by Delhi Administration.
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In addition, surprise checks are also being
made jaintly by senior officers of the Delhi
Administration and the Food Corparation
of India.

(¢) Since no instance of issue of substan-
dard quality of wheat by the Fair Price
Shops has come to the notice even during
the surprise checks, the question of taking
any action against the culprits does not
arise. )

PROCESSING AND MARKETING OF
SovaBean Y F. C. 1.

*1340. Shri Himatsingka : Will the
Minister of Food and Agriculture be
pleased to state :

(a) whether the Food Corporation of
India proposes to undertake processing and
marketing of Soyabean in the country to
boost indigenous cultivation and fuller utili-
zation of its high protein content ; and

(b) if so, the details of the proposal and
the steps taken in that direction so far ?

The Minister of State in the Ministry
of Food, Agriculture, Commuaity De-
velop t and Cooperation (Shri Anna-
sahib Shinde) : Yes, Sir,

(b) The Food Corporation of India has
been asked to offer price support to Soya-
bean at Rs.85 per quintal and necessary
arrangements arc being made by the Cor-
poration to purchase Soyabean at this price
wherever the prices slump belew this
level. The Corporation is also considering
a propasal of producing edible grade flour
from deoiled soymeal. The details of the
same are still being worked out.

A. I. R. STATION IN NORTH
BIHAR

*1341. Shri Sitaram Eesri : Will the
Minister of Information and Broadcasting
and Communications be pleased to
state &

(a) Whether Government have since
taken a decision regarding setting up of a
Radio Station for the Maithili speaking areas
of North Bihar ;

(b) if so, the location of the proposed -

Radio Station ; and
LS 4
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(c) if the location has not been finalised,
whether Government will consider the claims
of Purnea which is strategically impor-
tant ?

The Minister of State in the Ministry
oftInformation and Broadcasting; and
in the Department of Communications
(Shri L K. Gujral) : (a) Yes, Sir.

(b) Darbhanga.

(c) Does not arise.

MEETING OF REPRESENTATIVES OF
Trape Unions To CONSIDER
RECOMMENDATIONS OF NATIONAL
ComMMISSION ON LABOUR

*1342. Shri J. M. Biswas :
Shri Indrajit Gupta :

Will the Minister of Labour and Re-
habilitation be pleased to state :

() the rep ives of the
A.LT.U.C,LN.T.U.C, and H.M.S.
met recently in New Delhi to consider the
recommendations of the National Labour

heth

'Commission ;

(b) whether the meeting was cn.lle‘d at
the invitation of the Union Labour Minis-
try ; and

{¢) if so0, the outcome of the meeting ?

. The Minister of Labeur and Rehabili-
tation (Shri D. Sanjivayya) : (2) Yes.

(b) Yes.

(¢) After some informal diu:un_ion
amongst themselves, the _Trud- Union
leaders agreed to meet agein shortly.

OPENING OF SUPER MARKETS IN
DISTRICT AND SUB-DIVISIONAL
Towns

*1343. Shri Shiva Chandra Jha : Will
the Minister of Food and Agriculture be
pleased to state : .

(a). whether Government have any p!}n
to open “*Super Markets” in all the District
and Sub-Divisional towns in the country ;

(b) if so, the details thereof ; and
(c) if not, the reasons therefor i



51 Written Answers

The Deputy Minister in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri D.
Ering) : (a) No, Sir.

(b) Does not arise.

(¢) Upto March 1969,95 ‘Super Markets®
{Coaperative Department Stores) had been
set up mostly in larger towns number-
ing 83. The Fourth Plan envisages estab-
lishment of cooperative department stores
and large-sized retail units at selected cen-
tres, where there is good demand and po-
tential for such stores. The programme of
development of consumer cooperatives is
now in the State Sector, and it is for the
State Gov rnments to decide upon the na-
ture and extent of expansion of the pro-
gramme.

CoMPULSORY AD]UDICATION IN
INDUSTRIAL DISPUTES

*1344. Shri Shashi Bhushan : Will the
Minister of Labour and Rehabilitation

be pleased to state :

(a) whether Government intend con-
tinually to rely on compulsory adjudication
to the extent it has done in the past for the
settlement of industrial disputes ; and

(b) if not, whether Government will be
more inclined in favour of inducing the
parties to arrive at voluntary settlements on
bilaterial basis, which alone can ensure
labour-management harmony on long term
basis ?

The Minister of Labour and Rehabi-
litation (Shri D. Sanjivayya) : (a) and (b)
Thete has not been too much reliance on
compulsory adjudication for the settlement
of industrial disputes. The National Com-
mission on Labour has, however, recommen-
ded that a shift in emphasis and i ingly
greater scope for and reliance on collective
bargaining s call d for, The recommen-
dations of the Commission are under exa-
mination in consultation with the interests
concerned,.

ADJUSTMENT IN RADIO NEws
TmanGs FOr FARMERS

*1345. Shri Deorao Patil : Will the
Minister of Information and Broadcasting
and Communications be pleased to state :
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(a) whether it is & fact that the timing
of the radio broadcasting regarding news
for farmers is not being arranged according
to the convenience of the farmers ;

(b) whether there is a demand that the
regular radio news for farmers in the entire
country should not be given near about 6.00
p.m. in the evening but after 7.00 p.m. or
so when farmers have reached back home ;
and

(c) if so, the action taken in .his re-
gard ?

The Minister of State in the Ministry
of Information and Broadcasting ; and
in the Department of Communications
(Shri 1. K. Gujral) : (a) No, Sir.

(b) No, Sir.

(c) Does not arise.

2
4
K|
3

CoLLecTIVE FARMING
*1347. Shri N. R. Deoghare : Will the
Minister of Food and Agriculiure be
pleased to state :
(a) the areas in the country which Go-
vernment have selected for collective farm-
ing ;
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(b) the benefits expected from collec- Y W AT o gy F

It‘\ufe farming ; and

(c) the amount proposed to be spent on
the sheme by Government ?

The Deputy Minister in the Ministry
of Food, Agriculture, Community De-
velcpment and Cooperation (Shri D.
Ering) : (a) The Government of India do
not have any scheme for selection of arcas
in the country for collective farming.

(b) and (c). Do not arise,

Laws ror COMPENSATION FOR LoOsS
or LiFe orR LiMBs TO WORKERS
ENGAGED IN SMALL
ESTABLISHMENTS

#1343, Shri Bharat Singh Chauhan :
Shri Hukam Chand Eachwai :
Shri Onkar Lal Berwa :
Shri Bansh Narain Singh :

Will the Minister of Labour and Re-
habilitation be pleased to state :

(a) the provisions of law to compensate
the loss of life and limbs of workers in small
establishments like flour, cotton and oil
mills [machines employing one or two workers
and during work under contractors engaged
in construction work etc ; and

(b) if there is no adequate law in this
regard covering all contingencies the steps
being taken to enact such laws H

The Minister of Labour and Reha-
bilitation (Shri D. Sanjivayya) : (s) The
Workmen's Compensation Act 1923 pro-
vides for the payment of compensation for
death and disablement caused by employ~
ment injury to workmen drawing monthly
wages not exceeding Rs.500 employed in
Scheduled employments. Workmen em-
ployed in small establishments, irrespec-
tive of numbers employed therein are
covered if in the premises any manufactur-
ing process is carried on with the sid of po-
wer. Workmen employed in construction
work and working under contractors Aare
also entitled to the benefits of the Act.

(b) Does mnot arise.
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DEVELOPMENT OF CASHEW
INDUSTRY

#1350. Shri Arjun Singh Bhadoria :
Will the Minister of Food and Agricul-

ture be pleased to state :

(a) whether any programme for the
development of cashewnut Industry under
the Fourth Plan has been chalked out ;
and

(b) if so, the details thereof and the
Production and export targets fixed there-
under ?

The Minister of State in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri Anna-
sahib Shinde) : (2) Yes, Sir.

(b) Major emphasis of the scheme is on
intensifying production from existing plan-
tations through the organisation of Package
Programme. Schemes on pf duction of
high-yielding trees through cashew air-
layers organising demonstration plots for
popularising package of practices, and popu-
larising plant protection measures have been
included under package programme and
the schemes have been sanctioned by the
Government of India.
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Additional production target of 76,000
tonnes of rawnuts and export target of 80,000
tonnes of cashew kernels have been pro-
posed for the Fourth Five Year Plan.

LENIN CENTENARY PROGRAMMES
70 BE RELAYED BY A. L. R.
AND TELEVISION

8033. Shri Baburao Patel : Will the
Minister of Information and Broadcast-
ing and Communications be pleased to
state :

(a) the number and nature of pro-
grammes sheduled to be relayed by All
India Radio and televised by Television
Centre in connection with the Lenin Cen-
tenary celebrations in India ; and

(b) the cost of these
Government ?

programmes to

The Minister of State in the Ministry
of Infor ion and Broadcasting, and
in the Department of Communications
(Shri I. K. Gujral) : (a) 133 Radio pro-
grammes comprising of talks, features, dia-
logues, discussions, stories, question ,and
answers, commentaries and 5 T. V. pro-
grammes consisting of film documentaries,
feature films, travelogue have been sche-
duled.

(b) The cost of these programmes can
be ascer:ained and furnished only after all
the programmes have been broadcast. How-
ever, the estimated expenditure for booking
casual artists for participation in these pro-
grammes is Re.5,000.

Ovur-0r-TURN PROMOTION. OF
R. M. S. OFric1aLE OF DELHI
AR MAIL AND SORTING
Division, DELHI

8034, Shri Nambiar :
Bhri Satya Narain Bingh :

Will the Minister of Information and

Broad ing and Com ications be
pleased to state :
(a) whether out-of-turn-promotion to

nineteen Railway Mail Service officials of
Delhi Air Mail and Sorting Division was
givep in September[Dctober, 1968 ;
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(b) whether the promotees were senior-
most in service or junior in the semiority
list and what were their services ;

(c) whether these posts were specially
created for giving these nineteen officials
undue promotion and what is the total ex-
penditure involved in giving them promo-
tions by creation of these posts ;

(d) how long these officials will be
maintained in these posts ; and

(e) whether in view of recent Home
Ministry’s orders normal promotion by
seniority will be given to eleigible officials
by reverting them to former state ?

The Minister of State in the Ministry
of Information and Broadcasting and
in the Department of Communications
(Shri Sher Singh) : (1) Soon after the
illegal token strike of Central Government
employees on 19th September, 1968, a
serious situation was created in the Rail-
way Mail Service at Delhi where a large
number of fresh recruite had been engaged
in place of sorters who had been placed
under suspension following their arrest
for offences under the Essential Services
Maintenance Ordinance. It was found
necessary to strengthen supervision over
these recruits by creation of additional posts.
Nineteen additional posts in the supervisory
grade were, therefore, created and filled
by promotion of 19 officials who were the
only officials available in the Division eli-
gible for promotion. Officials senior to
them were not available for promotion as
they were either under suspension or were
on deputation elsewhere. In the circums-
tances it cannot be said that their promo-
tion at that time was out-of-turn. Subse-
quently Government decided to continue
these 19 posts and retsin the incumbents
in those posts till they are absorbed in the
regular cadre.

(b) A list of 19 officials indicating parti-
culars of their service is laid on the Table
of the House. [Placed in Library, Ses
Neo. LT-3356/70.]

(c) The posts were initially created
in the interest of service as there was need
for more supervisors in the conditions crea-
ted by the strike. They were not created
for the purpose of giving promotion tg
those officials.
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The additional expenditure incurred
upto the 30th April, 1970 is approximately
Rs.9,414. ’

(d) and (e)- A writ petition has been
filed in this case in Delhi High Court and
the case is sub-judice.

SurpLY oF TRANSISTORISED RADIO
SET TO STATE GOVERNMENTS

8035. Shri Baburao Patel : Will the
Minister of Information and Broadcasting
and Communications be pleased to
state :

() the number of low-cost transistorised
radio sets supplied free of cost to State
Governments for distribution to Village
Workers, State-wise, and the total amount
spent for this purpose so far, yearwise ;

(b) how many sets were given to Madhya
Pradesh during the last threc years, year-
wise and their cost ; and

(c) the reasons why these sets are dis-
tributed free ?

The Minister of State in the Ministry
of Information and Broadcasting, and
in the Department of Communications
{Shri 1. K. Gujral) : () Total number of
sets supplied free of cost during 1968-69
State-wise is given a5 under :

State No. of
sets
1. Assam 237
2. Kerala e 310
3. Madhya Pradesh 735
4, Maharashtra .. 189
5. Mysore 470
6. Orissa 757
7. Punjsb .. 598
8. Tamil Nadu 1071
9. Uttar Pradesh .. 598
4965

Total cost —Rs.4,65,369
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Besides these, B8 sets were supplied to
the Union Territory of Delhi.

(b) 735 sets costing Rs. 68,915.00 were
supplied in 1969 to Madhya Pradesh.

(c) With the introduction of the High
Yielding Varieties Programme in the coun-
try, Farm and Home Units were set up by
All India Radio in selected stations to sup-
port this and other production program-
mes. The units provide field-based and
problem-oriented broadcasts to farmers.
It was felt that programme would be immen-
sely useful to Village Level Workers, who
form the link between the farmers and the
technicians in improving their efficiency
and competence. Since it would not be
possible for individual Village Level Wor-
kers to purchase receiving sets on their own,
it was decided to provide the sets, free of
cost, on a pilot basis, through the State
Gover ts in selected High Yielding
Varieties Programme areas.

QUTSTANDING  LOANS  AGAINST
FiLm PRODUCERS ADVANCED BY
Fim FINANCE CORPORATION

8036. Shri Baburao Patel : Will the
Minister of Information and Broadcasting
and Communications be pleased to state :

(a) the names of film producers and the
amount due from each against loans and
interest of the Film Finance Corporation
with names of films as on the 31st March,

1970 ;

(b) the names of film producers who
have defaulted and are not likely to pay back
the loans and the steps taken against each ;
and

(c) the names of producers who have
been given remissions or instalments and
the reasons for the remissions in each
case ?

The Minister of State in the Ministry
of Information and Broadcasting, and
in the Department of Communications
(Shri 1. E. Gujral) : (a) A statement is laid
on the Table of the House, [Placedin
Library See No. LT-3357/70].

(b) Two statements containing the re-
quisite information are laid on the Table of
the House (Annexures ‘B* and ‘C’).
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(c) A statement is laid on the Table of
the House. [Plaed in Library See No.
LT-3357/70].

BripGe TOURNAMENT HELD WITH-
v THE Premises or HEavy
Power TRANSMITTERS ALL
InpIA RapIO, DELHI

8037. Shri Baburao Patel : Will the
Minister of Information and Broadcasting
and Communications be pleased to
state @

(a) whether it is a fact that a Bridge
Tournament was held some time ago within
the premises of Heavy Power Transmitters
of All India Radio, Delhi ;

(b) if so, whether the organizers had
taken permission for the same from the

Director General of A. I. R., if so, when
and whether proper entry passes were
used ;

(c) if not, the action taken by Go-
vernment against the organizers ;

(d) whether it is usual to hold different
tournaments in this area ; if so, the number
of tournaments held in the last 3 years ;
and

(e) the amount charged by A. L. R. for
the use of this ground housing the Heavy
Power Transmitters ?

The Minister of State in the Ministry
of Information and Broadcasting, and
in the Department of Communications
(Shri I. K. Gujral) : (a) Yes, Sir.

(b) The tournament was held as part of
the normal recreational activity of the Air
Beams Club of the High Power Transmit=
ters, A. I. R., Kingsway, Delhi and therefore
the question of the organisers taking permis-
sion from the Director General of All India
Radio, does not arise.

(c) Does not arise.
(d) Yes, Sir. Two.

{e) Nil.
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OeeniNG or PusLic CaLr OFFICES
IN RAJASTHAN

8038. Shri Naval Kishore Sharma :
Will the Minister of Information and
Broadcasting and Communications be
pleased to state :

(a) the number of Public Call Offices
opened in the State of Rajasthan in the year
1969-70 ;

. (b) how many are to be opened in the
year 1970-71 with particular reference to
Jaipur District, the places under considera-
tion of the Department and the criteria
for the sclection of such places for opening
of Public Call Offices ; and

(c) whether it is a fact that there is
much more need for the opening of such
Public Call Offices at Sacthal, Kundal,
Lawan of Dausa Tehsil, Banskho, Toonga
and Sameria of Bassi Tehsil, Gudha Kakla,
Badryal of Bandikui Tehsil, Nain of Baeraeh
Tehsil, Nails of Jama Ram Garh Tchsil of
Jaipur District ?

The Minister of State in the Ministry
of Information and Broadcasting, and
in the Department of Communications
(Shri Sher Singh) : (a) 83 long distance
public call offices were opened in Rajasthan
State in the year 1969-70.

(b) 50 more Public Call Offices are likely
to be opened in Rajasthan in the year 1970~
71. So far as Jaipur District is concerned, 15
places are under consideration and 8 of
these are expected to be provided with tele-
phone facility on the basis of remunera-
tiveness. The policy for providing tele-
phone facility at present is as follows :

Normally a public call office is opened
at a place having some sort of postal facili-
ties if the scheme works out to be remunera-
tive. But in order to extend the facilities
to undeveloped areas, a policy has been
evolved by the department to open public
call offices even on loss basis at certain
categories of statipns based on their ad-
ministrative importance, population and
remoteness from general telecommunica-
tion network. A limited number of pil-
grim centres, Tourist centres, Agricultural
and Irrigation Project sites and Townships
are also considered for provision of public
call offices.

w
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(c) Proposal for opening public call

offices at Sainthal, Kundal, Lawan, Toonga,

Nain and Naila were examined and found
to be unremunerative. These ~are not
category stations. There has been no de-
mand for opening public call offices at
Banskho, Samaria, Badrayal.

Public Call Office at Gudha Kantla has
been opened on 14th April, 1969,

SURFACE MAIL RATES FOR

PosT CarDS
8039. Shri Lobo Prabhu : Will the
Minister of Information and Broadcast-
ing and C ications be pl d to
state :

(a) with reference to report in Hindus-
tan Times dated the 13th April, 1970 whe-
ther Post Cards will be carried by surface
mail and if so, why the old rate 6 P. should
not be charged for it ;

(b) the cost of carrying a post card by
air and by surface respectively ;

(c) why should not there be two rates,
surface and air, for all letters (inland) and
post cards, the rates by surface mail being
the rates before they were raised last year ;

(d) the revenue from letters (inlands)
and postcards, if carried half by air and half
by surface, on the assumption that their
numbers will be those before the rates were
raised ;

(¢) when action will be taken to elimi-
nate stamping at the time of delivery and
what financial saving will this bring ;
and

(f) when the further report of the Tyagi
Committee on economy in the Department,
which wes promised when the rates were
raised will be available ?

The Minister of State in the Ministry
of Information and Broadcasting, and
in the Department of Communications
(Shri Sher Singh) : () This is one of
the recommendations made by the Econo-
my Sub-Committee set up at the time of the
last Conference of Heads of P. and T. Cir-
cles ete. This recommendation is currently
under examination by the P. and T. Board
and the point made by the Hon. Member
will be kept in mind.
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(b) and (c). Under'the All Up Schemes
air transmission is considered as a normal
mode of transmission for First Class mails
i.e. letters, post cards and letter cards with=
in the country. ‘Till the introduction of the
scheme in 1950. a separate air surcharge
used to be levied on articles given air-
transmission.

(d) At a rough estimate, there will be
reduction in the revenue by Rs.6.47 crores,
on the assumption that the current rates
will be for articles given air transmission
and the pre-May, 1968 rates for surface
transmission and that half the mails only are
being given air-transmission.

(¢) The scheme has been suggested to
be implemented on an experimental basis
at pelected stations and a final decision has
yet to be taken. Only after the scheme is
implemented, can its effect and resultant
savings be gauged.

(f) The P.& T. Tariff Enquiry Com-
mittee (1968) presided over by Shri Mahavir
Tyagi had not promised any further report.
However, their observations regarding
heavy expenditure in certain fields like re-
imbursement of medical charges, payment
of overtime allowances etc. are being ac-
tively pursued by the P.& T. Board. The-
first problem has been the subject of an ex-
haustive study by the Efficiency Bureau
of the Department and thir report has been
accepted by the P.& T. Board. Further
action is being processed in consultation with
the other Ministries concerned. The cur-
bing of expenditure on overtime is at pre=-
sent under study by the Efficiency Bureau.

TELEPHONES IN RURAL AREAS

8040. Shri Arjun Singh Bhadoria :
Will the Minister of Information and
Broadcasting and Communications be
pleased to state the number of telephones
Government have decided to install in the
rural areas in 1970 ?

The Minister of State in the Ministry
of Information and Broadcasting and
in the Department of Com i
(Shri Sher Singh) : About 7500 telephones
are likely to be installed in rural areas in
1970—about 7000 in the form of connections
from local exchanges and about 300 in the
form of Public Call Offices.




63 Written Answers
DirrereNCE 1N ‘COST OF PRODUC-
TION AND FACTORY PRICE OF
SuGARCANE IN HARYANA

8041. Shri Lobo Prabhu : Will the
Minister of Food and Agriculture be
pleased to state :

(a) With reference to the report in the
Hindustan Times of 16th April, 1970 whe-
ther growers in Haryana have started burning
their sugarcane ;

(b) what is the current selling price of
sugarcane and what is its average cost of
production in Haryana ; and

(c) the reasons for not subsidising the
difference between the cost of production
and the price factories are willing to pay,
to save waste of cane currently and reduc-
tion of its area in the future ?

The Minister of State in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation(Shri Annaa-
sahib Shinde) : (a) The Government of
Haryana have intimated that there is no
report sbout the cane growers of Haryana
having burnt ar having decided to burn their
sugarcane.

(b) The statutory minimum price of
sugarcane payable by sugar factories in
Haryana is Rs.7.37 per quintal. On the
basis of the indices of cost of inputs, the
Diirectorate of Sugarcane Development have
estimated that the average cost of produc-
tion of sugarcane is about Rs.2,400 with an
average yield of 47.6 tonnes of sugarcane per
hectare, giving an average cost of production
of about Rs.5.04 per quintal.

(c) Does not arise.

ViLLaces ProvIDED wWITH
Post OFFICES

8042. Shri Beni Shanker Sharma :
Will the Minister of Information and
Broadcasting and Communications be
pleased to state the number of villages for
which there is a post office ?

The Minister of State in the Ministry
of Information and Broadcasting, and
in the Depariment of Communications
(Shri Sher Singh) : About 95,000,
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REPRESENTATION FROM  CASUAL

LABOURERS IN Jatpur Division
WESTERN RAILWAY

8043. Bhri J. M. Biswas : Will the
Minister of Labour and Rehabilitation
be pléased to state :

(a) whether he has received any repre-
sentation from the casual labourers working
in the Jaipur Division of Western Rail-
ways ;

(b) if so, what are their grievances ;
and

(c) what action has been taken there-
on ?

The Minister of Labour and Rehabi-
litation (Shri D. Sanjivayya) : (a) Yes.

(b) (1) Casual warkers should be given
the status of ‘temporary® after a continuous
service of 6 months.

(2) Workers engaged for regular work
even for a day should be paid in accordance
with the authorised scale of pay.

(3) Payments for the sheduled employ-
ments should be made in accordance with
the rates fixed by Government of India
under the Minimum Wages Act.

(4) In the case of other employments,
duily rates of wages should be fixed every
Yyear,

(5) Service Rules for the casua] workers
should be made in accordance with the
Industrial Employment (Standing Orders)
Act and they should be got certified from
the Regional Labour Commissioner,

(6) Arrangements in respect of medical
treatment, sick Jeave and other social secu-
rity benefits should be made under the
Employees’ Provident Fund Act, 1952,

(7) The workers should be paid Provi-
dent Fund, Pensi and G ity under
the Employees’ Providemt Fund Act,

(8) Twenty per cent permanent posts
should be filled by cesua] workers,

(c) The points raised are under exami-
nation,
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Non-Issue oF INvITATION TO NorTH
KOREAN DELEGATION TO INTER-
NATIONAL FiLm Festrvar
1N DELHI

8044. Bhri Yogendra Sharma : Will
the Minister of Information and Broad-
casting and Com i ions be pl d
to state :

(a) whether it is a fact that at the In-
ternational Film Festival held in Delhi, no
delegation was invited from the Democraric
People's Republic of Korea (North) ;

(b) whether it is a fact that an invita-
tion was sent tc the South Korean Govern-
ment ;

(c) whether it is a fact that in 1969 one
dancing group was invited from South
Korea ; and

(d) if so, the reasons thereof ?

The Minister of State in the Ministry
of Information and Broadcasting, and in
the Department of Communications
(Shri I. E. Gujral) : (a) and (b). According
to the rules of the F. I. A. F. P. all countries
which produce more than 20 films every
year are to be invited by the host country to
international film festivals. North Korea
was not invited as she produces less than
20 films a year. South Korea was invited
because she produces many more than 20
films.

(¢} No, Sir.

(d) Does not arise.

AprricaTions PenpING FOR TELE-
PHONE CONNECTIONS IN JAIPUR

8045. Shri Naval Kishore Sharma :
Will the Minister of Information and
Broadcasting and Communications be
pleased to state :

(a) the ber of applications pending
with the P and T Department for telephone
connections in the city of Jaipur ;

(b) the number of spplications pending
for installation of telephones connections at
the various exchanges in Jaipur District ;

(c) the reasoms for not providing tele-
phones ; and
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(d) time by which the connections to
the applicants will be provided ?

The Minister of State in the Ministry
of Information and lrudeuﬁng. and
in the Dep t of Com
(Shri Sher Singh) : (a) 728.

(b) 38, excluding 728 for Jaipur
City.

(c) Due to overall shortage of line ma-
terial cables and exchange equipment.

(d) This will depend upon the supply
position of essential material. Precise date
of wiping out the waiting list is therefore
not possible to be given.

OrenInG OF PosT OFPICES IN
RAJASTHAN DURING 1970-71

8046. Shri Naval Kishore Sharma :
Shri Ramesh Chandra Vyas :

Will the Minister of Information and
Broadcasting and Communications be
pleased to state :

(a) the number of Post Offices spened
in Rajasthan during 1969-70, districtwise ;
and

(b) the number of new post offices pro-
posed to be opened in Rajasthan during
1970-71, District-wise with particulars of
places in Jaipur District ?

The Minister of Statc in the Ministry
of Information and Broadcasting, and
in the Department of Commuaications
(Shri Sher Singh) : (a) Number of Post
Offices opened in Rajasthan during 1969-70,
district-wise.

Sriganganagar . . 4
Bikaner 10
Churu ‘e 8
Jhunjunu 6
Alwar 6
Bharatpur 10
Sawai Madhopur 19
Sikar ' e 1
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Ajmer .
Tonk .
Jaisalmer ..,
Jodhpur .
Nogaur e
Pali

Barmer

Julore

Siroh.

Bhilwara .
Udaipur
Chitorgarh ..
Dungarpur
Banswara
Bundi

Kota

Jhalawar

Jaipur

(b) Number of new post offices proposed
to be opened in Rajasthan during 1970-71,

district-wise.

Sriganganagar. .
Bikaner

Churu

JThunjunu

Alwar

Bharatpur ..
Sawai Madhopur
Sikar .-
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Tonk -

Jaisalmer .
Jodhpur
Nagaur ‘e
Pali ..
Barmer

Jalore o
Sirohi 7
Bhilwara

Udaipur

Chitorhgarh . .
Dungarpur

Banswara

Bundi

Kota

Jhalawar

Jaipur

68

Particulars of places in Jaipur district
where new post offices are proposed to be

opened in Rajasthan during 1970-71,
Exira Deparimenial Branch Posi Office

Mohabhatpur.
Deedawata.
Bhuispara.
Bilpur.
Amarpura.
Newar.

Deparimanial Sub-Past Offics

Civil Courts.
Arjun Lal Bethi Colony.
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ReconciLaATION OF Mmsnc
CrepiTS FROR DspucTIONS
TowarDs PREMIUM oOF
PosTaL Lire Insurance

8050. Shri S. D. Somasundaram :
Will the Minister of Information and
Broadcasting and Communications be
pleased to state :

(a) whether it is a fact that deductions
towards premium for the Postal Life
Insurance are invariably being made from
the pay bills of Government servants ;

(b) whether it is also a fact that neither
the Administrative Department nor the
Postal Department take sufficient care to
see that the Government servant does not
suffer on account of missing credits ; and

(¢) if so, the action proposed to be taken
by the Postal Department to reconcile the
missing credits with the Department con-
cerned without asking anything from the
individual ?

The Minister of State in the Ministry
of Information and Broadcasting, and
in the Department of Communications
(Shri Sher Singh) : (a) Except in the follow-
ing cases, the recoveries are made monthly
from the pay bills :

(i) In the case of first premium which
is required to be paid in cash at the
Post Office ;

(ii) I the insurant desires to pay the
subsequent premia also in cash at
the Post Office ;

(iii) If there hus been an omission on
the part of the Drawing Officer to
deduct the premium from the salary
bill (pay or leave salary) the amount
is required to be paid in cash at the
Post Office by the insurant within
21st day of the month to which the
premium relates.

(b) and (c). Care is being taken by the
P and T and the Administrative Offices to
see that the insurant does not suffer on
account of missing credits but still cases
do occur where details of recoveries are not
passed on by the Administrative Depart-
ments to the P L I Organisation. In
such cases enquiries have to be made from
the insurants also. Efforts are being made
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to reduce the incidence of such missing cre-
dits. The insurant is not treated as in
arrears of premia for the missing credits if
he furnishes Disbursing Officer’s certi-
ficate regarding recovery having been made
from his salary.

SHIFTING OF P. V. S. Been1 Fac-
Tory FroM KERALA TO
MYSORE STATE

8051, Shri P. Gopalan :

Shri A. K. Gopalan :

Will the Minister of Labour and Rehabi-
litation be pleased to state :

(a) whether it has been brought to the
notice of Government that P. V. S. Beedi
factory in Kerala has been shifted to Mysore
State with a view to defeat the provisions
of the Central Beedi Cigar Acts implemented
in Kerala ;

(b) whether it is also a fact that similar
shifting of factories has taken place pre-
viously also quent on the implementa-
tion of the said Act ;

(c) whether Government have any pro-
posal to make it obligatory for all the States
to implement the Central Beedi Cigar Act
fully ; and

(d) what further steps Government pro-
pose to take to prevent the shifting of the
Beedi industry from Kerala ?

The Minister of Labour and Rehabili-
tation (Shri D. Sanjivayya) : (a) It has
been reported that the management of P.
V. S. Beedi Co. Mangalore have taken the
decision to close down the factories in Kerala
on the ground that they were incurring losses.
‘The Central Act has been brought into force
in Mysore also.

{b) A complaint was rcccived in October
1968 that the management of the Mangalore
Ganesh Bcedi Works were proposing to
shift to Mysore where the Central Act had
not been brought into force at that time.

{c) The Act has since been brought into
force in all States where the beedi and cigar
industry is mainly located.

(d) the Mysore Government has given
the assurance that it will not encourage any

M

management to shift its facteries to tha
State.
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SuprLy oF MoperN HoTEL EQuip-
MENT BY BELGIUM

8054, Shri Muhammad Sheriff :
Will the Minister of Food and Agriculture
be pleased to state :

(a) whether any agreement has been
reached recently with Belgium for the supply
of modern hotel equipment ; and

(b) if so, the details thereof ?

The Minister of State in the Ministry
of Food, Agriculture, Community De-
velopment and Co-operation (Shri Aana-
sahib Shinde) : (a) and (b). A “Plan of
Operation” was signed between the Govern-
ment of India and the F. A. O. on 23rd
December, 1968, under which Belgium is
giving assistance to the tune of §. 40,176 for
equipment and training fellowships for the
Institute of Hotel Management, Catering
and Nutrition, New Delhi.
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SaLe or SkIins aAND Probucts
Mabpe ¥roM HORNS AND SKINS
OF INDIAN ANIMALS AND BIrDs

8058. Dr. Earni Singh : Will the
Minister of Food and Agriculiure be
pleased to state :

(a) whether Government have taken
any steps to prevent the open sale of skins
and products made from the horns and skins
of endangered Indian animals and birds ;

(b) whether it is a fact that though the
export of tiger and panther skins has been
officielly banned, these as well as the skins
of other rare and beautiful animals like
the snow leopard, clouded leopard, Hima-
layan lynx, crocodile, pine, marten, marmot
etc., are sold openly in hundreds in fur-
shops, Government Emporiyms and hotels
in all the large cities of the country ; and

(c) if so, what steps Government pro-
pose to take ta prevent this great drain upon
our already depleted fauna and the steps
that Government plan to take in this regard
vis-avis the State Governments ?

The Minister of State in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri Aana-
sahib Shinde) : (a) Yes, Sir.

(b) The export of tiger and Panther
skins has been banned. However except-
ing in the States of Gujarat and Maharagh-
tra, open sale of skins of wild animals takes
place in cities in other States/Union Terri-
tories. In the former two States, only those
possessing Trophy dealers’ Liecnce sell such
skins.

(c) The species which are considered
endangered [rare have been declared pro-

d. Tiger, | ds are not considered
rare. It is felt that there is a steady decline
in tiger population and States have been
requested to ban shooting of tiger for a
period of 5 years with effect from 1st July,
1970, on the basis of recommendation made
by the Executive Committee of the I. B. W.
L. at its meeting held on 3rd January,
1970,

States have been requestea to amend
their wild life laws and rules, to afford pro-
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tection to wild animals including rare ones,
outside the reserved forests as well as 1o
have effective control to restrict the internal
sale of wild animals products including
skins of rare and endangered species,

SMUGGLING OF FOODGRAINS TO
PARISTAN

8059. Shri Baburao Patel : Will the
Minister of Food and Agriculture be
pleased to state :

(2) whether Government’s attention has

been drawn to certain remarks made by
the Indian Council of Applied Economic
Research in regard to the State of Jammu
and Kashmir, saying ‘it has been imporring
much larger quantities’ (food-grains) than
its deficit would justify and’ since the food
grains in the State are sold at subsidised
rates and there is acute shortage of food on
the other side of the cease-fire line in the
Pakistan occupied ares, there is a feeling that
the food-grains are being smuggled out ;

(b) if so, Government's reaction thereto :
and

(c) the steps taken to prevemt smuggling
of food-grains into Pakistan and if not, the
reasons therefor ?

The Minister of State in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri Asna-
sahib Bhinde) : (a) The Government have
seen the observations made by the National
Council of Applied Economic Rescarch.

(b) and (c). The assumptions made by
the Council in coming to the conclusion are
not free from doubt. Without taking into
account the closing and opening stocks of
foodgrains in the State it is difficult tc
arrive at a correct figure of availability in
any particular year . Without a proper
comsumption survey it is also difficult to
accept any assumption sbout per capita
copsumption as relisble. In any case,
Government have not received any report of
smuggling of foodgrains from Jammu and
Kashmir so far.

DiIsTRIBUTION OF WHEAT RECEIVED
FROM AUSTRALIA

Shri Manibhai J. Patel :
Sbri Valmiki Chaudbary :

8060.
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Shri Deviader Singh Garcha:

Will the Minister of Food and Agricul-
ture be pleased to state :

(a) the mames of the States to which
70,000 tpns of wheat received from Australia
will be dmstributed ; and

(b) the details thesof ?

The Minister of State in the Ministry
of Food, Agriculiure, Community De-
velopment and Cooperation (Shri Anna-
sahib Shinde): (a) and (b). Stocks of food-
grains held by Food Corporation of India
are stored separately only according to their
quality and issue price and mot accoring to
their source or origin. This lot of wheat
received from Australia has merged in the
Central pool with stocks of similar quantity
received from other sources, and as such
it is difficult to name the States to which
it has been or will be distributed and to give
the details thereof.
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EpvucaTED UNEMPLOYED

8065. Shri Naval Kishore Sharma :

Shri Hardayal Devgun :
Shri Yajna Datt Sharma :
Shri Jai Singh :

Shri S. E. Tapuriah :

Shri N. K. Somani :

Will the Ministerof Labour and Rehabi-
litation be pleased to state :

(a) the total number of Educated un-
employed in the country, category-wise
(Graduates, Post-graduates, Engineers, Me-
dical Graduates, Technicians, Intermediates,
Matriculates and others) on the live registers
of Employment Exchanges in the country
as on the 31st December, 1969 ;

(b) the average increase in Educated
unemployed in the country and their esti-
mated number at the end of the current
Year ;

(c) the steps proposed to be taken to
reduce the gap ; and
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(d) whether Government propese to
adopt the policy of having graduates only if
it can provide jobs for them ?

The Minister of Labour and Rehabili-
tation (Shri D. Sanjivayya) : (a) All per-
sons on the live register of Employment
Exchanges are not necessarily unemployed ;
separate figures in respect of them are not
available. However, a break up of the
educated work-seckers on the live register by
educational levels, is given in the statement
laid on the Table of the House. [Ploced in
Libreny Ses No.  LT-3358/70].

(b) Information is not available.

{c) Various development programmes in
the field of agriculture, industry, transport
and communication, social services such as
education, helath and family planning and
social welfare included in the Fourth Five
Year Plan are expected to provide increas-
ing employment opportunities for unem-
ployed (including the educated). The in-
creasing stress on rural electrification and
diversification of industrial activity in rural
areas and development of agro-based indus-
tries envisaged in the Fourth Five Year
Plan would require the services of persons
with higher qualifications. Organised in-
dustries and mining are likely to oﬁ'er
larger openings to engineers, techni
skilled, semi-skilled and upskilled workers
The services sector (Education, Health
and Family Planning etc.) is also expected
to provide considerable employment oppor-
tunities to teachers, doctors, and para-
medical personnel.

(d) No.

CoNVERSION OF GARBAGE INTO
ManUurg AND CoST OF SETTING
Ur A Prant THEREFOR IN
CALCUTTA

8066. Shri Beni Shanker Sharma :
Will the Minister of Food and Agriculture
be pleased to state :

(a) the approximate quantity of garbage
that is accumulated in Calcutta every day ;

(b) whether any study has been made to
convert this garbage into valusble man-
nure ,

(c) if so, what will be the cost of install-
ing a plant for conversion of the garbage
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into manure per ton and the nppromltn
value thereof ; and

(d) if the Government are not prepared
to instal such a plant in Public Sector, whe-
ther it has explored the possibility of start-
ing the same under Private Sector ?

The Minister of State in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri Anna-
Sahib Shinde) : (a) The approximate quan-
tity of city garbage available in Calcutta
is 2000 tonnes per day.

(b) Yes. A study an the scope and pos-
sibilities of setting up compost plants in
Calcutta to manufacture organic manure
from city garbage has been made by @ Com-
mittee set up by West Bengal Government
in August, 1967.

(c) The C ittee recor ded that
initially three units of the compost plant
and with a total capacity of dealing with
450 tonnes of city garbage a day should be
set up at the Dhapa dumping ground, at an
estimated capital cost of Rs.69.0 lakhs. The
finished product available annually would be
98,000 tonnes. The recurring cost on
production of the finished product and trans-
port of the same to the nearest points of the
consumers within a radius of 65 Kms. by
road and to any rail-head on the broad
guage line on the Dhapa side of the Ganges
worked out was Rs.22.0 lakhs. The cost
per tonne of finished product on this basis,
was worked out to roughly Rs.23.

(d) There is no proposal to instal such
a plant under Central Sector., The Govern-
ment has, however, been recommending to
the State Governments that to start with,
compost plants may be set up on pilot basis
by interested Municipal Corporations/
Committees. The funds for the purpose
could be secured by them from the commer-
cial banks provided the schemes are Com-
mercially viable. The Government has not
explored the possibility of setting up such a
plant under private sector.

KERALA TRANSPORT STRIKE

8067. Shri C. K. Chakrapani :
Shri K. Anirudhan :

Shrimati Suseela Gopalan :
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Shri P. Gopalan :

Will the Minister of Information and
Broadcasting and Communications be
pleased to state :

(a) whether it is a fact that Shri M. K.
Krishnan, Ex-Minister of Kerala, has written
a letter to the Station Director, A. L. R,
Trivandrum recently with regard to the
news bulletin of the 13th Febuary, 1970 in
connection with the Kerala Transport
strike ; -

(b) if so, the main complaint raised by
him in his letter ;

{c) whether Government have enquired
about the truth of the news ; and

(d) if so, the details thereof ?

‘The Minister of State in the Ministry
of Information and Broadcasting, and
in the Department of Communications
(Shri I. K. Gujral) : (a) Yes, Sir.

(b) Misreporting of facts about the strike
was alleged.

(c) Yes, Sir.

(d) The allegations made by Shri Krish-
nan were not correct., The factual posi-
tion was explained to him in reply to his
letter,

LiGHT AND HEAVY TRACTORS
Receivep FroM Russia

8068, Shri N. Shivappa :
Shri G. Y. Krishanan :
Will the Minister of Food and Agricul-

ture be plessed to state the number of
light and heavy tractors received or to be
received from Russia by the Ministry of
Food and Agriculture during 1970-71 7

The Minister of State in the Ministry
of Food, Agriculture, Community De-
velop t and Cooperation (Shri Anna-
sahib Shinde) : No tractors have been im-
ported from Russia so far during 1970-71.
However, an agreement for the import of
1,500 number of Byelarus MTZ—5MS
tractors of 50 H. P. had been concluded
between the State Trading Corporation
and Russian suppliers on the 7th February,
1970. These tractors would be received in
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course of 1970-71. Negotiations for the
import of light tractors from Russia are
currently being held by the State Trading
Corporation,
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EASTABLISHMENT OF SERVICE STATION
FOR TRACTORS IN JALAUN
DistrICT

8072. Shri Lobo Prabhu : Will the
Ministerof Food and Agriculture be

pleased to state :

(a) with reference to report in Times of
India dated the 12th April, 1970 why the
Ministry has not helped to establish a service
station for 2,200 tractors in Jalaun district.
500 of which are idle for want of repairs ;

(b) whether Government propose to
order s survey district-wize of the number
of tractors and the service station available
for them ;

.- {c) why should not private service sta-
tions be encouraged by finance and foreign
exchange, where the number of tractors in
any area justifies this ; and
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(d) In the alternative, why should not
State Transport Workshops be similarly
helped to develop facilities for service of
tractors 7

The Minister of State in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperations (Shri Anna-
sahib Shinde) : (a) Government of India
was not aware of such a large number of
tractors reported lying idle in Jalaun district
except through the newspaper report nor
did it receive any request from any quarters
for assistance in this regard. According to
the information available with the U. P,
Government, there were 678 tractors in
Jalaun district on 31st December, 1969,
The State Government are also not aware
of the actual number of tractors lying idle
in that district. The Uttar Pradesh State
Agro-Industrial Corporation has set up a
sefvicing station at Jalaun in March, 1970.

(b) The State Government are already
collecting the necessary information.

(¢) Due to limited financial resources,
the State Government are not in a position
to give financial assistance for establish-
ment of private service stations. The
U. P. Agro-Industrial Corporation have,
however, established 16 service stations
and propose to establish fifteen more service
stations shortly.

(d) The State Transport Workshops are
already saddled with their own work and
are unable to undertake this extra work.
However, the suggestion for developing
facilities at these workshops, where feasible,
for service of tractors is being considered by
the State Government.
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AGITATION BY EMPLOYEES OF REGIONAL
ProvipenT FUND COMMISSIONER'S
OFFICE AT PATNA

8074, Shri S, M, Banerjee : Will
the Minister of Labour and Rehabilita-
tion be pleased to state :

(a) whether it is a fact that the em-
ployees of the office of the Regiona] Pro-
vident Fund Commissioner, Patna have
started agitstion against the reversion of
one of the officer ;

(b) whether some of the members of
Parliament have aspproached him for his
intervention ; and

(c) if so, his reaction therein ?

The Min'ster of Labour and Rehabi-
lition (Shri D. Sanjivayya) : (a) The Pro-
vident Fund authorities have reported that
some of the employees of the Regional
Office at Patna have been agitating against
the posting of a deputationist officer as
Regional Providend Fund Commissioner.

(b) Yes.

(c) The Officer is now on leave and the
question of his reversion to the State Go-
wernment is now under the consideration of
the Provident Fund authorities.

CeENTRAL AID TO KERALA FOR
PURCHASE OF IMPROVED AGRI-
CULTURAL EQUIPMENTS AND
Seeps DUrING 1967, 1968
AND 1969

B075. Bhri P. C. Adichan : Will the
Minister .of Food and Agriculture be
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pleased to state the amount of assistance
and other facilities provided by Govern-
ment to the State of Kerala during the years
1967, 1968 and 1969 for purchase of im-
proved agricultural equipments and seeds ?

The Minister of State in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri Anna-
sahib Shinde) : Prior to the introduction
of the revised procedure which came into
force from the first year of the Fourth Five
Year Plan, namely, 1969-70, assistance by
way of loans and grants was sanctioned to
the State Government under major head of
development and not according to any
individual scheme or group of schemes.
Under this procedure, seeds and agricultural
implements were included in the major
head “‘Agricultural Production”. The
assistance provided to Kerala during the
years 1967-68 and 1968-69 under this major
head is as under :

Assistance released

(Rs. in lakhs)
1967-68 1968-69
Loan Grant Loan Grant
48.82 130.19 68.40 134,85

Under the new procedure, assistance is
released by the Ministry of Finance to State
Government by way of block loans and
grants and are given for the annual plan
schemes as a whole. As such it is not pos-
sible to furnish the amount of assistance
provided to the State specifically, for pro-
jects of improved agricultural equipment
and seeds during 1969-70.

Apart from the above assistance, short-
term loans (Non-Plan) are also provided to
State Governments. Such loans are not,
however, admissible for agricultural imple-
ments. No such assistance was provided
to Kerala during the last three years.

LAND POR DANDAKARANYA ProJECT
FROM MaDHYA PRADESH
8076. Shri S. K. Tapuriah :
Shri N. K. Somani :
Shri Yashpal Singh :
Dr. Ranen Sen:

Will the Minister of Labour and
Rehabilitation be pleased to state :
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(a) whether it is a fact that Chief Minis-
ter of Madhya Pradesh has refused ta give
any land to Dandakaranya Development
authority except the ravines ;

(b) whether it will stand in the way of
the Ministry for the development of the area;
and

(¢) whether some other State has written
to the Government on the subject ?

The Minister of State in the M inistry
of Labour, Employment and Rehabili-
tation (Shri Bhagwat Jha Azad) : (a)
No.

(b) Does not arise.
(c) Yes.

SurpLY OF FORTIFIED WHEAT
FLour

Shri 5. K. Tapuriah :
Shri N. K. Somani :

Will the Minister of Food and Agricul-
ture be pleased to state :

8077.

(a) whether Government have plans to
supply fortified wheat flour in all the big
cities of the country ;

(b) whether this is costlier than the
ordinary one and if so, how much ;

(c) if reply to part (b) above be in affir-
mative, whether Government intend to
pay the extra cost for some time to come ;
and

(d) whether some foreign aid is alsa
sought for the purpose ?

The Minister of State in the Ministry
of Food, Agriculture, Com ity De-
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SavinG v EXPENDITURE on UNIFORM
OF STAFF OF Post OFFICEs BY
Usine MiLL CLoTr InsTeAD
of Kuap1 Crota

8078. Shri S. K. Tapuriah :
" Shri N. K. Somani :

Will the Minister of Information and
Broadcasting, and Communications be
pleased to state :

(a) whether it is a fact that about 80
per cent of the expenditure on Post Offices
in the country is acounted for by the staff;
and

(b) whether about a crore of rupees can
be saved if the staff is provided with uni-
forms made of mill cloth instead of khadi ?

The Minister of State in the Ministry
of Information and Broadcasing, and
in the Department of Communications
(Shri Sher Singh) : (a) Yes. The average
for the last three years is 79.8 per cent.

(b) The additional expenditure due to
the use of khadi for a fabrication of cotton
uniforms for P. and T. staff is estimated to
be about Rs.41 lakhs only. As the encoura-
gement of khadi is in the national interest
and is part of Government policy, this ques-
tion cannot be looked at from a purely limited
commercial angle.

Post OFFICEs IN FAR FLUNG
VILLAGES

Shri 8. K. Tapuriah :
Bhri N. K. Somani :

Will the Minister of Information and .
Broadcasting and Communications be

8079,

velopment and Cooperation (Shri Anna-
sahib Shinde) : (a) A pilot project has been
teken up for supply of fortified wheat flour
in the cities of Bombay, Calcutta and
Delhi.

(b) Yes Bir ; by about 3 to 4 paise per
Kg.

(c) and (d). The additional cost during
the pilot project stage will be borne by the
Government out of P. L. 480 counterpart
funds made available ungder ap pgreement
with U. §. A. L. D.

pl d to state :

(a) whether the muajority of far-flung
villages in the border areas still do not have
post offices and people have to travel a long
way to post their mail, send money orders
and urgent telegrams ; and

(b) if so, the steps taken to remedy the
situation ?

The Minister of Stale in the Ministry
of Information and Broadcasiing, and
in the Department of Communications

(Shri Sher Sipgh) ; (s) The following table



b! Wm Answers

will indicate the number of post offices
existing in the border areas of the following
circles at present.

Number of
Name of Circle Post Offices
existing
Uttar Pradesh .. 2796
Bihar 2911
Assam 1583
Gujrat - *10
Punjab 1167
Rajasthan 782
West Bengal 2489
Jommu and Kashmir ve 951

At present there is one post office ser-
ving an average population of 3482 and
& average arca of 18,32 square miles, in
the border areas ss against the All India
averages of 4185 and 11.24 square miles
respectively.

(b) The Post and Telegraphs Depart-
ment does mnot have a separate policy
for opening of post offices in the border
areas. However, certain border areas, come
under the category of ‘Very Backward areas’
for the purpose of extention of postal faci-
lities, This permits the opening of post
offices at an enhanced limit of loss of Rs.
1000/- per annum per post office and in
exceptional cases even upto & loss of “Rs,
2500/~ per annum per post office according
to certain targets fixed by the Department,
The following border areas have been dec-
lared as ‘““Very backward areas” for the pur-
pose extension of postal facilities :—

1. Gujarat Kutch District
2, Rajasthan Barmer District
Jaisalmer District
3; Uttar Pradesh  Part of Pithorahgarh
District

Parts of Nainital District

Garo Hills District
Mizo Hills District
Khashi and J Hills
District

4, Assam
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5, Jammu and Entire Jammu and
Kashmir Kashmir

6, N.E,F.A, N.E.F.A,

7. Nagaland Nagaland.

8, Manipur Manipur (Ukhrul, Mao,
Jiriham, Tamanglong,
Chura Chandpur Sub-
Divisions,

9. Tripura Tripura (Except Agsr-
tala T'own).

10, Himchal Pra-
desh,

Himachal Pradesh,

ADDITIONAL PRODUCTION POTENTIAL
OF FOODGRAINS IN RAjASTHAN

8080. Shri Valmiki Choudhary :
Shri Devindar Singh Garcha
Shri Manibhai J. Patel :

Will the Minister of Food and Agricul-
ture be pleased to state :

(a) whether it is a fact that an additional
production potential of foodgrains upto 1.87
lakhs tons is expected to be created in Ra-
jasthan in the year 1970-71 ;

(b) what special measures are to be
taken by the Central and State Govern-
ment in this regard ;

(c) whether Rajasthan Government has
approached the Central Government for
peci i for the impl ntation of
this scheme ; and

(d) if so, the details thereof ?

The Minister of State in the Ministry
of Food, Agriculture, Community De-"
velopment and Cooperation (Shri Anna-
sahib Shinde): (a) In their Annual Plan for
1970-71, the Government of Rajasthan have
envisaged a target of 1.86 lakh tonnes of
additional production of foodgrains during
the year.

(b) Important programmes envisaged by
the State Government for achieving the
target of foodgrains production are exten=
sion of area under high-yielding varieties,
increase in the consumption of fertilizers,
extension of irrigation facilities, soil con-
servation progrmme and plant protection
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es and intensification of arrange-
ments for supply of credit and inputs.

(c) No specific request for special asis-
tance for agricultural programmes has
been received by the Central Government.
But under the Plan the State Government
would get assistance through block grants
and loans that would cover all State Plan
Schemes including these, and through such
Centrally sponsored schemes as apply to
Rajasthan.

(d) Does not arise.

FORFEITURE OF PLOT3 ALLOTTED
TO DISPLACED PERSONS FROM
WesT Punjas

8081. ShriShriChand Goyal : Will the
Minister of Labour and Rehabilitation
be pleased to state :

(a) whether it is a fact that evacuees of
West Punjab who had been allotted lands,
forfeited their plots on the ground that
they had not taken possession of the same ;

(b) whether they were also denied com-
pensation on the ground that their claims
were of the value of less than ten thousand
rupees ; and

(c) the scheme, if any, to compensate
such persons before the department of the
State of Punjab and Haryana is wound
up ?

The M inister of State in the Ministry
of Labour, Employement and Rehabili-
tation (Shri Bhagwat Jha Azad) : (a)
Yes. Plots of rural evacuee agricultural
lands allotted to displaced persons were
resumed on their failure to take possession
thereof as this failure constituted a breach
of the conditions of allotment.

(b) Under sub-rule (2) of Rule 65 of the
Displaced Persons (Compensation and Re-
habilitation) Rules, 1955, persons to whom
four acres or less of agricultural land have
been allotted, are not entitled to receive
compensation separately in respect of a
verified claim for any rural building the
assessed value of which is less than Rs.10,000.
In some cases of this nature, compensation
for built-up rural properties was denied to
the displaced person claimants in view of
the fact that they had been allotted agricul-
waral land and the fact that the allottment
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had_l:aen cancelled for failure to take pos-
8€sslon was not known to the Settlement
Officer dealing with compensation cases

If, however, any claimant applied for
land allotment which was cancelled on the
ground of his not having taken possession
and whose compensation application had
also been rejected, the allotment of land was
allowed afresh.

(c) In view of reply to part
question does not arise.

(b), the

Punjae M. L. As’ MEETING WITH
GOVERNOR ON 26TH MARCH,
1970 OvERLOOKED BY A.L.R.

8082. Shri Shri Chand Goyal : Will
the Minister of Information and Broad-
casting and Communications be pleased
to state :

(a) whether it is a fact that on the 26th
March, 1970, fifty-three members of the
Punjab Vidhan Sabha met the Governor
at Raj Bhawan and remained there for se-
veral hours and the Governor of Punjab
interviewed seven of them individually to
find out whether they were with Shri Guru-
nam Singh or Shri Badal ;

(b) whether it is a fact tha Shri Gurnam
Singh also met the Governor at Raj Bhawan
for some minutes ;

(c) whether it is also a fact that the All
India Radio announced the meeting of Shri
Gurnam Singh in the News Bulletin and
not of the fiftythree M. L. As.

(d) if so, the reasons of attaching such
importance to the meeting of Shri Gurnam
Singh as compared to the physical presence
of fifty-three legislators ;

(¢) whether Government have received
any complaint in this behalf and if so,
whether Government have got the matter
examined, if so, with what result ?

The Minister of State in the Ministry
of Informati and Broadcasting, and
in the Department of Communications
(Shri 1. E. Gujral ) : (a) According to
A. 1. R’s Correspondent in Chandigarh
Shri Parkash Singh Badal accompanied by
four of his former Ministerial colleagues
met the Governor of Punjab at Raj Bhawan
on the morning of March 26, 1970. The
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followers of Shri Badal waited outside on
the lawns of Raj Bhawan. After his meet-
ing with the Governor, Shri Badal told
newsmen that he had submitted a list of 54
members of the Assembly who supported
him.

(b) Yes, Sir.

(c) The meeting of Shri Gurnam Singh
with the Governor as well as the presence of
the supporters of Shri Badal within the Raj
Bhawan premises was broadcast by All
India Radio.

(d) Deos not arise.

(e) No, Sir.

Loss or ProperTY IN INDO-PAK.
Conrrict v KM KARAN AND
FrROZEPUR AREAS

8083. Shri Shri Chand Goyal : Will
the Minister of Labour and Rehabilita-
tion be pleased to state :

(a) whether it is a fact that property of
some persons who were in the Khem Karan
and Ferozepur borders, was looted, burnt
and otherwise destroyed in the Indo-Pak
war of 1965 ; if so, the estimated value of

the property ;

(b) whether those persons have deman-
ded compensation for the loss of their pro-
perty ;

(c) if so, the reaction of Government to
the demand ;

(d) whether some public institutes like
Hospitals and schools were also destroyed
during the hostilities ; and

() if 8o, whether Government will com-
te and re blish such public insti-

tutes ?

The Minister of State in the Ministry
of Lab Employ t and Rehabili-
tation (Shri Bhagwat Jha Azad) : (a) Yes,
Sir. The estimated value of the mavable
and immovsble properties damaged is
Rs.408.40 lakhs,

(b) Yes, Sir.

() The principle of compensation for

war damsages has never been accepted by
the Government. However, assistance in
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the shape of grants and loans has been given
to the affected persons.

(d) Yes, Sir.

(¢) The question of compensation does
not arise. The State Government has,
however, been given grants for the repair
and reconmstruction of schools, places of
worship and the complex of public buildings
in Khem Karan Sector.
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CENTRAL AID TO ORISSA FOR PURCHASE
oF IMPROVED AGRICULTURAL
IMPLEMENTS AND SEEDS
DuriNng THE Last
THREE YEARS

8085. ShriD. Amat : Will the Minister
of Food and Agriculture be pleased to
state the amount of assistance and other
facilities given to the State of Orissa during
the last three years, year-wise, for purchase
of improved agricultural implements for
farmers and improved seeds ?

The Minister of State in the Ministry
of Food, Agriculture, Commuaity De-
velopment and Cooperation (Shri Anna-
sahib Shinde) : Prior to the introduction
of the revised procedure which came into
force from the first year of the Fourth
Five Year Plan namely 1969-70, gasistance
by way of loans and grants was sanctioned

‘ to the State Government under major head
of development and not according to any
individual scheme or group of schemes.
Under this procedure, seeds and agricul-
tural implements were included in the
major head ‘‘ Agricultural Production”, The
assistance provided to Orissa during the
years 1967-68 and 1968-69 under this major
head is as under :

(Rs. in lakhs)

"

Assistance released
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1967-68 1968-69
Loan Grant Loan Grant
80.40 92.60 42.60 106.15

Under the new procedure, assistance is
released by the Ministry of Finance to State
Government by way of block loans and grants
and are given for the annual plan schemes
as a whole. As such it is not possible to
furnish the amount of assistance provided
to the State specifically, for projects of
improved agricultural implements and seeds
during 1969-70.

Apart from the above assistance, short-
term loans (Non-Plan) are also provided to
State Governments. Such loans are not,
however, admissible for agricultural imple-
ments.
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The assistance provided to Orissa Go-
vernment during the last three years is as
under :
1967-68

1968-69 1969-70

35.69 10.14 14.31

A. 1. R. TransmissioN UNITS
IN KERALA

8086. Shri Mangalathumadam : Will
the Minister of Information and Broad-
casting and Communications be pleased
to state :

(a) how many expansion programmes
have been taken up in hand as far as Kerala
is concerned ; and

(b) whether Shirtalai is going to be
a transmission centre ?

The Minister of State in the Ministry
of Information and Broadcasting, and
in the Department of Communications
(Shri 1. K. Gujral) : (a) Three, namely :

(i) Construction of studios at Cali-
cut.

(ii) Construction of studios at Tri-
chur,

(iii) Installation of a high power
medium wave trangmitter at
Alleppey.

(b) Transmitter for Alleppey is being
installed at a place about 13 km. south of
Shertalai on Allepey-Shertalai road.

SurprLUs STOCKS OF PADDY AND
RICE WITH STATES

§087. Shri Mangalathumadam : Will
the Minister of Food and Agriculture be
pleased to state :

(a) whether the surplus paddy and rice
in Andhra pradesh could not be diverted
to neighbouring States due to the restric-
tions imposed on Inter-State movements ;

(b) whether damaged paddy and rice
are piling in huge stecks in Andhra and
Kerala and Madras and are not being helped
in exigencies : and
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(c) the steps tkaen by Gevernment to
ease the restriction by giving more per-
mits ?

The Minister of State in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri Anna-
sahib Shinde) : (a) Andhra Pradesh being
a separate zone in respect of rice/paddy,
movement of these grains to other States
is not generally allowed. However, the
surplus paddy and rice procured in Andhra
Pradesh by Government are distributed
among the deficit States including the
neighbouring States of Andhra Pradesh, on
the basis of their requirements.

(b) and (c). The second crop of paddy of
the 1968-69 season and the first crop of
paddy of the 1969-70 season in Andhra
Pradesh have been damaged to some ex-
tent by cyclones, For the disposal of the
damaged stocks of paddy and rice, the
specifications prescribed for purchases to
the Central pool have already been relaxed.
In respect of the second crop of 1968-69
season, rice which was even below the re-
laxed specifications was allowed to be moved
out of the State on trade account on permits
issued by the State Government.

AucTiON OF PLoTS IN VILLAGE
BarwALA BY DELHI ADMINIS-
TRATION

$088. Shri Raghuvir Singh Shastri :
Will the Minister of Labour and Rehabili-

tation be pleased to state :

(a) whether it is a fact that in village
Barwala, Delhi Administration evacuee re-
sidential plots Nos. 86, 88 and 89 were
not free from encumbrances when these
were publicly auctioned on the spot by the
Ministry of Rehabilitation, Delhi more
than 5 years ago ;

(b) if reply to part (a) be in the affir-
mative, whether the Minl'af‘l‘y have since
taken any steps to Fectify this serious lapse

on their part ;

(c) if not, how will the Ministry safe-
guard the interest of the person who bought
those plots in public auction by giving the
highest bid ; and

(d) will that Minsistry adequately com-
pensate the boanafide purchaser of these
plots for having caused mental worry to
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him and for having deprived him of reaping
the fruit of his purchase of those plots for
such a long time on account of this serious
lapse on the part of the Ministry ?

The Minister of State in the Ministry
of Labour, Employment and Rehabili-
tation (Shri Bhagwat Jha Azad) : (2) At
the time of the auction of these plots, there
were no encumbrances. However, these
were in the possession of one Shri Nathu
Singh, a displaced person, who had been
temporarily allotted the plots but who had
neither paid the ground-rent nor claimed
their transfer when his request for allot-
ment of house site connected with the
settlement of his land claim was settled.

(b) to (d). Do not arise. However,
steps are now being taken to give vacant
possession of the plots to the auction pur-
chager as declared at the time of the auc-
tion.

ArLLoTMENT OF LAND IN VILLAGE
BARWALA BY DELHI ADMINIS-
TRATION

8089. Shri Raghuvir Singh Shastri :
Will the Minister of Labour and Rehabi-
litation be pleased to state :

(a) whether it is a fact that in Village
Barwala Delhi Administration, some re-
fugees have been allotted more agricultural
land than they were entitled to under the
law ;

(b) if the reply to part (a) be in the
affirmative, the names of such refugees and
the area of the excessive land allotted to
each of them ; and

(c) whether any steps have since been
taken to rectify this mistake 7

The Minister of State in the Ministry
of Labour, Employment and Rehabilita-
tion (Shri Bhagwat Jba Azad) : (2) No,
Sir.

(b) and (c). Do not arise.
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TrapE UnioNs WORKING IN
STATIONERY DEPARTMENT

8091. Shri G. Y. Erishnan : Will the
Minister of Labour and Rehabilitation
be pleased to state :

() the number of Trade Unions work-
ing in the Government of India Stationery
Department ; and

(b) the number of Registered Unions
under the Trade Union Act.,, and whether
the Registered Trade Unions are recognised
by the appropriate departmental authori-
ties ?

The Minister of Labour and Rehabi-
litation (Shri D. Sanjivayya) : (a) and
(b). The reference is presumbaly to the
Government of India Stationery Office,
Calcutta. There are three asssociations of
employees in this office, one of which is
registered under the Trade Unions Act but
is not recognised.
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GOVERNMENT ADVERTISEMENTS TO
NEwSPAPERS CONTROLLED BY
PoriTicaL ParTiEs

8092, Shri Ramavatar Shastri : Will
the Miaister of Information and Broad-
casting and Communications be pleased
to state ;

(a) whether it is a fact that Government
have formulated uniform rules for inserting
advertisements in all the newspapers of the
country ;

(b) if so, the State-wise number of
daily and weekly newspapers in the country
controlled and run by political parties
and the number of newspapers ot of them
being given Government advertiscments ;
and

(c) the State-wige names of newspapers,
owned by political parties to which adver-
tisements are not given by Government and
the reasons therefor ?

The Minister of State in the Ministry
of Information and Broadcasting, and
in the Department of Communications
(Shri I. K. Gujral) : (a) Yes, Sir

(b) and (c). A statement giving State-
wise the number of daily and weckly news-
papers owned by political parties is laid on
the Table of the Houre [Placed in Library Ses
No LT-3360/70]. The Directorate of
Advertising and Visual Publicity do not
maintain any standing list of newspapers to
which advertisements are released. Media
particulars of various newspapers and pe-
riodicals asking for Central Government
Advertisements are recorded in the Direc-
torate and, within the funds available, each
peper is considered individually for release
of advertisements, as and when necessary,
on the basis of its effective circulation, read-
dership, language, coverage required, etc.

The political affiliation of a paper is
not taken into a t while releasing Go-
vernment advertisements to newspapers.
Newspapers belonging to various political
parties and supporting different shades of
opinion sre used, Advertisements are,
however, withheld from such newspapers
and periodicals s indulge in virulent and
persistent propagenda inciting communal
i or preach viol or offend socially
accepted conventions;of public decency and
morals, thus undermining the basic national
interests.
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PosT OFFICEs IN BIHAR AND THEIR
WorkING

B093. Shri Ramavatar Shastri : Will
the Minister of Information and Broad-
casting and Communications be pleased
to state :

(a) the number of post offices opened in
Bihar Circle from 1st April, 1967 to 31st
March, 1969 H

(b) the number of post offices opened
after recovery of a non-returnable contri-
bution in Bihar Circle between 1st April,
1967 to 31st March, 1969 ;

(c) the profit and loss statement year-
wise of the Post Offices opened during the
year 1st April, 1967 to 31st March, 1969 ;
and

(d) the action taken to improve the func-
tioning as well as revenve of those Post
Offices ?

The Minister of State in the Ministry
of Information and Broadcasting, and
in the Department of Communications
(Shri Sher Singh) : (a) 580.

(b) 125.

(c) The information is being collected
and will be laid on the table of the Lok
Sabha in due course.

(d) The working of el.ptrimenull post
offices is kept wunder a close and contin-
uous review by a system of value returns
and periodical visits. Action is taken to
improve the functioning and balance the
costs a8 is necessary, to the extent possible.
This is one of the important responsibili-
ties of Superintendents of Post Offices.

Mepicar Faciurties 1o P. anp T.
EES OF BERMO FROM
Puusro Mepicar HOSPITAL
oF CoAL MINES ORGANI-
SATION

8094. Shri Ramavatar Shastri : Will
the Minister of Information and Broad-
casting and Communications be plessed
to state :

(a) whether it is a fact that the Posts
and Telegraphs employees stationed at
Bermo are facing hardship in getting treat-
ment of themse lves and their family members
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at Bermo (Hazaribagh) due to non-availa-
bility of Government hospital with indoor
treatment facility there ;

(b) whether Coal Mines Organisation
run a Medical Hsospital with indoor treat-
ment facility at Phusro which is nearest to

Bermo ;

(c) whether the authorities of Phusro
Hospital deny treatment to P. and T. em-
ployees and their family members there ;

(d) whether Posts and Telegraphs em-
ployees are eligible to receive treatment
and reimbursement of medical e¢xpenses
under Authorised Medical Attendance rules
of Government ; and

(e) whether Government propase to
take steps to get the Posts and Telegraphs
employees and their family members
treated at Phusro Medical Hospital of Coal
Mines Organisation in name of justice,
equity and humanity ?

The Minister of State in the Ministry
of Information and Broadcasting , and
in the Department of Communications
(Shri Sher Singh): (a) No such case has
been brought to the notice of the P. and T.
Department.

(b) Yes, Sir. The nearest hospital where
indoor treatment facilities are available
however is at Kargali and not Phusro which
is run by N. C. D. C.

(c) The hospital at Phusro is not re-
cognised for the treatment of P. and T.
employees at present.

(d) Yes, Sir,

(¢) Action has already been initiated for
the recognition of this hospital for the treat-
ment of P. and T. employees and members
of their families stationed at Permo.

SurrLY OF POwER TILLER TRACTORS
T0 MADHYA PRADESH FOR
CuLTIvATION OF LAND

8095. Shri D. V. Singh Will the
Minister of Food and Agriculiure be
pleased to state :

(a) the steps teken by Government to
supply power tillers tractors to Madhya
Pradesh for agricultural production in that
State ;
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(b) the percentage of cultivable land in
Madhya Pradesh which is tilled with the help
of tractors, powertillers and the percentage
of land which still depends on primitive
means of farming as against corresponding
figures for the country as a whole , and

(c) the estimated number of tractors
working in Madhya Pradesh ?

The Minister of State in the Ministery
of Food, Agriculture, Community De-
velopment and Cooperation (Shri Anna-
sahib Shinde) : (a) 825 tractors were allot-
ted to Madhya Pradesh State against its re-
quirements for 1968-69, Allotment of a sub-
stantially larger number of tractors against
the demand for 1969-70 is contemplated
by the Government. Alloction of power
tillers, being imported from Japan under
the 8th Yen Credit, is also under considera-
tion of Government.

(b) The required information is being
collected and would be laid on the Table of
the Sabha when received.

(¢) The information on the number of
tractors in the States is collected as part of
the All-India Livestock Census taken quin-
quennially. The last census was taken in
1966 according to which the tractor popula-
tion in Madhya Pradesh was of the order of
2,513,

CENTRAL AID TO MADHYA PRADESH
FOR PURCHASE OF IMPROVED
SEEDS AND AGRICULTURAL
EQUIPMENTS

8096. ShriD. V. Singh : Will the Mi-
nister of Food and Agriculture be pleased
to state the amount of assistance given to
the State of Madhya Pradesh during each
of the last three years for purchase of im-
proved seeds and improved agricultural
equipments ?

The Minister of State in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri Anna-
sahib Shinde) : Prior to the introduction
of the revised procedure which came into
force from the first year of the Fourth Five
Year Plan, namely 1969-70, assistance by
way of loans and grants was sanctioned to
the State Government under major head
of development and not according to any
individua! scheme or group of schemes.
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Under this procedure, seeds and agricultural
equipments were included in the major
head “Agricultural Preduction”. The assis-
tance provided to Madhys Pradesh during
the years 1967-68 and 1968-69 und-r this
major head is as under :

Assistance released

(Rs. in lakhs)

1967-68 1968-69
Loan Grant Loan Grant
67.68 96.78 81,83 54.55

Under the new procedure, assistance is
released by the Ministry of Finance to
State Government by way of block loans
and grants and are given for the annual plan
schemes as a whole. As such it is not
possible to furnish the amount of assistance
provided to the State specifically, for pro-
jects of improved sgricultural equipments
and seeds during 1969-70.

Apart from the above assistance, short.
term loans (Non-Plan) are also provided to
State Governments. Such loans are not,
however, admissible for agricultural equip-
ment,

The assistance provided to Madhya
Pradesh Government during the last three
years is as under :

1967-68 1968-69 1969-70
237.50 150.00 45.32
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PAYMENT oF Bonus oN ExXPORT oOF

RiceE rROM MADHYA PRADESH

8098. Shri Nitiraj Singh Choudhary :
Will the Minister of Food and Agricul-

7
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(a) whether payment of Bonus on ex-
port of Rice from Madhya Pradesh has been

agreed to ;

(b) if so, the rate at which the State
Government claims bonus and the rate at
which the Centre propose to pay the same ;

and

(¢) whether the State Government has
claimed bonus at the same rates as last year

or more and the details thereof 7

The Minister of State in the Ministry
of Food, Agriculiure, Community De-
volopment and Cooperation (Shri Anna-

sahib Shinde) : (a) Yes, Sir.

(b) and (c). The State Government re-
quested the retention of the same bonus
scheme during 1969-70 as was operative for
the State during 1968-69 season. A state-
ment showing the bonus schemes for the

two seasons is attached.

STATEMENT

Incentive Bonus Scheme on Rice for Madhya Pradesh

and rate at which
bonus payable.

50,000 @ Rs.12.00 per qtl.

Total bonus on

export of targetted
quantity.

For quantities supplied above
the targetted quantity a bonus
of Rs.15 per quintal will be

paid.

25,000 @ Rs.B per qtsl.

Rs.95,00,000

1968-69 1969-70
Season reagon
Tomes Tonnes
Target for export.. 200,000 2,50,000
Bonus _free basic 1,00,000 1,25,000
quantity.
Slabs of quantities 25,000 @ Rs.6 per qtl. 13,000

be paid.

Rs.6 per qtl.

75,000 @ Rs.8 per qtl.

Rs.93,70,000.

37,000 @ Rs. 7 per g°l.

For quantities supplied above
the targetted quantity a bo-
nus of Rs.10 per quintal will
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Mapnya PRADESH GOVERNMENT REQUEST
FOR PERMISSION TO SELL LEVY
Sucar 1N OPEN MATERET

8099. Shri Nitiraj Singh Chaudhary:
Will the Minister of Food and Agriculture
be pleased to state :

(a) whether Madhya Pradesh Govern-
ment have sought Central Government's
permission to sell levy sugar in open market;
and

(b) if so, the reaction thereto ?

The Minister of State in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri Anna-
sahib Shinde) : (a) Yes Sir, the Govern-
ment of Madhya Pradesh had sought such
permission in November last.

(b) The request could not be accepted
28 it was not in consonance with the policy
sdop'ed by Government for the year 1969-
70.

SuGAR STOCK IN MADHYA PRADESH

8100. Shri Nitiraj Singh Chaudhary :
Will the Minister of Food and Agriculture
be pleased to state :

(2) whether as a consequence of fixation
of rates of Sugar produced by Mills located
in Madhya Pradesh from Rs.192.53 to
Rs.196.65 per quintal the lifting of sugar
from those mills has almost stopped ;

(b) whether these sugar millowners
have also mot paid price of sugarcane to
cultivators ; and

(c) if so, the steps Government propose
to take to meet the above ?

‘The Minister of State in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri Anna-
sahib “hinde) : (a) There has been some
fall in the offtake of levy sugar produced
in *he year 1969-70 from sugar factories in
Madhya Pradesh subsequent to the fixation
of its price.

(b) According to information received,
four out of five sugar factories in Madhya
Pradesh are reported to have paid upto 31st
March, 1970, cane price amounting to Ras.
Rs. 103.94 lakhs out of Rs. 204.59 lakhs
due.
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(c) To increase the offtake of levy sugar
from the factories, the State Government has
introduced distribution of levy sugar in the
State on the basis of pooling of prices.
Further, the Reserve Bank of India has been
approached for assistance in getting the
credit-limits of the sugar factories raised by
their respective banks,

LABoUR TROUBLE IN FARAREA
Project

_ 8101, Shri Samar Guha : Will the Mi-
nister of Labour and Rehabilitation be
pleased to state :

(a) whether labour troubles have again
started in the areas of Farakka Project ;

(b) if so, the causes of their renewed
agitation ;

(c) whether Government are trying to
make provision for alternative jobs after
completion of project works ; and

(d) if so, the details thereof 7

The Minister of Labour and Rehabili-
tation (Shri D. Sanjivayya) : (a) to (d).
Industrial relations in this Project fall in the
State sphere. The Government of West
Bengal have reported that they have not had
any reports of trouble in recent months.
However, according to information received
from the Union Ministry of Irrigation and
Power, who are respomsible for the imple-
mentation of the Project, there have been
representations from the workers in regard
to the job security of those likely to be
rendered surplus after completion of the
Project. 'That Ministry have already ad-
dressed other Ministries and Organisations
and the State Government for the absorp-
tion of such personnel, wherever possible ;
a special cell has also been set up at Calcutta
under the Directorate General of Employ-
ment and Training to deal with the mat-
ter.

SETTING UP AN AGRICULTURAL
UniversiTY IN HiMACHAL
PRADESH

8102. Shri Yashpal Singh : Will the
Minister of Food and Agriculture be
pleased to state ;

(a) whether the Government of Hima-
chal Pradesh have approached for the sett-
ing up of an Agricultural University ; and
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A {b) if so, the reaction of the Central
Government thereto ?

The Minister of State in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri Anna-
sahib Shinde) : (a) No, Sir. They have,
however, approached the Government of
India for setting up an autonomous agricul-
tural complex within the Himachal Pradesh
University. This complex is expected to
have the essential features of an Agri-
cultural University, particularly the inte-
gration of teaching, research and Extension

" education.

(b) The Central Government favour this
approach.

DeatH of FisH N THE LAKEs N
Moper. Town, DELHI

8103. Shri Yashpal Singh : Will the
Minister of Food and Agriculture be
pleased to state :

(a) whether his attention has been drawn
towards the death of thousands of fish in the
shallow lakes behind Model Town and
around the Coronation Pillar of Delhi
during the week Commencing from 30th
March ; if so, what was the cause ; and

(b) what steps have been taken to remove
it ?

The Minister of State in the Ministry
of Food, Agriculture, Commuaity De-
velopment and Cooperation (Shri Anna-
sahib Shinde) : (a) and (b). No report has
been received regarding mortality of fish in
the shallow lakes behind Mode! Town
and around Coronation Pillar of Delhi during
the week commencing from 30th March,
1970, The position is being ascertained
and information on the subject will be placed
on the Table of the Sabha.

New Rap1o Stations During 1970

8104, Shri Muhxmmad Sherifl :
Will the Minister of Information and
Broadcasting and Communications be
pleased to state :

(a) whether Government propose to set
up any new Radio Stations in the country
during the year 1970 ; and

LS8
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(b) if so, where and when those stations
will start functioning ?

The Minister of State in the Ministry
of Information and Broadcasting, and in
the Department of Communications (Shri
I. K. Gujral) : (a) Yes, Sir.

(b) Alleppey/Trichur by December,
1970.

RerorTs oF COMMITTEE ON REVIEW
oF REHABILITATION WORK
IN WesT BENGAL

8105. Shri N. Shivappa : Will the Mi-
nister of Labour and Rechabilitation be
pleased to state :

(a) whether Government have since
taken any decision on the Second and Third
Reports of the Committee of Review on
Rehabilitation work in West Bengal ; and

(b) if so, the details thereof ?

The Minister of State in the Miaistry
of Labour Employment and Rehabilita-
tion (Shri Bhagwat Jha Azad) : (a) and
(b). The Government of India have, by and
large, pted the
tained in the Third Report of the Committee
of Review and sanctioned a sum of Rs.195.06
lakhs for implementing the recommenda-
tions.

dations con~

The Second Report of the Committee
is still under the consideration of the Go=
vernment.

ESTIMATE OF LOsS OF FOODGRAINS
DuE 1o LATE RAINS

£106. Shri N. Shivappa : Will the
Minister of Food amd Agriculture be
pleased to state :

(a) the extent of estimated loss of food-
grains due to late arrival of rains this year ;
and

(b) the names of the States likely to be
self-sufficient in foodgrains in the next
year 7

The Minister of State in the Minisiry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri Anna.
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sahib Shinde) : (a) Figures regarding loss
of foodgrains due to late arrival of rains this
year are not available. Firm estimates
of produztion of foodgrainy for 1969-70
will becorne available after the close of the
current agricultural year f.e., sometime
in July-August, 1970.

{b) Demand for foodgrains is elastic and
is governed by a number of factora like po-
pulation, material prosperity of the people,
their food habits, extent of urbanisation,
availablility and prices of other substitute
foods etc. In the developing economy of
India these are constantly changing. In
view of this and the absence of any scientific
survey of the consumption requirements of
foodgrains in each State, it is not possible to
assess the consumption of requirements of
different States. Estimates of production
of foodgrains inthe current agricultural year
are not available. It is, therefore, not possi-
ble to state which of the States will be self-
sufficient during the next year.

DeMANDS OF INDIAN FEDERATION OF
WORKING JOURNALISTS AND In-
PLEMENTATION OF WAGE
BoArD AwARrDs

8108. Shri Davinder Singh Garcha :
‘Will the Minister of Labour and Rehabi-
litation be pleased to state :

(a) whether Indian Federation of Work-
ing Jouranalists has put forward certain
demands before the Government recently ;

(b) if so, the details thereof ;

(c) whether Government are finding it
difficult in regard to the implementation of
Wage Board Awards ;

(d) if so, the reasons therefor ; and

(e) what steps Government propose to
take to redress the grievances of the Work-
ing Journalists ?

The Minisier of Labour and Rehabili-
tation (Shri D. Sajivayya) : (a) No.

(b) Does not arise.

(c) and (d). The wage Board award for
working journalists is statutorily enforce-
able and the appropriate Governments for
its enforcement are the State Governments.
The Central Government are not aware of
any difficulties experienced in regard to its
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implementation except in cases where it is °
stayed by Courts of law.

(e)-As and when such grievances are
brought to the notice of the Central Go-
vernment, they will be referred to the con-
cerned State Governments for appropriate
action.

DiIsCRIMINATION IN OFFICE O REGIONAL
SeTTLEMENT ComMIssiONER, NEw
DrLaI IN MATTERS OF
AcTing PosTs

8109. Shri B. K. Daschowdhury :
Will the Minister of Labour and Rehabili-
tation be pleased to state :

(a) whether it is a fact that non- perma-
nent junior employees are holding acting
posts in higher cadres ignoring the legiti-
mate claims of the senior permanent em-
ployees of a particular cadre in the office of
the Regional Settlement Commissioner, New
Delhi ; and

(b) if so, the detailed steps Government
propose to take for regularising all the
lapaes in giving the benefit and justice to
the causes of the enmtitled employees and
fixing the responsibility of the persons who
have done these wrong things ?

The Minister of State in the Ministry

‘of Labour, Employment and Rehabili-

tation (Shri Bhagwat Jha Azad) : (a)
No.

(b) Does not arise.

EXPENDITURE ON SQUATTEPS IN
FRONT OF JArsaLmer House
IN 1968—69

8110. Shri B, K. Daschowdhury :
Will the Minister of Labour and Rehabili-
tation be pleased to state :

(a) the approximate amount of expen-
diture incurred for feeding the refugees who
squatted in front of the Jaisalmer House
during the winter of 1968-69 stating the
spocific number of meals served to them ;

(b) the approximate amount of expen=
diture incurred for transporting them to the
Railway Station ;

(c) whether it is a fact that the buses
were hired and kept ready every day with-
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out getting their consent to be transported
and charges had been paid even for non-
utilisation of the services of these buses ;
and

(d) if so, the steps which Government
had taken to fix the responsibility of the per-
sons concerned for non-recurrence of such
unscrupulous action ?

The Minister of State in the Ministry
of Labour, Employment and Rehabili-
tation (Shri Bhagwat Jha Azad): (a) An
expenditure of about Rs.2,838.00 was in-
curred for serving one meal at the railway
station, at the time of commencement of
their return journey, to the refugees who
had squatted in front of Jaisalmer Houase
and the Prime Minister's residence during
1968-69.

(b) A sum of Ra.6,316.50 was paid to
the Delhi Transport Undertaking on ac-
count of the buses hired for transportation
of the refugees mentioned above to the
railway station.

(c) Buses were hired not cvery day, but
only on specific days, after obtaining the
consent of the refugees to move to the
Railway Station. However, on a few occa=
sions, the migrants changed their mind
at the last moment, after the buses had
arrived ; in such cases, the minimum hire
charges had to be paid to the Delhi Trans-
port Undertaking.

(d) Does not arise.

weta dtw farn & ghow afe-
afeat & o gl w1 wroww

8111, st wwiag wooare @ w1
e ey wie T 77 T AT HT S8

f¥:

o wrifea T 5 o §
(@) afz wreew fear wan &; &t
firqd Sfowe ST 7% AL E §; W

() afx 7, @ ¥ TEY A G
&7 farare Wy FEAE F@ w7

VAISAKHA 10, 1892 (SAKA)

Wruten Answers |18

Ty, wfw, aaafow fawra Wk ag-
wrfeaT AT | Tva Wt (st ww afga
o) : (¥) T o forarw & el Framt
# wagfaa anfeal/wagfes s snfaay
& warfal & fod o=f & www &
saeqT ¢

(=) 51 afawr
g FH WA arfaay ) sy e
ﬂwrﬁ!ﬁi:aﬁmw 741 1 SAqefey

¥ wror & 1w forr T ad Sfy A
it ¥ g o &

() ser g grem
e fa® & g w@w e
8112. =it T fay wua™ :

::muﬁzrmnmiﬁwﬁﬂ



OsJecTiON BY M. Ps. or CoNgrESS
(R) ror smALL COVERAGE BY
A LR

8113, Shri Bedabrata Barua : Will
the Minister of Information and Broad-
casting and Communications be pleased
to state :

(a) whether it is a fact that Members of
Parlisment belonging. to Congress (R)
have obiected to the very small coverage
given to the party by the All India Radio
in a meeting of the Consultative Committee
of his Ministry,

(b) whether any step has been taken to
enquire why this had happened ; and

(c) whether steps have been taken to
correct this ?

The Minister of State in the Ministry
of Information and Broadcasting, and
in the Department of Communications
(Shri 1. K. Gujral) : (a) Yes, Sir. The
complaint was that they were not getting as
much coverage on All India Radio as Mem-
bers of the Opposition Parties were.

(b) and (c). All India Radio always tries
to provide a balanced coverage to the pro-
ceedings of Parliament in its news bulletins
and two commentaries. ‘Today-in-Parlia-
ment’ and ‘Sansed Sameckshs’. Namses are
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noticed on the basis of the proceedings of the
House, their news value and the total space
available in a particular bulletin.

TELEPHONE DUES OUTSTANDING
* .UPTO 31sT MARCH, 1970

8114. Bhri Gedilingana Gowd
Will the Minister of Imformation and
Broadcasting and Communications be
pleawed o stare :

(a) the approximate amount due to be
recovered against the telephone charges upto

the 31st March, 1970 ; and

(b) the steps taken by Government to
recover these dues at the earliest ?

The Minister of State in the Ministry
of Information and Broadcasting, and
in the Department of Communications
(Shri Sher Singh) : (a) Information for the
period upto 31st March, 1970 is not availa-
ble as yet. As on 1st November, 1969, a
sum of Rs.647.36 lakhs was outstanding in
respect of bills issued ypto 31st July, 1969,

(b) Steps, such as, persomal contact
and correspondence with subscribers, dis-
connection of telephones and finally legal
action, where necessary, are taken with a
view to recovering the dues.
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SpeciALISED TRAINING FOR AGRICUL=
TURAL OFFICERS OF M ANIPUR
1N ForiecN COUNTRIES

8116. Shri M. Meghachandra : Will
the Minister of Food and Agriculture be
pleased to state :

(a) whether the qualified Agricultural
Officers under the Government of Manipur
are given scope for specialised training
inside and outside India ;

(b) how many of them have enjoyed
the aforesaid facilities and the details there-
of ;

(c) whether Governmemt would extend
the scope for specialised studies in the
foreign countries ; and

(d) if not, the reason thereto ?

The Minister of State in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri Anna-
sahib Shinde) : (a) Yes, Sir.

(b) Fourteen Agricultural Officers have
enjoyed the facilitics. Of them ten officers
were trained in different short course train-
ing in specialised subjects in different parts
of India and two officers were sent for post-
graduate course training at [. A. R. L at
New Delhi.  Another two officers were
already sent abroad for different short course
specialised training in foreign countries ;

(¢) Yes, Sir.

(d) Does not arise.

TRAINING OF VETERINARY OFFICERS
oF MANIPUR IN AUSTRALIA

8117. Shri M. Meghachandra : Will
the Minister of Food snd Agriculiure be
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pleased to state :

(a) whether his Ministry receives appli-
cations from veterinary officers of Manipur
for dairy husbandry training in Australia
under the Colombo Plan ;

(b} if so, the number of applicants and
their present position ; and

(c) whether the Ministry is giving sym-
pathetic consideration to the applica-
tions ?

The Minister of State in the Ministry
of Food, Agriculture, Commaunity De-
velopment and Cooperation (Shri Aana-
sahib Shinde) : (2) In connection with a
proposed international training course in
dairy husbandry during the year 1970-71
in Australia under the Colombo Plan,
State Governments and Union Territo-
ries have been requested to propose for the
consideration of the Government of India
names and particulars of officers who might
be considered along with other nmominees
for participation in the training. No name
has yet come from Manipur Administra-
tion. If and when names are received,
these will be considered along with thoee
from other State Governments.

(b) and (c). Do not arise.

GRIEVANCES OF ZILLADARS
oF MANIPUR

8118. Shri M. Meghachandra : Will
the Minister of Food and Agriculture be
pleased to state :

(2) whether the Zilladars under the Go-
vernment of Manipur heve formed an asso-
ciation ;

(b) whether the association submitted to
the Government of Manipur a list of grie-
vances for ready redress ; and

(c) if so, the action taken so far by the
Government of Manipur ?

The Deputy Minister in the Ministry
of Food, Agriculiure, Community De-
velopment and Cooperation (Shri D.
Ering) ¢ (2) to (c). Information has been
called for, from the Manipur Government
and will be placed on the Table of the
House, when received.
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MEeETING OF EVALUTION AND IMPLE-
MENTATION COMMITTEE ON
LABOUR IN MANIPUR

8119. Shri M. Meghachandra : Wiii
the Minister of Labour and Rehabilita-
tion be pleased to state ;

(2) whether the Evaluation and Imple-
mentation Comm‘ttee on Labour in Mani-
pur has not met even once during the last
three years ;

(b) if so, the reasons for the Committee
not meet'ng periodically ; and

(c) whether Government will ask Go-
vernment of Manipur for regular function-
ing of the Committee to look into the labour
problems and the implementation of labour
laws in the Union Territory of Manipur ?

The Minister of Labour and Rehabi-
litation (Shri D. Sanjivayya) : (a) Yes.

(b) Reasons for this, as stated by the
Manipur Administration, were absence of
a full time Labour Commissioner and the
needed supporting organisation. The Ad-
ministration have, however, reported that
they have since taken steps to provide some
staff to the Labour Commissioner o that
meetings are held regularly in future.

(c) The Administration has already been
addressed in the matter.

MinimuM WAGES 1IN MANIPUR

8120. Shri M. Meghachandra : Will
the Minister of Labour and Rehabilita-
tion be pleased to state :

(a) the minimum wage rates fixed by
the Government of Manipur for all cate-
gorics of workers both skilled and unskilled
under the Minimum Wages Acr, 1948 as
on date ; and

(b) whether the rates are being reviscd
so as to keep pace with the rising cost of
living index ?

The Minister of Labour and Rehabi-
litation (Shri} D.¥ Sanjivayya)™:¥(a) Ac-
cording to information received from Mani-
pur Administration, the minimum rates of
wages for scheduled employments in road
construction and building operations and
Public Motor Trensport were revised in
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November 1962 and June 1966 respectively
and published in the Manipur Gazette.
The rates vary from Rs.2.60 to Rs.3.50
per day in respect of employment in Public
Motor Transport and between Rs. 2.00 to
Rs.5.00 per day in the Valley and Rs. 2.50
to Rs.5.50 per day in the Hill in respect of
employment in road construction and build-
in operations.

(b) Yes.

REQUIREMENT AND PRODUCTION
OF WHEAT

8121. Shri Abdul Ghani Dar : Will the
Minister of Food and Agriculture be
pleased to state :

(a) whether it is a fact that he made a
declaration sbout wheat production that it
has increased to such a level that it can
meet the needs of the country ; and

(b) if so, thr details of needs and produc-
tion of wheat separately ?

The Minister of State in the Ministry
of Food, Agricuvlture, Community De-
velopment and Cooperation (Shri Arna-
sahib Shinde) : (a) No, Sir.

(b) Does not arise.

NoN-BroADCASTING BY A. I, R.
SupremME COURT PROCEED-
INGS ON PRESIDENTIAL
ELECTION

8122. ShriAbdul Ghani Dar : Will the
Minister of Infor mation and Broadcasting
and Communications be pleased to
atate :

(a) whether it is a fact that the A. L. R.
has been purposcly ignoring the Supreme
Court proccedings since the day the peti-
tions regarding Presidential election are
being heard there ; and

(b) if so, the reasons thereof ?

The Minister of State in the Ministry
of Information and Broadcasting and
in the Department of Communications
(Shri I, K. Gujeal) : (a) No, Sir.

(b) All India Radio does not broadcast
day to day procecdings in the Supreme
Court, other Courts or Tribunals.
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PropucTION OF RICE, GRAM, BAJRA
AND BARLEY DURING 1968
AND 1969

8123. Shri Abdul Ghani Dar : Will
the Minister of Food and Agriculture be
pleased to state the quantity of production
of Rice, Gram, Bajra and Barley in 1968
and 1969 and the percentage of increase ?

The Minister of State in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri Anna-
sahib Shinde) : According to the All-
India Final Estimates, production of rice,
gram, bajra and barley during the years
1967-68 and 1968-69 has been as under :
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Production (thousand  Percentage
tonnes) increase(-+)
—_—_— or
decrease(—)
Crop 1967-68 1968-69 in
(Partially (Final 1968-69
Revised Estimate) over
Estimate) 1967-68
Rice 37,612.2 39,761.2 (4) 5.7
Gram .. 5,971.5 4,309.5 (—) 27.8
‘Bljra 5,184.9 3,801.8 (—) 26.7
Barley .. 3,503.6 2,423.8 (—) 30.8

Firm estimates of production of food-
grains crops during 1969-70 would become
available after the close of the agricultural
year i.e., some time in July,~August
1970.
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UNEMPLOYED REGISTERED WITH
EMPLOYMENT EXCHANGE,
DeLuI

8128. Shiri Bal Raj Madhok: Will
the Minister of Labour and Rehabili-
tation be pleased to state:

(a) the total number of unemploycd peo-
ple on the registers of employment exchan-
gee in Delhi on the 318t March 1970;

(b) what is their break up category-
wise ;

(c) whether it is a fact that the number
of educated unemployed has gone up: and

(d) if so, what steps are being taken to
meet the situstion 7

VAISAKHA 10, 1892 (SAKA)

Written Answers 130

The Minister of Labour and Rehabili-
tation (Shri D, Sanjivayya): (s) Total
number of work-seekers on the live register
was 1,41,733. However, all persons regi-
stered with the Employment Exchanges
are not necessarily unemployed. Informa-
tion about the unemployed is not separately
available.

(b) and (c). A statement containing
availaable information is attached.

(d) Various development programmes
included in the Fourth Five-Year Plan of
the Centre and the Delhi Administration
are expected 1o create increasing employ-
ment opportunitics for the unumployed,
including the educated.

STATEMENT

Sﬁ:ﬂ Educational level
1 2 o

! Number on Live Register as on

I 31-12-'67 | 31-12-'68 | 31-12-'69

]s’a!]s

1. Below Matric (including illiterates)

2. Matriculates .e -

3. Higher Secondary passed (including Inter-

mediates funder-Graduates) e
4, Graduates .e

5. Post-Graduates

30,384 46,465 54,394

21,040 31,158 1,917

ve 13.?:19 21,011 31,417

8,238 14,487 16,720

3,731 2,593 5,008

Total . 77,112 1,16,114  1,39,456

APPOINTMENT OF FARMERS COMMISSION

8129, Sbri Chengalraya Naidu : Will
the Minister of Food and Agriculture he
pleased to state :

(2) whether it is a fact that Unien Ge-
vernment are considering to appoint a
Farmers Commission to go into the ques-
tion of conditions and welfare of the farmers
in the country ;

(b) if so, whether there is a need to look
after farmers at the old age;

(c) if so, whether there is a proposal to
help these farmers;

LS9

(d) if mot, the reasons thereof and what
steps are being taken to help tham in this
regard 7

The Minister of State in the Ministry
of Food, Agriculiore, Community Deve-
lopment & Cooperation (Shri Annasahib
Bhinde) : (a) No proposal to sppoint a
“Fermers' Ccommissicn” is under consi-
deration. The Govt. of India have already
decided to set up a Naticnal Conmmissicn on
Agriculture to eximine and report on the
present condition of sgriculture snd rural
economy in India and to make recommen-
dations for the improvement of sgriculture
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and thereby for the promotion of the wel-
fare and prosperity of the people.

(b) ta (d) : Do not arise.

INCREASE IN EMOLUMENTS OF
ParT TiIME GIRLS WORKING
oN D. M. S. Boorss

8130. Shri Chengalraya Naida :
Will the Minister of Food and Agriculture
be pleased to state :

(a) whether it is a fact that college girls
who are employed on a part time basis at
the mi'k booths of Delhi Milk Scheme are
paid monthly Rs.25 and Rs.50 ;

- (b) if so, whether the rates were old one
and are not sufficient to meet the meeds
of students and are very low ;

(c) if so, whether in view of the price
rise Government are considering to increase
the rates from Rs.25 to Rs.50 and from
Rs.50 to Rs.100 ; a?d

(d) if not, the reasons thereof ?

The Minister of State in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri Anma-
sahib Shinde) : (a) The Senior and Junior
Depot Agents, including girls are paid com-
mission at the following rates ;

Sr, Diepot Agent Rs. 1.87 per day per
shift of 24 hours, and

Depot Agents Rs. 0.94 per day per
shift of 2§ hours,

(b) The Commission earned by the
Depot Agents is not related to the cost of
living. The Commission earned by these
Agents however, compares favourably with
the remuneration paid by Greater Bombay
Milk Scheme, and the Calcutta Milk
Scheme.

(c) No.

{d) The Commission paid to the Depot
staff is considered reasonable and is inten-
ded to help bonafide students in the prose-
cution of their studies.
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INVENTION OF A NEwW MECHANICAL

DevicE FOR TRANSPLANTING
PaDDY SEEDLINGS

8131. Shri Himatsingka : Will the
Minister of Food and Agriculture be
pleased to state :

(a) whether a new mechanical device
for transplanting paddy seedlings work-
ing 8 times faster than it is done manually
has been invented by an Agricultural gra-
duate employed in Orissa Government ser-
vice ;

(b) whether the machine has been satis-
factorily put to test ;

(c) whether any plant to produce such
mechanism on the basis of the said proto-
type is being set up ; and

(d) if so, the details thereof ?

The Minister of State in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri Anna-
sahib Shinde) : (a) A Paddy Transplanting
device is reported to have been developed
by an Agricultural graduate Shri R. N.
Mohapatra in Orissa State,

(b) Preliminary trials of the machine
were carried out at Central Rice Research
Institute, Cuttack. The designer was ad-
vised to improve the performance of the
machine, d

{c) Until the performance of the ma-
chine is considered fully satisfactory, the
question of its manufacture does not arise.

(d) Does not arise.

INCREASE IN PRODUCTION oF
Rice Y FoLiar APPLICA-
TION oF FERTILIZERS

8132. Shri Himatsingka : Will the
Minister of Food and Agriculture be
pleased to state :

(8) whether the Indian Agricultural Re-
search Instiute has revealed by experis
ments conducted in Bilaspur and Raipur
Districts of Madhya Pradesh that production
of rice in rain fed areas can be increased
by about 15 per cent by foliar application
of fertilizers ;
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(b) if so, what steps are being taken to
popularise this process ; and

(c) how far the production of rice is
likely to increase during 1970-71 with the
help of this and other method as compared
to the rice production during 1968-69 ?

The Minister of State in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri Anna-
sahib Shinde) : (1) Yes. The preliminary
pilot demonstrations carried out with foliar
spray of urea jointly by the Department of
Agriculture, Madhya Pradesh, Extension
Directorate of the Ministry of Food and
Agriculture under the guidance of Agromo-
mist from I. A. R. I. over an area of 4800
hectare in Bilaspur and Raipur districts of

" Madhya Pradesh have shown an average
increase in yield of rainfed rice of sbout 2.7
to 3.2 quintals per hectare or 15 percent
over the untreated area.

(b) Similar pilot trials are being conduc-
ted by fertiliser concerns omn crops like
wheat.

(c) The work is at the preliminary stages
of evaluation,

NaTIONAL SUGAR PRICE AND
PropucTioN PoLicY FOR
FourTH PLAN PERIOD

8133, Shri Shiva Chandra Jha : Will
the Minister of Food and Agriculture be
pleased to state :

(a) whether Government are planning
to formulate a national sugar price and
production policy for the Fourth Plan
period

(b) if so, the detajls thereof ; and

(¢) if not, the reasons therefor ?

The Minister of State in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri Anna-
sahib Shinde) : (a) to (c). The sugar pro-
duction policy for the Fourth Plan period
has already been decided upon. An output
level of 47,0 lakh tonnes of sugar is planned
to be achieved by 1973-74, partly through
the expansion of existing units and partly
through establishment of new units pri-
marily in the cooperative sector.
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As regards the sugar price policy, Go-
vernment have already announced their de- ™
cision to adopt the cost schedules prepared
by the Tariff Commission (1969) for fixing
levy prices of sugar for the three years
1969-70, 1970-71 and 1971-72. The matter
will be re-examined thereafter.

Numeer oF TELEVISION SETs
IN New DEeLHI

8134. Shri Shiva Chandra Jha : Will
the Minister of Information and Broad-
casting and Communications be pleased
to state :

(a) the number of T. V. sets in New
Delhi ;

(b) the number available with private
individuals and the number under Govern-
ment management ;

(c) the names of places where Govern-
ment managed T. V. sets are there and the
expenditure per month on running each
T. V. set geparately ; and

(d) the average number of spectators at
Government managed T. Vs. at each place,
separately ?

The Minister of State in the Ministry
of Information and Broadcasting and
in the Department of Communications
(Shri 1. K. Gujral) : (a) 16,468 (in and
around Delhi/New Delbi).

(b) Privately owned .. 15,621.
Government managed .. 847

(c) (i) Location of Government  No. of
managed sets sets

Schools 645

Tele-clubs (Urban). . 101

Tele-clubs (Rural). . .. 80
For residential monitoring pur-

poses . .o - 21

847

(ii) Running expenditure is the respon-
sibility of the person or ofganisstion to
which the set is allotted. Expenditure on
the part of the Governmept for maintenance
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purposes works out to an average of Rs.20
a month per set.

(d) Aversge number of viewers per
set :

At No. of

viewer:

(i) Schools .o vo 30 to 40

(ii) Tele-clubs (Rural and Urban) 80 to 100

(iii) Residential monitoring pur-

poses - «s 1 10 §

T. V. STATION AT DARBHANGA
Biaar

8135. Shri Shiva Chandra Jha : Will
the Minister of Information and Broad-
casting and Communications be pleased
to state :

(a) whether there is any plan to intro-
duce T, V. Station at Darbhanga, Bihar ;

’

(b) if so, the details thereof ; and
(c) if not, the reasons therefor ?

The Minister of State in the Ministry
of Information and Broadcasting, and
in the Department of Communications
(Shri I. K. Gujral) : (a) Ne, Sir.

(b) Does not arise.

(c) During the Fourth Five Year Plan
period, Television Stations are proposed to
be set up st Srinagar, Bombay, Calcutta,
Madras and Kanpur/Lucknow besides the
expansion of the Delhi T. V. Centre. Due
to paucity of resources, itis not proposed to
set up television stations at other centres at
present.

Fiunc vp TecuNicaL PosTs
orF JoiNT ComMIsSSIONER
MacHINERY, ETC.

8136. Shri Nambiar : Will the Minis-
ter of Food and Agriculture be pleased to
state :

(a) whether it is a fact that his Ministry
has certain Technical Posts such as Joint
Commissioner, Machinery etc.,, who ap-
prove the Import and Collaboration in
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India of various Tractors and other Machi-
nery for Agriculturs ;

(b) if so, whether these posts are filled
up with technically qualified personnel or
by mere administrative officers ; and

(c)'whether the present holders of these
posts are technically qualified and if so,
their respective qualifications :

The Minister of State in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri Anna-
sahib Shinde) : (a) The Ministry has two
posts of Joint Commissioners : (1) Joint
Commissioner (Machinery) and (2) Joint
Commissioner (Agro-Industries) who deal
with such cases in their respective speheres
in an advisory capacity.

(b) and (¢). The qualifications and ex-
perience of the present holders are given
below :

1. Joint Commissioner (Machinery)
B. Sc. (Agri. Engg.) , Allahabad.
M. Sc. (Agri. Engg.), West Virginia

(U. S. A).
Formerly worked as Director, Tractor
Testing Station, Budni.

2. Joirt Commissioner
tries) M. A.

Formerly held the post of Deputy
Director (Industries) and Director
(Industries) in the Department of
Community Development, and
Deputy Commissioner (Machi-
nery) in the Department of Agri-
culture.

(Agro-Indus-

IDLE CAPACITY OF AGRICULTURAL
AIRCRAFT FOR SPRAYING

8137. Shri Lobo Prabhu : Will the
Minister of Food and Agriculture be

pleased to state :

(a) with reference to article on Air-
craft in Agriculture in the Economic Times
of the 6th April, how 75 lakh acres were
sprayed when the country possessed aircraft
capacity for 42.5 lakh acres ;

(b) whether the idle capacity is due to
the State Government's failure to provide
half the cost of spraying to the agricul-
turists;
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(c) since the State Governments are not
likely to evince the interest mecessary for
spraying, whether Government propose to
revert to the previous practice of providing
subsidies directly instead of including them
in the block grants to the States ; and

(d) since an increase of crops of the
value of Rs.100 crores is expected from the
use of full capacity, why should not the
centre spend Rs.B crores or so on subsi-
dies ?

The Minister of State in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri Anna-
sahib Shinde) ; (a) Itis difficult to under-
stand the basis of the inferences and con-
clusions drawn in this article. In 1969-70
(upto February, 1970) 11, 32,966 acres were
sprayed against an estimated capacity of
about 25 lac acres. Aerial spraying is a
seasonal work and it may not always be
possible to undertake spraying equivalent
to the total capacity of the aircrafts, especially
when aerial spraying as a plant protection
measure is still to catch the imagination of
the average farmer.

(b) No, Sir.

() The Planning Commission decided
on the 22nd May, 1969 after consulting the
State Governments and other concerned
suthorities that the Central assistance to
States for the Fourth Five Year Plan should
be given as block loans and grants each year.
Since this pattern of assistance for the
Fourth Plan is for all schemes including
agroaviation it is not possible to revert to
the previous practice of providing subsidies
directly instead of including them into the
block loans and grants to the States. How-
ever Planning Commission has been appro-
ached to increase the Subsidy for meeting
aerial charges for Cotton.

(d) Because there is no reason to expect
an increase in yields of the value of Rs.100
crores merely by the provision of Rs.8
crores as subsidy.

The Centre has however initiated a new
scheme etc. The Centre hss initiated a
new scheme of aerial spraying operations in
¢ndemic areas providing Rs.4.3 crores for
the remaining four years of the Fourth
Five Year Plan, covering 16 lakh acres in
each of the first 3 years and 13 lakh acres
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in the Fourth year and this would cover
operational charges up to a maximum of
Rs.7 per acre.

Besides this, Central financial assis-
tance is being given to States from the
Calamities Relief Fund of the Government
of India to meet 50 per cent cost on pesti-
cides and 25 per cent loan as a part of
the scheme for ‘epidemic control®.
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CoNCEPT OF LABOUR WELFARE

8139, Shri Shashi Bhushan : Will the
Minister of Labour and Rehabilitation
be pleased to state :

(a) whether he agrees that concept of
labour welfare and its constituents are
likely to vary from country to country and
time to time and if so, whether there has
been any new thinking in this field in the
Labour Ministry ; and

(b) the new programmes suggested by
the Labour Ministry in the Fourth Plan
which may have a more direct bearing on
labour welfare than the programmes execu-
ted in the past ?

The Minister of Labour and Rehabi-
litation (Shri D. Sanjivayya) : (3) There
can be no doubt that the concept of labour
welfare, is, as remarked by the National
Commission on Labour, “necessarily dy-
namic, bearing a different interpretation
from country to country and from time to
time”. A fresh look at the subject has
recently been taken by the Committee on
Labour welfare and the National Commis-
sion on Labour which were appointed by
the Government of India. The recommen-
dations of those bodies are under examina-
tion.

(b) Some of the new Schemes suggested
are :

(i) Unemployment Insurance.

(ii) Housing Scheme for Dock La-
bour.

REPRESENTATIVES OF LABOUR UNIONS
IN PuBLic SECTOR

8140. Shri Shashi Bhushan : Will the
Minister of Labour and Rehabilitation
be pleased to state :

(a) whether Government are satisfied
with the recently selected representatives
of the Labour union in the public sector ;

(b) whether it is not anomolous that the
workers are representied on the Board of
Directors of these Factories etc. by certain
outsiders who are not in any way concerned
with the affairs of the factories or companies
concerned ; and
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(c) if so, the reaction of Government
thereto ?

Minister of Labour and Rehabilita-
tion (Shri D. Sanjivayya) : (a) to (c)
For gome years now Government have
becn appointing on the Boards of Manage-
ment of certain Public Sector Undertakings
representatives of labour who belong to the
Trade Union Movement, though they may
not be working at the enterprises concerned.
Government are however, now considering
the proposal to appoint workers employed
atsuch enterprises on the Boards of Manage-
ments of the enterprises concerned.
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So1L TESTING FACILITIES AT

Brock LEevEL

1

i

373

8142, Shri Deorac Patil : Will the
Minister of Food and Agriculiure be
pleased to state the steps taken by Govern-
ment to provide soil testing facilities at
least from the block level for undertaking
soil testing work in villages ?

The Minister of State in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Bhri Anna-
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sahib Shinde) : The Government of India
have sanctioned a scheme for provision of
supplementary soil analysis facilities at
block and village levels.

The scheme will be operated on commer-
cial basis so as to encourge qualified but
unemployed or underemployed persons at
block or village level to undertake the soil
analysis work willingly. The selected
volunteer, who will be at least an L. Se.,
will be provided with a recommended Soil
Test Kit on loan free of charge and he will
also be given training in using the Kit
and making fertilizer recommendations in
conjunction with the nearest standard soil
testing laboratory.

The operator shall, with the help of
the Soil Test Kit and the standard colour
charts given to him, make soil analysis and
provide necessary soil-testing services re-
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quired by the farmers. He will charge from
the farmer a fee of Rs.2 only per sample
apnalysed. In addition, he will also func-
tion as an un-official agent of the soil test-
ing laboratory for undertaking collection
and d h of soil ples from his area
to the nearest soil testing laboratory.

The kit to be used under the scheme was
developed by the IARL and subsequently
bhanded over to the NRDC for patent-
ing and arranging its commercial production.
This kit incorporates the latest rapid techni-
ques for soil, plant and water analysis.

" Each kit is estimated to cost about Rs.

1,300.

During the year 1970-71 , the scheme
will be implemented as a ‘pilot, programme
in about 200 centres in 10 selected districts
in 10 States, as indicted in the following
table :

District where so0il Neo. of Supervising Stan-

State analysis centres are centres dard soil testing
to be set up to be set laboratary
up

1. Andhra Pradesh ++ Guatur 20 Bapatla,

2. Bihar.. ++ Bhagalpur 20 Sabour.

3. Gujarat .. Junagadh 20 Junagadh.

4. Haryana .. Hissar 20 Hissar.

5. Kerala o .. Trivandrum 20 Trivandrum.
6. Madhya Pradesh Gwalior 20 Gwalior.

7. Maharashtra .. Poona 20 Poona.

8. Madras .s .+ Coimbatore . 20 Coimbatore,
9. Mysore .. .. Bangalore .e 20 Bangalore.
10 West Bengal v« 24-Pargenas 20 Calcurta.
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The scheme has been sanctioned as a
Central Sector project. The Central Go-
vernment will procure the 200 soil test kits
at an estimated cost of Rs.2.7 lakhs and dis-
tribute the same to the State Governments
free of cost. The State Governments
will distribute the same to the selected vo-
lunteers for implementstion.

After one year of operation, the func-
tioning of the scheme will be evaluated in
terms of the services rendered to the far-
mersin the area. If the results are found to
be encouraging, the State Governments
may extend the scheme so as to cover larger
areas.

UTILISATICN OF FALLOW LAND
BELONGING TO VILLAGE
PancHAYATS

8143. Shri Deorao Patil : Will the Mi-
nister of Food and Agriculture be pleased
to state :

(a) whether Government have issued
any instructions to the State Government
regarding the utilisation or distribution of
the vast fallow land belonging to the Village
Panchayats in several States ;

(b) if so, the details of the instructions
issued; and

(c) the names of the States where the
land is lying fallow ?

The Minister of State in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri Anna-
sahib Shinde) : (a) and (b) “Land” being
& State subject under item No. 18, List II-
State List—of the Seventh Schedule of the
Constitution of India, programme for dis-
tribution and allotment of fallow land is
being administered by the respective State
Governments within the framework of
Land Allotment Rules framed by them.
As such, the question of issuing any instruc-
tion by the Government of India does not
arise.

(¢) The names of the States where some
areas of land are lying fallow are Andhra
Pradesh, Assam, Bihar, Gujarat, Haryana,
Jammu and Kashmir, Kerala, Madhya Pra-
desh, Maharashtra, Mysore, Orissa, Punjab,
Rajasthan, Tamil Nadu, Uttar Pradesh and
West Bengal.
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SHIFTING OF DIRECTORATE OF CAHSEW

DEVELOPMENT FROM CALICUT
TO ERNAKULAM

8144, Shri A, Sreedharan : Will the
Minister of Food and Agriculture be
pleased to state :

(a) whether it is a fact that Government
have decided to shift the office of the Direc-
torate of Cashew Development from Cali-
cut to Ernakulam ;

(b) if so, whether Government have
received representation ro the effect that this
decision has been taken to suit the personal
convenience of certain top officer ; and

(c) if so, the reaction of Government
thereto ?

The Minister of State in the Ministry
of Food, Agriculture, Community De-

lop t and Cooperation (Shri Anna-
sllnh Shinde) : (a) This question is being
reconsitiered in the light of some represen-
tations received.

(b) Yes.

(c) The question of personal convenience
or otherwise of any officer did not enter at
all in Government consideration. In view,
however, of some representations received
the whole question of shifting the office is
being reconsidered, as stated above.

CoOPERATIVE EDUCATION

8145. Shri N. R. Deoghare : Will the
Minister of Food and Agriculture be
pleased to state :

(a) the steps being taken by Government
to encourage the Cooperative eduction in
the country ;

(b) the number of imstitutions in the
country which impart cooperative education
and the pllcel where they are located ;
and

(¢) the proposals to develop the Coopera-
tive education in the Fourth Five Year
Plan ?

The Depuiy Minister in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri D
Ering) (a) Financial support for the Central
Sector and State Plan Schemes, orientation
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of the programme based on its review from
time to time, creation of literature, dissem-
ination of knowledge through mass commu-
nication media like the radio, and promotion
of e ion in educational institutions are
among the various measures tsken by the
Government to encourage cooperative eu-
cation in the country.

(b) Ason 5th February, 1970, there were
592 peripetatic units conducting cooperative
education programme. A State-wise break-
up of these units is given in the attached
statement, .

{c) During the Fourth Five Year Plan,
it is proposed to stress the role of well in-
formed and enlightened membership in the
promotion and working of cooperative socie-
ties, intensify cooperative education pro-
gramme, provide institutional support to the
scheme, and encourage involvement of co-
operatives at all levels in the formulation
and implementation of the need based co-
operative education activities.

STATEMENT

Statement showing the number of peri-
patetic units under Member Educa-
tion Programmes functioning as
on February 5, 1970.
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10. Orissa 26
11. Punjab .e 16
12. Rajasthan .. 57
13. Uttar Pradesh 54
14. West Bengal .. .e 22
15. Himachal Pradesh . 20
16. Manipur . 4
17. Tripura . 3
Total ___;;

BUFFER STOCK OF FOODGRAINS
AND WAREHOUSES

8146. Shri N. R. Deoghare : Will the
Minister of Food aad Agriculture be

. pleased to state :

(a) the total smount of buffer stock of
foodgrains and other agricultural commo-
dities built up so far ; and

(b) what is the number of warehouses
where these commodities have been stocked?

The Minister of State in the Ministry
of Food, Agriculture, Commuaity De-
velopment and Cooperation (Shri Anna-

Sl Name of the State No. of

no. urits
1. Andhra Pradesh . 52
2. Assam 22
3. Bihar o 34
4. Gujarat . 50
5. Haryana 19
6. Kerala 12
7. Maharashtra .. 78
8. Madhya Pradesh 71
9. Mysore . 52

LS 10

hib P. Shinde) : (a) At the end of March,
1970 the total stocks of foodgrains with the
Government—Central as well as States—
amounted to 4.2 million tonnes. Of these
about 2.7 million tonnes could be treated as
buffer stocks. It has so far not been possi-
ble to build up any buffer stock of any other
agricultural commeodity, though some pur-
chase of jute has been made as a price sup-
port measure, and as commercial purchase
by Stiate Tradiag Corporation.

(b) Intheholding of the stocks, there can
be no physical demarcation between what
constitutes buffer stocks and what consti-
tutes operational stock. Therefore, it is
not possible to indicate the number of ware-
houses in which the buffer stock is held.
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InTropucTioN OF E- 8. L. AND E. P. F.
BcuemMes 1IN HANDLOOM INDUSTRY
IN MAHARASHTRA

B147. Shri N. R. Deoghare : Will the
Minister of Labour and Rehabilitation
be pleased to state :

() whether it is a fact that there is no
Employees State Insurance Scheme and
Employees Provident Fund Scheme in the
Handloom Industry in Maharashtra ;

(b) whether Government propose to
consider the above scheme for Handloom
Industry in Maharashtra ;

(c) if so, the detmil
and

of the proposal ;

(d) if not, the reasons therefor ?

The Minister of Labour and Rehabi-
litation (Shri D. Sanjivayya): (a) Yes.

(b) to (d) Bmplogees’ Stwts Insurance Schems,
The Employees' State Insurance Act,
1948, applies at present to perennial
factories using power and employing 20 or
more persons. The handloom industry in
Maharashtra would be covered as and when
the Act is extended to factories mot using
power.

* Provident Fund Schems. The
Employees Provident Fund Act, 1952
applies to handloom factories but such of
them as have been organised as industrial
co-operatives have been exempted from the
purview of the Act. The Provident Fund
Authorities have reported that there is no
handloom fectory outside the co-operative
sector coverable under the Act in Maha-
rashtra.

COMPARATIVE EXPENDITURE ON PEST
CONTROL IN INDIA DURING 1968
AND 1969 as CoMPARED TO
ForeiGN CoUNTRIES

8148. Shri Himatsingka : Will the
Minister of Food and Agriculiure be
pleased to state :

(a) the amséunt of expenditure incurred
in the country in regerd to pest cuntrol
operations during 1968 and 1969 per
thousand acres of cultivable land ;

{b) how it compares with the pest con-
trol services expenditure per 1000 acres

APRIL %0, 1970
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of cultivable land in Pakistan, Japan, Bur-
ma, Awstralia, U. S. A., and Canada ; and

(c) the programme for development of
pest control services under the Fourth Five
Year Plan ?

The Minister of State in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri Anna-
sahib Bhinde) : (8) It is difficult to give
accurate figures. According to estimates,
in 1967-68 and 1968-69, 52 kilograms and
72 kilograms respectively of insecticide/
pesticides were used over a thousand acres
of cultivated land. Depending on the type
and quality of the pesticide used, Rs.500 to
Rs.8,000 per thousand acres are spent in
India.

(b) The expenditure on pesticides in
some other countries in the world is :

Japan—Rs.45,000 per thousand acres.

U.5.A.—R».15,000 per thousand acres.

The information with regard to other
countries is not readily available.

(¢) Under the Fourth Five Year Plan,
the programme for pest conurol services is
ae umder :

Yearwise targets of plant

Category protection mearures.
(Million hectares)
I 11 1II v v

Seed

Treatment 15 18 20 23 26
Rat Con-

trol .. 4 6 8 9 10
General

pests . . 4 H [] 7 8
Intensive

treatment 24.5 26.2 28.8 31.4 34
Weed con-

trol .. 0.5 0.8 1.2 1.6 2

48 56 64 72 80

Thus it would be seen that by the end of
the Fourth Five Yegr Plan, 80 million
hectares would be covered by Plant Pro-
tection measures through the use of tech-
nical grade pesticides amounting to 62,000
tonnes at a cost of about Rs.130 crores.
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TRANSFER OF NATIONAL SAVINGS
CerTIFICATES TO HEIRS OF PEOPLE

oF INDIAN ORIGIN IN
Forgion COUNTRIES
8149. Shri Ram Avtar Sharma : Will

the Minister of Information and Broad-

ting and C ications be pleased
to refer to the reply given to Unstarred
Question No. 4301 on the 26th March, 1970
and state :

(a) whether the permission of the Re-
serve Bank of India with regard to the trans-
fer of National Savings Certificates to Shri
Kul Bhushan Sharma son of late Shri V. P,
Sharma a correspondent of Daily Nation,
Nairobi, Kenya has since been obtained and
the duplicate copy of lnst Cervificate has
been sent to him for his signature ;

(b) if not, the reasons for the delay ;
and

(c) when it is likely to be sent to him
and the steps Government are taking to
expedite the matter which has already been
delayed for nearly four years ?

The Minister of State in the Ministry
of Information and Broadcasting, and
in the Department of Communications
(Shri Sher Singh) - (a) and (b). Permission
of the Reserve Bank of India, for sending
the duplicate copy of the lost certificates
for the signature of the claimant is still
awaited. The Reserve Bank of India are
being constantly reminded.

(c) As soon as permission from the Re-
serve Bank of India is received, the docu-
ments will be sent to the party. A cons-
tant watch is being maintained over the
progress of the case to ensure speedy fi-
nalisation of the claim,
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ApPPLICATIONS PENDING FOR TELEPHONE
CoNNECTIONS TO MEMBERS OF
PARLIAMENT AT THEIR RESI-
DFNTIAL PLACES

8154, ShriDeorao Patil : Will the Mi-
nister of Information and Broadcasting
and Communications be pleased to state:

(a) the names and places in respect of
which applications are pending for telephone
connections to the Members of Parliament
at their residential places ;

(b) whether Government have decided
to give telephone facilities to the Members of
Parliament under a special scheme ; and

(¢) if so, the reasons for failure of Go-
vernment to implement the scheme in the
rural areas where from the Members come.

The Minister of State in the Ministry
of Information and Broadcasting, _md
in the Department of Communications
(Shri Sher Singh) : (a) The information is
being compiled and will be placed on the
Table of the Lok Sabha. shortly.

(b) Yes. The facility of a free te'ephone
has been extended under the Housing and
Telephone Facilities (Members of Parlia-
ment) Amendment Rules, 1969.

(c) The Rules mentioned in (b) above
provide that the place selected by the Mem-
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bers; for insta!lation of telephones should lie
within the area of operation of an Exchange.
No distinction is being made between
rural and urban areas. However, a number
of requests have been received for telephones
beyond the local area of the concerned
Exchange. These require payment of en-
hanced rental, which is not acceptable to
the department of Parliamentary Affairs.

M. Ps. Broapcast oN CoNDITIONS
iNU.S.S.R.

8155, Shri Ram Avtar Sharma
Will the Minister of Ipformation and
Broadcasting and Communications be
pleased to state :

(a) Whether All India Radio has received
any request from Members of Parliament
asking for time to broadcast talks on condi-
tions in Soviet Union ;

(b) Whether permission has been given
in this regard ; and

(c) if not, the reasons for the delay and
when the request was received ?

The Minister of State in the Ministry
of Information and Broadcasting, and
in the D P t of Co ications
(s:lu-? L. K. Gujral) : (a) to (c). Yes, Sir.
Government have received a request dated
9th March, 1970 which is under active con-
sideration,

Sovasean O1L IMPORTS DURING
ApriIL, 1970

8156. Shri Devinder Singh Garchha:
Shri Manibhai J. Patel :
Shri Valmiki Choudhary :

Will the Minister of Food and Agricual-
tare be pleased to state :

(a) the quantity of soyabean oil received
by India during the month of April from
U. 5. A. under P. L.. 480 Agreement con-
cluded recently ;

(b) the quantity to be received in the
next few months ; and

(c) whether Government have purchased
more oil from open market in U. S. A. and
Europe ; if so, the details thereof ?
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The Minister of State in the Ministry
of Food, Agriculture, Community De-
wvelopment and Cooperation (Shri Anna-
sahib Shinde) : (a) 17,514 tonnes of soy-
bean oil was received up to 25th April and
another, 1,903 tonnes was expected to be
received by the end of the month.

(b) May 4,500 tonnes.
June .s 11,700 tonnes.
July . 4,800 tonnes.

(c) Yes, Sir, 3,000 tonnes in the U. 5. A.
and 7,000 tonnes in Europe.

AuToMATIC EXCHANGES INSTALLED
IN BIHAR DURING LAST
TWO YEARS

8157. Shri N. R, Laskar : Will the
Minister of Information and Broadcasting
and Communications be pleased to state :

(a) the number of Automatic Exchanges
installed in Bihar during the course of the
last two years ; and

(b) the names of places where installed
along with population figures ?

The Minister of State in the Ministry
of Information and l:oldcmuu n.d
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Lanp ror LAnDLESS TN WEST
BENGAL

8158. Shri E.Halder : Will the Minis-
ter of Food and Agriculture be pleased
to atnte,_ H

(l.) whether the Government of West
Eengu'l will materialise the programme of
United Front Government to distribute the
land in excess of ceiling benami and khas
land to the landless peasants ;

(b) if so, whether the registered pattas
will be given to those or not ; and

(c) whether Government will be advised
to promulgate an ordinance so that the
peasant can possess land before ensuing
rainy season ?

The Minister of State in the Ministry
of Food Agriculture, Community De-
velopment and Cooperation (Shri Anna-
sahib Shinde) : (a) Energetic and vigorous
measures are being taken to implement
land reforms by intensifying effurts to de-
tect bemami lands, taking possession of
vested lands and distributing such lands
among cligible persons.

(b) The occupicrs of wested lands if
belorging to elizible category are being

4

in the Department of C
(Prof. Sher Singh): (a) 11 Automluc Ex-
changes were installed in Bihar during the
last two years,

(b) The names of the places where they
were installed, alongwith the population
based on 1961 census, are given below :

Name of place Populatinn
1. Chanpatia e 14559
2. Bhokaro Steel City . 5141
3 Bhagwanpur 16d1
4, Muskipur 4753
5. Bikram 2277

.6. Natwar .s 527
7. Patori 8090
8. Nabinagar .. e 2951
9, Paligan;j . . 4556

10. Dholi .e . 1073

11. Sheohar . ‘e

6626

recogni and their possession regularised
by grant of an annual licence in the first
instance and thereafter by the grant raiyati
settlement in due course.

(c) Adequate administrarive
are being taken for this purpose.

measurcs

MICRO-WAVE LINK BETWEEN
CaL1cuT-COIMBATORE

8159. Shri Mangalathumadam: Will
the Minister of Information and Broad-
casting and Communications be plensed
to state :

{3) whether the Micro-Wave link be-
tween Calicut and Coimbatore has been
completed ; and

. (b) if not, when the system will be put
in use after the testing ?

The Minister of State in the Ministry
of Information and Broadcasting, and
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* in the Depariment of Communications
(Prof. Sher Singh) : (a) Not vyet.

(b) It is expected to be put to use in
about six months time.

CENTRAL ASSISTANCE TO TAMIL
NapU ror BANANA CULTIVATION

8160. Shri Nanja Gowder : Will the
Minister of Food and Agriculture be
pleased to state :

(a)*whether the Banana production in
Tamil Nadu is facing difficulties for want
of assistance for its growth and better
yield ;

(b) the steps taken by Central Govern-
ment to assist the Banana cutivation in
Tamilnadu ; and

(c) whether Tamil Nadu Government
has asked for some assistance 7

The Minister of State in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri Anna-
Sahib Shinde) : (a) No, Sir. But there
is scope for help for increasing the produc-
tion.

(b) Under the general fruit develop-
ment Scheme, long-term loan at the rate of
Rs.1,000 per acre is available to the fruic
growers, through the State Governments,
for banana cultivation. A Centrally Spon-
sored Scheme for production of bananas
for export has been formulated for imple-
mentation during the 4th plan in banana
growing states including Tamil Nadu.
Under ths scheme, assistance will be avail-
able to Tamil Nadu State for cultivation of
bananas for export purposes. In addition,
enhanced loans are also provided by the
State Government under their Banana
Package Programme for export purposes,
through the institutional resources.

(c) Yes proposal is under active consi-
deration.
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CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

ReporTED DECISION OF BHUTAN TO
APPLY FOR MEMBERSHIP OF
THE UNITED NATIONS
ORGANIZATION.

Bhri Indrajit Gupta (Alipore) : Sir, I
call the attention of the Minister of Ex-
ternal Affairs to the following matter of
urgent public importance and I request that
he may make a statement thereon :

The reported decision of Bhutan to
apply for membership of the

United Nati Organizati
The Minister of External Affairs (Shri
Dinesh Singh) : The House is aware that
the question of Bhutan's entry intc the U.
N. was discussed by the King of Bhutan
with the Prime Minister during his visit
to India in 1966 and in reply to Lok Sabha
question No. 7 on 25th July, 1966 it had
been stated that the Government would
give sympathetic consideration to Bhutan's
desire to become a member of the U. N.
at the sppropriate time. About a year
la*er, on 5th Jome, 1967, in reply to Lok
Sabha question No. 300 on the subject,
the Minister of External Affairs stated that
the Government of India would be happy
to sponsor Bhutan for the membership of
the U. N. and other in.crnational bodies
when Bhutan expressed her readimess to
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assume the responsibilities and obliga-
tions of such membership. This is our
position.

2. The statement of the King at his
press conference in Bhutan on 25th April,
1970, in response to questions put to him
by journalists flows from this understanding.
The question of Bhutan's entry into the
U. N. has also been subject of discussion in
the Tsongdu, i.e. Bhutan's National Assem-
bly. The Tsongdu adopted a resclution in
1969 to appeal to the Government of India
and the U.N. General Assembly for Bhuian’s
entry into the U. N. in September, 1970.
The Government of India propose to hold
further discussions with the Gover
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“One of the biggest problems for
Bhutan when it joined the U. N.
would be the question of diplo-
matic relations. For a few years
we will not have any embassies.”

This .is what he says. And then it
says :

‘““He had not yet looked for any eco-
nomic aid from outside India.”

I do not know whether there is any
significance to the word ‘yet’ bere. In
other words, if India does not come for=
ward with all the economic aid which Bhu-
tan requires—and we are capable of givin‘
that—Bhutan may be compelled to look
elsewhere. Further on, the King is quoted

of Bhutan as desired by them in the near
future.

Shri Indrajit Gupta : Mr. Speaker, Sir,
this statement is not as unequivocal as we
would like it to be. Bhutan is a close
neighbour of ours and I believe that the
present King of Bhutan is a sincere friend
of India. This is a very strategic area ;
as you know, to the east of Bhutan across
the Chumbi valley lies Sikkim and further
to the west is Nepal. Sir, in this state-
ment the Minister has referred to an earlier
statement made 3 years ago in which he
says that " India would be happy to sponsor
Bhutan for the membership of the U. N.
and other international boldies when Bhutan
expressed her readiness to assume the res-
ponsibilities and obligations of such mem-
bership. This is our position  That
means, according to this statement of the
Minister, Bhutan has not yet expressed
her readiness to assume the responsibilities
and obligations of such bership. When
she does this then we will be happy to
sponsor her membership. In the tail end
of the statement he says : ““The Government
of India propose to hold further discussions
with the Government of Bhutan as desired
by them in the near future.” Sir, Bhutan
is a sovereign and independent country
and I am afriaid if we do not come forward
unequivocally to sp her bership
of the U. N. somebody else may do it. I
hope the Minister realises that. In the
Press statement or the Press conference held
by the King of Bhutan in Thimpu on the
26th April, the King is quoted as having
said this :

8s having said :

“Bhutan would have to open its win-
dows to the outside world in
future, but not too quickly. We
have to go slow about it. We
know the fate of countries that
opened up too quickly and ex-
posed themselves to foreign cons-
piracies.”

Thetetore, in the background, where
w+ know thet this whole area is so vital for
the sirwiegic defence of our country, why
1# 1 that the Government of India is still
scmewhat hesitant and is not coming for-
wiitd fullthroatedly to say that we will
sponsor Bhuian's membership, give all
the assistance she requires and do every-
thing else that is necessary to establish
closer relations with Bhutan ? I say this
because there was lot of talk for the past
10 years and nobody knows exactly from
where that talk has emanated about the
setting up of a Himalayan federation con-
sisting of Bhutan, Sikkim and Nepal. I
suspect that there is some foreign hand
behind this propaganda that is geoing on.
It is very good the King has said that Bhu-
tan has no intention of joing such a federa-
tion. This area is one where a number
of foreign powers are constantly trying to
interfere, spread their influence and es-
tablish various kinds of bases. Have we
forgotten that only a few years ago in this
very area in a place which does not belong
to any other country but to us, that is,
Kalimpong, a foreign espionage base was
unearthed ?  We all know about it and what
trouble it caused at that time.
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So, what I am saying is that keeping this
broader interest of India in view in the whole
area, and remembering that in Sikkim though
there is a King there—Chogyal—who also
professes friendship with us. But, any-
body who goes to Gangtok knows the pro-
paganda that is going on there in the Sikki-
mese Press. Anti-India propaganda is all
linked up with the palace and everybody
in Gangtok will tell you that. And we
know that the Chogyal’s American queen—
Gyalmo—only a few years ago wrote a big
article in some American journal trying
to claim historically that Darjeeling Dis-
trict was a part of Sikkim and should be
restored to Skkim. I am very sorry to
say that instead of having a broader view
of the whole area, the Government of India
is going on encouraging the Chogyal instead
of trying to see whether some democratic
forces are developed inside Sikkim which
can have friendship with India and stand
against the Chogyal.

Therefore, in view of all this and the
very delicate nature of this area, I would
request the Minister to tell us that on this
question of Bhutan which has now ex-
pressed their desire to join the United
Nations, why are they not more categorically
stating that they are prepared to sponsor
their membership and do everything else
by way of giving ecnomoic assistance and
s0 on and to see that our friendly ties are
cemented and we can keep Bhutan firmly
as our friend and an ally on our side ?

Shri Dinesh Singh : I entirely share the
Member’s sentiments fegarding Bhutan.
We have very firendly relations with Bhu-
tan. We would wish to further strengthen
them and give them any assistance we can
to the best of our capacity.

So far as the question of their admission
to the United Nations is concerned, I should
like to assure categorically that it is not our
desire to withhold the admission of Bhutan
into the United Nations a moment longer
than they themselves wish to do. What
I had stated in my statement was that this
position is not a new one. As far back as
1967, we had informed this House that we
were ready to sponsor Bhutan for the mem-
bership to the United Nations any time that
she wishes. Even in the press report which
the hon. Member has read out, the King
himself has stated that he would discuss

this issue with India’s Foreign Minister,
Shri Dinesh Singh who was expected here
late next month at the invitation of the King
and this is exactly the position that I have
repeated in the statement that I have read
out and I would therefore like to assure the
hon. Member that we are ready to spon-
sor Bhutan's membership to the United
Nations at any time that they wish. They
have expressed a wish that they would
like to seek admission into the United Na-
tions and this is the matter which we have
to discuss with them. There is no doubt
aboutit. Itisclear that we shall very gladly
do it : all the details that are required will
be discussed by the two Governments.

Regarding the question of the Himala-
yan Federation, it has already been stated
by the King himself that he has no desire to
join any such body if there is any body under
contemplation.

As regards the situstion in Sikkim, our
Treaty relationships with Bhutan and Sikkim
are different. We have certain obligations
in Sikkim more than we have in Bhutan.
But, I would beg the hon. Member not to
cast any sspersions on the Chogyal. We
have very good relations with Sikkim ; it is
our desire mot to interfere in their inter-
nai affairs but to work with them along with
the Treaty obligations that exist.

Shri Indrajit Gupta : What about the
economic assistance which the King has
specifically stated ?

Shri Dinesh Singh : I said in the begin-
ning that we would go on giving assistance
to Bhutan to the best of our capacity. Re-
garding that specific question, I believe,
that therfe was pressure from a number of
journalists who were there asking the King
of Bhutan as to why he was not taking assis-
tance from other countries. The King '
tried to say that he did not require it aa
all his requirements were being met by
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in the Universal Postal Union. In 1967
Bhutan sent a team of observers to the
U. N. When the present Prime Minister

visited Bhutan she had gone on record as

having assured the king and the people of
Bhutan that India would very enthusias-
ticaliy gponsor Bhutan to U. N. mem
bership. When we consider the appiiea-
tion of Bhutan for membership of the U.N.
we have to keep in the backyround the
1940 perpetual agreement, artirle 2 of which
says :

“The Government of Bhutan agrees
to be guided by the advice of
the Government of India in re-
gard to the conduct of external re-
lations.”

The reply to the question put by Mr.
Indrajit Gupta does not make an unequi-
vocal statement to the effect that we are
not a'lowing any other country to sponsor
membership of Bhutan to the United Na-
tions, Ishould like the Minister to be more
categorical and assure us that India is going
to sponsor Bhutan for membership in the
U. N. Secondly, cerlain economic aid had
been asked for by Bhutan ; they did so even
recently when our President visited Bhu-
tan. Let us be generous and magnani-
mous in giving whatever economic aid asked
for by Bhutan from India. After all we
have certain moral and legal obligations to~
wards Bhutan., Let us not commit the
mistake of under-estimating the freedom,
independence and consciousness of Bhutan
and f we do so we shell certainly be landing
the entire relationship in grave jeopardy.

Shri Dinesh Singh : The hon, Mem-
ber wanted to make a statement and he has

made it. He has not asked any question.
(Interruption).

Bhri 8. M. Erishna : What about eco-
nomic aid ? 1 wanted an assurance, The
arrogance of the Minister is not matched by
his competence. I have asked two specific
questions : one is whether we can have
a categorical assurance from the Minister
that India is going to sponsor the member~
ship of Bhutan in the United Nations

Organisation. I wanted him to categori-
cally state it. He has not made it cate=
gorical. Secondly, I have asked about the

economic aid.
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Shri Dinesh Singh : If the hon. Mem-
ber had taken the trouble to listen to me
when I was answering the question put by
Shri Indrajit Gupta, he would not have
asked me for 8 more categorical answer,
I do not know what he wants me to say :
that he would bring a paper and I should
sign it? I said we are willing at any mo-
ment, at any time, day and night, o spon-
sor the membership of Bhutan in the United
Nations, I think he will be satisfied.

Shri N, K. Somani (Nagpur) : What
have the night activities to do with this ?
(Interruption).

Mr. Speaker : Order, order.

Shri N. K. Somani : While it is parti-
ally gratifying that the Government of India
has finally persuaded itself as to adopt a
more mature and rational policy towards
Bhutan which in the past at any rate up to
1962 left much to be desired when we
took everything for granted, I am sure we
have to be thankful to the Chinese at least
for this kind of healthy development
(Interruption).

S8hri Nambiar (Tiruchirappalli) : It
is a sin to thank the Chinese. Several Hon.
Members rose—

Mr. Speaker : Order, order.

Bhri N.A. Bomani :—healthy because it
has persuaded this Government to take a
more rational policy towards our neighbour.
MNow, I would like to know, in this context
of healthy development, as to why it took
so long since. 1966 to get Bhutan ad-
mitted into the United Nations : they have
expressed their political and justifiable .
desire since 1966 and did we bother to
find out what were their specific needs :
whether it was in terms of trained per-
sonnel, or was it in terms of funds or any
other direction that Bhutan did not choose
to call itself ready to be admitted to the
United Nations, and whether we offered in
terms of those specific needs that India
would try to meet these mneeds. This
would be my first guestion because this
demand has been more or less specifically
made since 1966, as has been indicated
by the hon. Minister's statement.

Secondly, 1 would like vo know whether,
in view of this development, it will be pos-
sible for us to eeat Bhutan for the forths
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coming September session of the General
Assembly of the United Nations and what-
ever small points that remain to be thrashed
out during the hon. Minister's visit to
Bhutan, would he care to look after all those
problems, so that Bhutan can take its right-
ful place in the comity of nations in the next
session itself ?

Finally, in view of Shri Indrajit Gupta’s
temarks about Sikkim which I partially
share, would the hon. Minister also take the
trouble to go to Sikkim also, when he is
contemplating to visit Bhutan shortly,
because it is a continuation of the same sen-
sitive area, and mot show the same attitude
that we have been showing to Bhutan be-
fore that and to Sikkim up to now ?

Bhri Piloo Mody (Godhra) : Be care-
ful about the boulders,

Shri Dinesh Singh : [ appreciate the
hon. Member’s bubbling enthusiam to
see Bhutan seated in the Uni.ed Nations, but
we must also bear inmind that Bhutan is a
sovereign, independent State, and [ am
not here to answer on behalf of Bhutan
as to when and how she would wish to be
seated in the United Nations. If the hon.
Member would read the statement made by
the King himself, perhaps the position would
be clarified.

Regardng the question of seating
Bhutan this year or not, agsin it is a ques-
tion for the United Nations to consider.
The hon. Member puts it as if it is for us
to dictate terms to the United Nations,
I would beg hon. Members to appreciate
that we are one of the members of the United
Nation ; not the member. So far as the
question of Sikkim is concerned, I do not
know which aspect of the statement of Mr.
Indrajit Gupta the hon. member subscribes
to. I take ir that the hon. member wants
to go on record that he subscribes to 1he
whole of it.

Shri B. K. Tapuriah (Pali) : Did you
not hear him say that he “partially” agrees
with Mr. Indrajit Gupta ? (Interruptions,)
tions.)

Shri Dinesh Singh : So far as the.ques-
tion of Sikkim is concerned, 1 would like
to assure the hon. member that we have an
equal dgs’re to be on friendly terms with

Sikkim. We have been trying within the
limits of our capacity to assist Sikkim in its
economic development. (Inierruplions).

Shri 8. E. Tapuriah : What about my
regarding Naxalite  activiries &

(Inferruptions),

Mr. Speaker : I cannot of listen to any-
body. All of you are speaking simultan-
eously. I will find out time for that also.

Shri Piloo Mody : Five days sgo I
wanted to draw the attention of the House
to Naxalite actioity in Delhi itself, I am
really surprised at the complacency of this
chamber. One of these days we are going
to find a Naxailte under your Chair and we
would not know about it

Mr. Bpeaker : I am not very much
afraid of it. (Interruptions),

o ®ue W e (feelt W)
agt o< fa= 9x faq &r-8waw a7 @
Tgt #t forederdt ¥vx qx @, Tefed @
o2 agl agw AT yoow AT wwfEd |
voen. (wEET).. ..

Shri Hem Barua (Mangaldsi) : In
Cachar district of Assam fake currency
notes. (Interruptions).

Mr. Speaker : Will you all please sit
down ? Iam onmy legs. I wil find out
time for discussion on Naxslite activities
also. Now, papers to be lasid on the Table
versunnsanee s (Iniaruptions),
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13.00 hrs.
PAPERS LAID ON THE TABLE

ACTION TAKEN ON REcOMMENDATIONS
oF COMMITTER ON BROADCASTING
AND INFORMATION MEDIA ON
Rapio anp Terevision

The Minister of State in the Ministry
of Information and Broadcasting and
in the Department of Communications
(Shri Sher Singh) : On behalf of Shri
Satya Narayan Sinha. 1 beg to lay on
the Table a statement (Hindi and English
versions) showing decisions taken on twenty-
one recommendations of the Committee on
Broadcasting and Information Media on
Radio and Television which have a bearing
on the conversion of All India Radio and
Television into two sutomomous corpora-

tions, [Plased in Library See. No. LT-3350/70.]
ReporT OF TARIFF COMMISSION ETC,

The Minister of State in the Ministry
of Petroleum and Chemicals and Mines
and Metals (Shri D. R. Chavan) : I beg
to lay on the Table a copy each of the follow-
ing papers under sub-section (2) of section
16 of the Tariff Commissicn Act, 1951 :

(1) (i) Report (1968) of the Tariff
Commission on the Fair Selling
Prices of Drugs and Pharmaceu-
ticals (Volumes I and II).

(1i) Government Resclution Ne. 3
(52) /68 C. H. 1III dated the
30th April, 1970 notifying Go-
vernment's decisions on the above
Report.

(2) A statement showing reasons why
the documents mentioned at (1)
above could not be laid on the
Table within the period prescribed
in sub-section (2) of section 16
of the said Act. [Placed in Library S,
No. LT-3351/70]-

NOTIFICATIONS UNDER THE EssEN-
TIAL COMMODITIES ACT

The Minister of State in the Ministry
of Food, Agriculture, Community De-
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velopment and Cooperation (Shri An-
nasahib Shinde) : 1 beg of lay on the
Table :

(1) A copy each of the following Noti-
fications under sub-section (6) of section 3
of the Essential Commodities Act, 1955 :

(i) The Madhya Pradesh Rice Pro-
curement (Levy) Amendment
Order, 1970 (Hindi wversion)"
published in Notification No.
G.S. R. 157, in Gazette of India
dated the 18th April, 1970.

(ii) G. S. R. 218 (Hindi version) pub-
lished in Gazette of India dated
the 11th April, 1970 rescinding
the Andhra Pradesh Rice and
Paddy (Restriction on Movement)
Order, 1965.

(iii) The Foodagrains Movement Res=
trictions (Exemption of Seeds)
Order, 1970 (Hindi version),
published in Not/fication No. G.
S§.R. 233 in Gazette of Indiadated
the 11th April, 1970,

fiv) G. S. R. 266 (Hindi version)
published in Gazette of India
dated the 11th April, 1970.

(v) The Suparcane (Control) Amend-
~ment Order, 1970 (Hindi and
English versions) published in
Notification No. G. S. R. 620
in Gazette of India dated the 8th
April, 1970.

(vi) The Sugar (Control) Amendment
Order, 1970 (Hindi and English
versions) published in Notifica-
tion No. G. 8. R. 621 in Gazette
of India dated the 8th April,
1970. [Placed in Library Sw. No.
LT-3352/70].

(2) A copy of Notification No. G. 8.
R. 618 published ‘n Gazette of India dated
the 11th April, 1970, making certain
amendment to Notification No. G. 5. R.
1842 dated the 24th December, 1964, under
section 12A of the Essential Commodities
Act, 1955, [Placed in Library Ses. No.
LT-3353,‘70] .
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NomiricaTioNs Unper THE CoAL Mis
ProvipenT Funp AND Bonus
ScHEMES AcT

The Deputy Minister in the Ministry
of Labour, Employment and Rehabili-
tation (Shri 8. C. Jamir) : I beg to lay
on the Table a copy each of the following
Notifications (Hindi and English versions)
under section 7A of the Coal Mines Provi-
dent Fund and Bonus Schemes Act, 1948 :

(1) The Andhra Pradesh Coal Mines
Provident Fund (Amendment)
Scheme, 1970, published in
Notification No. G. S. R. 528 in
Gazette of India dated the 4th
April, 1970.

(2) The Rajasthan Coal Mines Provi-
dent Fund (Amendment) Scheme,
1970, published in Notification
No. G. 8. R. 529 in Gazette of
India dated the 4th April, 1970.

(3) The Neyvell Coal Mines Provi-
dent Fund (Amendment) Scheme,
1970, published in Notification
No. G. S. R. 530 in Gazette of
India dated the 41h April, 1970.

(4) The Coal Mines Provident Fund
(Amendment) Scheme, 1970,
published in Notification No.
G. §. R. 531 in Gazette of India
dated the #4th April, 1970.
[Placed in Library Sw. No. LT-
3354/70 ]

13.02 hrs.
ESTIMATES COMMITTEE

(i) MINUTES

Shri M. Thirumala Rao (Kokinada) :
1 beg to lay on the Tahle Minutes of the
sittings of the Estimates Committee reiat-
ing to ;

(1) Hundred and twenty-fourth Re-
port on the Ministry of Irrigation
and Power—Farakka Barrage Pro-
ject.

(2) Hundred and twenty-seventh Re-
port on the Ministry of Petro-

leum and Chemicals and Mines

and Metals (Department of Mines

and Metals)—Indian Burean of
Mines.

(3) General Matters,

———

13.03 hrs.
COMMITTEE ON PUBLIC
UNDERTAKINGS
(i) MINUTES

Shri M. B. Rana (Broach) : I beg 1o
lay on the Table Minutes of the sittings
of the Committee on Public Undertakings
relating to :

(1) Sixty-sixth Report on Indian Qil
Corporation Limited (Pipelines
Division).

(2) Seventieth Report on India Tour-
rism Development Corporation
Limited.

(3) Procedural
Matters,

and Miscellaneous

(4) Consideration and adoption of
Action Taken Reports (1969-
70).

13.04 hrs.
COMMITTEE ON PETITIONS
(i) MINUTES
Shri Sradhakar Supakar (Sambal-
pur) : I beg to lay on the Table Minutes
of the sitting of the Committee on Petitions

held on the 17th April, 1970.

13.05 hrs.

ESTIMATES COMMITTEE—contd.

HUNDRED AND TWENTY FOURTH,
HUNDRED AND TWENTIETH
AND HUNDRED AND
TWENTY FIFTH
REPORTS

Shri M. Thirumala Rao (Kskanida) :

1 beg to present the following Reports of
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the Estimates Committee :

(1) Hundred and twenty-fourth Re-
port on the Ministry of Irrigation
and Power—Farakka Barrage Pro-
ject,

(2) Hundred and twentieth Report
regarding action taken by Govern-
ment on the recommendations
contained in their Seventy-third
Report on the Ministry of
Shipping and Transport—Coastal
Shipping.

(3) Hundred and twenty-fifth Report
regarding action taken by Go-
vernment on the recommenda-
tions contained in their Eighty-
eighth Report on the Publica-
tions of selected Ministries of the
Government of India.

13.06 hrs. £
PUBLIC ACCOUNTS COMMITTEE

HUNDRED AND ELEVENTH, HUNDRED
AND TWELTH, HUNDRED AND
FIFTEENTH, HUNDRED AND
EIGTEENTH, HUNDRED AND
TWENTIETH TO HUNDRED
AND TWENTY SECOND

REPORTS
st wew fagrt avwday
weqE AEEA, § /6 A ( i:ﬁm).
fafea sfadzs sege s ¢
(1) ¥dm-verer wew ¥ avafeg
Trorer ST aredt e sfadeT

(fafaer), 1969 & weqrm 3 F @t 7
1117t gfadgT

(2) fafwi @ (3% aar a@me),
196768 WY e Sfadwa (ers-
auT qre), 1969 ¥ Ak 7 112 at wfa-
ol

(3) wrw W€ ¥F aw 196465,
1965—66 WYX 1967—68 ¥ W wWHT
Farrder wfadesl & @k 7 115 @t
sfadzT |

(4) fowmr & Wt
fafmarr = (fafawr), 1967-68 wX
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derden wfeder  (fafew), 1969 &
amt § 118 ot sfraew '

(5) frew faamr & wvafraa -
T Sfrdza (aifufeas), 1968-amar
17 T &1 q9T YETOT  WATHT ¥
wafag srameder wfadew (fafawr),
1969 & 1 33 F ark 7 120 at sfeder )

(6) g aqr wifites =y & @ &
1217t sfraeT

(7) amfas aur svafims saEeT
gfteg & wvafraa Sreroder
(fafasr), 1969 auT aq 1966—67 wix
1967-68 & | wraedT  FmTUCET
sfadea & ary & 122 at whodeT

_—

13.07 hrs.

COMMITTEE ON PUBLIC
UNDERTAKINGS—Contd.

(ii) FIFTY-NINTH, SIXTY-FIRST,
SIXTY FOURTH, SIXTY-
SIXTH AND SEVENTIETH
RePORTS

Shri M. B. Rana (Broach) : I beg to
present the following Reports of the Com-
mittee on Public Undertakings :

(1) Fifry-ninth Report on action tuken
by Government on the recom-
mendations contained in their
Forty-fourth Report on the Ferti-
lizers and Chemicals Travancore
Limited.

(2) Sixty-first Report on action taken
by Government on the recom-
mendations contained in  their
Tenth Report on the National
Coal Development Corporation
Limited (Paras in Section III of
Audit  Report (Commercial),
1970).

(3) Sixty-fourth Report on action
taken by Government on the re-
commendations contained in their
Forty-seventh Report on Public
Relations and Publicity in Public
Undertakings.
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(4) Sixty-sixth Report on Indian Oil
Corporation Limited (Pipelines
Division).

(5) Sevenrieth Report on India Tou-
rism Development Corporation
Limited.

—_——

13.08 hrs.
COMMITTEE ON PETITIONS —¢onid.
(ii) SEveEnTH REPORT

Shri Sraddhakar Supakar (Sambal-
pur) : Ibeg to present the Seventh Report
of the Committee on Petitions,

13.09 hrs.
ELECTION TO COMMITTEE

InpIAN COUNCIL OF AGRICUL-
TURAL RESEARCH

The Minister of State in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri Anna-
sahib Shinde) : 1 beg to move the follow-
ing :

“That in pursuance of Rule 3(13) of
the Rules of the Indian Council of
Agricultural Research, the mem-
bers of this House do proceed to
elect in such manner as the
Speaker may direct, four mem-
bers from among themselves to
serve as members of the Indian
Council of Agricultural Research
for the next term commencing
from the 13th June, 1970."

Mzr. Speaker : The question is :

“That in pursuance of Rule 3(13)
cf the Rules of the Indian Council
of Agricultural Research, the
members of this House do pro-
ceed to elect in such manner as
the Speaker may direct, four
members from among themselves
to serve as members of the Indian
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Council of Agricultural Research
for the next. term commencing

from the 13th June, 1970."

The motion was adepted.

13.10 hrs.

*DEMANDS FOR GRANTS
1970-71—comtd.

DEPARTMENT OF SOCIAL
WELFARE—conid.

Mr. Speaker : The House will now
take up further discussion on the Demands
for Grants under the control of the Depart-
ment of Social Welfure. The time allotted
is five hours and the time taken 5 hours
and 30 minutes. Shri N. P. Yadhav is
already onhislegs. Assoon as his speech
isover I propose to call the Minister. After
these demands are voted, we will take up
the next demands. At 7 o'clock, whatever
be the position, whether the Minister replies
or not, whatever is left will be guillotined.

Shri Chengalraya Naidu (Chittoor) :
An important subject like agriculture has
not been given time. Why can’tyou extend
it up to 8 o’clock ?

Mr. Speaker :

choice.

Bhri Shri Chand Goyal (Chandigarh) :
‘The order of the Ministries should be changed
from year to year so that the same Mi-
nistries are not guillotined every year,

It is a question of

Mr. Speaker : Thatis for the B. A. C.
to decide ; not for you and me. [ will go
by the advice of that Committee.

st fw W W (A9EAT) @ wera
wgRy, TGN 115 % Aragy &4 Wt
Aifew & 4t fafrex & fasre gaw
warfeas §8 YA T gHI R | (swaww™)

=it go T (wTfa) : wew 7@y,
HATH FATY & Y TF 92 %7 §9G agar
WA | WA TG A AT HY AT g

st arg wa (frew’x) : zrew qg
I (wrar)

*Moved with the recommendation of the President.

LS 12
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“The total provigion of Rs.41,33 crores
has now been agreed tof by’ the
Planning Commission for General
Social Welfare Services “in the
Fourth Plan.”
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Mr. Deputy-Speaker : We are very
much pressed for time. The Minister will
Teplyat2p.m. A large number of Mem-
bers want to speak. Please do not press for
quorum. It is lunch hour. Let us continue.

ot oy fag : dvad swifew &
WTET 93 WY aF 97 ORI 7 I69;
afeamr &Y 31 72 wwa &1 ofoama
wmmﬁﬁgmwﬁ;il

ot gew W wwaa: § oo

g o ommgfd w31 we
aﬁm!wﬁwc&aﬁw
afwr & deiw s g o
gaeT W tﬁimiﬁw
T 7F, LAY T Fo9T B WX 1T A0 Y
qFar 21

Mr. Deputy-Speaker : I fully agree,
Kachvaiyajee. My only point is that time
is very short. A large number of Speakers
from the Scheduled Castes and Tribes
want to speak and if you press for quorum,
more time will be lost and less Members will
speak. So, plefse do not press for quorum
just now. Tagree that we should rhow more
seriousness and more concern.

st e w weE & 99§ agea
51 afwa s wgT @ aga a7 wem

SRr qreET 9TEY § 1 g a9 @
we ggt oY feard adf 2 @ &1 awT
BriY AR aTel F7 G |

L@
mmﬁ

Mr. Deputy-Speaker : The Minister
is hearing and noting down their points.
Let the Members speak.

Shri B. K. Daschowdhury (Cooch-
Behar) : The other day the hon. Speaker
said that we might go on during lunch hour
provided no gquorum question was raised.
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Mr. Depuiy-Speaker : I think this
question is before the Committee of Pri-
vileges.

Shri R. D. Bhandare (Bombay Cen-
tral) : He is not discussing the merits. Heis
only pointing it out.

st 3o ww: 4 faw fors fear 81

FLOF Ta@F & qg w1 wETr wveAr §
f& e & 3w F mifee v wonay £ T
TEAT TR §, WU T AHIIATE A &

ar fee =g el & dwr T 9 67
ofea et o, q& @ b & F o
SATAT &, QTN TN XY A IAHT favere
g, Fore 1 |79 7 AT W@, T W &
ET WA, T EH AT W G

Shri G. 8. Reddi (Miryalguda) : Sir,
several hon. members have spoken about
several reports and I do not want to stress
any of those points. [ would only submit
that in order that the social welfare work
may be carried on successfully, there should
be a separate ministry so that it may take
care of social welfare in all its aspects. So
far this ministry has not been created, It
is high time that a separate Ministry for
Social Welfare is created.

Then, the problem of house site is very
important. We may not give grants to
scheduled castes and tribes, but what is
most desired in villages is house site. Se-
veral wars are waged for an inch of space
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between nations. Can you not provide
house sites for Harijans in the villages ?
Drinking water also is equally important.
How to provide house sites ? Govern-
ment is giving crores of rupees. Even Pan-
chayat samitis and Zila parishads are
entrusted with acquisition of land, but it
has not been a success, because the land-
lords and cultivators create as many pro-
blems as possible so that the Harijans may
not get an inch of space for their shelter.
What is the way out of it / The only way
out is that the Government should com-
pulsorily acquire 5 to 10 acres in each village
for future generations also. As we do in
urban areas, house sites should be ac-
quired and house-building should go on in
a parallel way, so that a mixed colony may
be brought into being in each village where
people of all castes are able to live. About
educational concessions, others have spoken
and I do not want to speak about that. Only
economic backwardness should be the eri-
terion for these concessions and there should
be no religious discrimination.

st v fag wamw (8/1X) @ 991-
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[Sbri Shri Chand Goyal in the Chair]
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The Minister of Law and Social Wel- °
fare (Shri Govinda Menon): Mr. Chair-
man, Sir, although it is the lunch time
and the attendance in this House is
not as much as it should have been, I find
that including Dr. Guha, our Minister of
State, 33 Members have spoken on this
Demand, although this is one of the smallest
Demands which will come in this Parlia-
ment. It is a small department. Sir, two
or three Members in their speeches
have said that it would be advisible that
this Department should be raised to the
status of a Ministry. We are moving to-
wards the creation of a socialist welfare .
State and in that situation the subjects
which are dealt with in the Department of
Social Welfare loom very large in the public
eye. In fact, if you look into the subjects
assigned to the Department of Social Welfare
you will see that all the questions raised in
the Constitution regarding the weaker sec-
tions of the community have been assigned
to the Department of Social Welfare. There
is the Article in Part III regarding un-
touchability ; there are the directions con-
tained in Part IV of the Constitution : then
there are provisions for reservation in the
legislative assemblies and in Parliament for
the scheduled castes and scheduled tribes.
There is one Article which enjoins upon
the President to appoint a Commissioner for
she scheduled castes and scheduled tribes.
Thereis Article 340 which directs appoint-
ment of Commissions to look into the
conditions of the backward classes. That
being so, in my estimation the Depriment
of Social Welfare is one of the most import-
tant activities of the Government of India.
The last friend who spoke, Mr. Reddi
and some others have also stated that this
should be enhanced to the status of a Mi-
nistry. I speak here as the Minister in
charge of the Department and without any
inhibition T can say that I join all the
speakers here who spoke yesterday and today
and all the Members of the weaker sections
of our community that +his step should be
taken that there should be a Ministry of
Social Security or Social Welfare in India.

After the budget was passed last year in
1969, three important steps were taken by
Parlisment with respect to scheduled castes
end scheduled tribea. I sam glad to see in
front of me my distinguished predecessor,
Bhri Asoka Mehta, who presided over this
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Department who initiated two of them. For
exswple, it was at his instance when he was
Minister that the Resolution for appointment
of a Parliamentary Committee for the welfare
of scheduled castes and scheduled tribes was
initiated. It was at his instance that the
Bill was introduced for revising the Sche-
dule with respect 1o scheduled castes and
schedulerd tribes. Reservation under the
Constitution for scheduled castes and
scheduled tribes was continued by an amend-
ment of the Constitution at my instance
late last year. There was some doubt
whether this amendment passed by Parlia-
ment would get the concurrence of more
than 50 per cent of the States before 26th
January, 1970. I wrote personal letters,
the Home Minister also joined me and;
the Prime Minister also spoke to many
Chief Ministers. I was very happy when
I found that two or three days before the
26th January, 1970, concurrence of more
than 50 per cent of the States was received
and the amendment became effective.

Coming to the law to amend the Sche-
dule of Scheduled Castes and Scheduled
Tribes, the Joint Commitiee sat on the
matter for geveral days and a report has
been submitted to this House, I can
here and now tell you that it is my ernest
desire that that Bill be given some
time for being discussed even in this ses-
sion of Parliament because next year the
census operations will start and the Bill
should be ready well before the census
operations start. 1 have written 1o the
Minister of Parlismentary Affairs itbat
priority should be given to this Bill. I am
sure, he will respond to it and the Busi-
ness Advisory Committee of Parliament
will also give time for the consideration of
that Bill,

The appoiniment or election by Parlia-
ment of the Committee for the welfare of
Scheduled Castes and Scheduled Tribes
was a unique event. During this short
period that committee under the emergetic
leadership of my hon. fiend, Shri Basu-
matari, has already submitted five reports
to Parliament. In the lobbies Shri Basu-
matari and other members of the Commi-
tree used to tell me &s to what was the use
of this Coprmittee if their reccmmendations
were not implemented. I would in this
‘connection try to describe what, according
to me, is the function of this Committee.
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I consider this Committee to be more
important than the earlier committees the
Public Accounts Committee, the Estinates
Committee and the Public Undertakings
Committee—because this is a committee
which is an agency of Parliament to examine
the activities of Government wvis-a-vis the
Scheduled Castes and Scheduled Tribes.
I sometimes imagine that this is the tor-
chlight of Parliament which is intended to
explore all that is happening in the Govern-
ment of India regarding the amenities to
Scheduled Castes and Scheduled Tribes.

' Ot 1hese five 1eports the firs1 was on the
te~organisaticn of the office of the Com-
missioner for Scheduled Castes and Sche-
duled Tribes. The report was submitted
on 4th December, 1969, That is a matter
with which the sdminisiration of the De-
penment of Social Welfare is concerned.
The second report was submitted on the
9th December, 1969. That was on reser-
vations for Scheduled Castes and Sche-
duled Tribes in public undertakings. The
neat g1eport was on the 18th December,
'1969. ‘That was a report on post-matfic
siholarship scheme for  Scheduled Castes
and Scheduled Tribes. The fourth report
wis rubmitied on 24th February, 1970 on
the reservation of Scheduled Castes and
Scheduled Tribes in public services. The
last report was submitted on 25th February,
1950 on the Directorate-General of Employ-
muent apd Training.

There has been no lassitude on the part
of the Depariment of Social Welfare with
respect 10 1wo of these five reports with
which that depariment is concerned.

The other Reporis are those that exa-
mine the working of some of the other
Ministries, the Libour and Employment
Ministry, the Home Ministry, the Bureau
of Public Undertakings, etc. With res-
pect 1o these three Reporis which largely
are concerned with the reservation quota
for the Scheduled Castes and Scheduled
Tribes, 1here and now state what my policy
would be. [ wculd like to be associated
with the Committee iy fer se the points raised
in those Reperts before other Departments
of the Government for implementation.

Regarding the reorgenisaticn of the
Office of the Ccrmmistioner for the Sche-
duled Casgtes end Scheduled Tribes, the
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Department sent the Report to the officer
- concerned because it is his office that is
to be reorganised. The Report has come
from him and we will consider the question
of implementing those things.

The problems which this Department
has to face are many. Butif we look to the
speeches made in the House yesterday and
today, it would appear that the Depart-
ment of Social Welfare is concerned only
with the problems of the Scheduled Castes
and Scheduled Tribes people. That is not
correct. This is a big charge of the De-
partment ; there is no doubt aboutit, Then,
there are other things also. 1 was sur-
prised to hear no speech whatsoever re-
garding this great activity of the Depart-
ment of Sociai Welfare about the conditions
and the plight of handicapped people in our
country, of deaf people, of orthopaedi-
cally-handicapped  peoplt, mentally-re=
tarded students, etc. These are a very
noble and onerous charge of the Depatt-
ment of Social Welfare. But since I am
supposed to be replying to the debate here,
1 do not want to refer to those activities.

This Department has launched, this
year, a totally new scheme regarding child
welfare. I req d my coll Dr.
Phulrenu Guha, to intervene in the debate
yesterday and give some information to the
Parliament regarding the actitities we
are having in that connection. When referr-
ing to what she said yesterday, I am very
sorry that due to reasons  beyond the
control of the Prime Minister, she is
going to leave us very soon as she has not
been elected to the Rajya Sabha after her
term expired a few days sgo. The co-
operation which my colleague has been
giving me, the lead which she has been
giving to the officers in the Depurtment,
I would like to see it goes on record.

Sir, I have got before me all the diff-
erent subjects which have been entrusted
to the Department of Social Welfare. Itis
a very long list. But just to make the
Parliament understand as to what it is that
is being done by this Department, I would
like to read them out. The subjects are,
social welfare ; child welfare ; orphans and
orphanages ; beggary ; UNICEF ; edu-
cation of the handicapped ; Central Braille
Press, Dehra Dun , social and moral
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hygiene programmes for women, Scheduled
Castes and Scheduled Tribes, ex-criminal
tribes and other backward classes.

Reports of the Special Officer.

Comngigsion to report the administra-
tion of Scheduled Areas and the welfare of
Scheduled Tribes.

Reports of the Commission to investi-
gate the conditions of Backward Classes.

Central Social Welfare Board.

All Attached and Subordinate Offices
or other organizations, and

All matters relating to Prohibition.

Dr. Sushila Nayar whom I see before me
now has been repeatedly taking up the ques-
tion of Prohibition. But I do not want to
|pFak about the constitutional aspects in
this matter. There is very little which the
Central Department of Social Welfare can
do with respect to Probhition.

Dz. Sushila Nayar (Jhansi) : Then you
can never have any welfare of Harijans and
children.,

Shri Govinda Menon : I am in com-
plete agreement with you, don't interrupt.

It has to be done by the State Govern-
ments and the latest thinking on this matter,
80 far as [ am concerned, is this. Many
State Governments having withdrawn pro-
hibivon which exited there—would they at
least take up the problem of local option ?
If in a Panchayat areca, the majority of
the people there want prohibition to be in-
troduced and the liquor shops removed, at
least in this case, will the State Govern-
ment come forward to introduce Prohibition?
The offer made by Morarji Bhai when he
was Finance Minister that States which
introd prohibition and thereby lose
revenue, will be compensated to the extent
of 50 per cent, still stands. -

Dr. Sushila Nayar : Does it stand for
every method that siates may apply ¢ We
are told that only if it is in contiguous dis-
tricts, they will got money, not if they have
fewer liguor shops and increasing dry
days.

8bri Govinda Menon : Those de-
tails can be looked in to later.
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I will now come back to the most impor-
tant question—that of Backward Classes,
Scheduled Castes and Scheduled Tribes.
No other subject I am going to touch
in my reply. I hold the view and I am
sure, every Member of this House who
belongs to Scheduled Castes and Scheduled
Tribes and others interested in them will
.agree with me that the most important
thing which we can do for the Scheduled
Castes and Scheduled Tribes is to give them
education.

An hon.
ment,

Member : And employ-

Shri Govinda Menon : And after edu-
cation, give them employment. That is the
way in which the Scheduled Castes and
Scheduled 'Tribes can be brought to the
level of other gections of the community.

‘Shri Sheo Narain (Basti) : But your
Government is not doing it.

Shri Govinda Menon : Questions have
been asked, complaints have been made that
even after 20 years of the Constitution in
which we declared that untouchability is
abolished, even after that, this curse of
untouchability is traceable in many parts
of the country and references have been
made by members that in certain places
unmentionable atrocities have been com-
mitted against these people. The only way
in which we can get out of this curse which
has been the cancer of society in India of
caste, untouchability, etc, personally
speaking, according to me, cannot be re-
moved in 5 years or 10 years. In the last
amendment of the Constitution we exten-
ded the period by another 10 years. But
this being a curse under which we were
suffering for thousands of years, this would
take a long time before being completely
eradicated. I cannot say how long, but I
am joining with hon. Members in their
concern.

In every State in India education is free
for the scheduled castes and scheduled tribes
in the schools. After havinig made edu-
cation free, we have to see that the children
belonging to the scheduled castes and sche-
duled tribes go to the schools and get free
education. In order to see that not only
children belonging to other c ities
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the essential schemes according to us, is
the enactment of the Children Act in every
State. Even now there are two or three
States in India where the Children Act is
notin force. You know, Sir, that under the
Directive Principles Chapter of our Consti-
tutiom, it is said tha* it should be the duty
of the State to give free education com-
pulsorily to all the boys and girls below the
age of 14, Now, that is more applicable to
the scheduled castes and scheduled tribes
than to the ordinary rung of the people,
After the children belonging to the sche-
duled castes and the scheduled tribes pass
the matriculation examination, we are try-
ing to encourage them by giving them
post-matric scholarships, about which there
has been a great deal of criticism yesterday
and today.

Then, I was asked : What is it that the
Central Government is doing 7 In the
year 1950-51, the number of scholarships
given to Scheduled Castes was 1316, In
the year 1969-70 this number has gone to
1,43,245. From 1316, it has increased to
1,43,245. This is a very rematkable in-
crease in the number of students who get
post-matric scholarships frcm the State
The expenditure for Scheduled Castes in
the year 1950-51 was Rs.7.27 lakhs and in
1969-70, it has come to Rs.689 lakhe. It
has increased from Rs.7 lakhs to Rs.689
lakbs, so far as scheduled castes are com-
cerned.

So far as the Scheduled Tribes are con-
cerned, the expenditure rose from Rs. 1.B5
lakhs in 1950 to Rs.147 lakhs in 1969-70.
Now, for these post-matric scholarships,
funds are provided to the State Governments
by the Central Government in its plan pre-
gramunes.

It has been sugfcsted that in many
States +he disbursements of scholarships

are not dome in proper time. There
are a few States where it is done
without a delay. For example, [ have

been told by my office that there is
sbsolutely no complaint regarding delay
from, Tamil Nadu. There it is done
very quickly. There has been no com-
plaint from Gujarat ; there has been no

plaint from Maharashtra. But, with

but those belonging to scheduled castes

and scheduled tribes get their due, ome of
LS 14

respect to other States, it is said that these
disbursements are not made in proper time,



211 D. G. (Deptt. of -

[Shri Govinda Menon]

During the last three or four months, to
each Chief Minister and where there is
no Chief Minister, to Government, I have
written twice requesting them to look
into this matter and provide arrangements
by which the siudents will not be put to
trouble. And I intend to continue that
attempt to persuade the State Governments
todoitintime. Ifthe State Governments
cannot do it, it is for us to consider, and
I hope I will have the support and help of
Shri Basumatari and other Members of
the Committee, whether it would be at all
possible for distribution directly from the
Central Government for these post-matric
scholarships. I do not think that the Go-
vernment of India will prove unequal to
the task if that task is taken over.

Regarding higher education, we have
directed that seats should be reserved in
the institutions for higher education for
the students of scheduled castes and sche-
duled tribes and in all the States, these re-
commendations have been accepted. Even
in the medical colleges and engineering
colleges where students belonging to these
communities are studying, the post-matric
scholarship is given and if the members
belonging to the scheduled ¢astes and
scheduled tribes get qualified, my Depart-
ment has now taken steps to see that further
arrangements are made for their success in
their line. For example, if there is a sche-
duled caste boy who has passed the L.L.B.
txaminat'on and who intends to put up
practice or to start practice, it will be very
difficult under the present conditions for
them to get the clientele ; they may have
no money to get proper dress to appear in
a court and there is no money for the sanad
and there is no money for the waiting period
essentially for the legal profession. There-
fore, as a pilot project, the Department has
taken up the question of providing them
with funds and giving them the training
with some Government advocates or senior
advocates in the matter of law. And it
would be a happy day to the leaders of the
Indian Government and Indian Parlia-
ment to see that the boys and girls belong-
ing to the scheduled castes and scheduled
tribes rise in stature and grow in stature like
that great man who was a member of the
scheduled castes community whose services
India needed in order to draft the Constitu=
tion of Ipdia. f
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Sir, 1 remember a few lines in a peom
written by one of our greatest poets in
Malayalam where he said that hundreds
of Shankaracharyas—not the present
Shakaracharya but the Adi Shankara-
charya—hundreds of Perumals, hundreds
of writefs, and hundreds of leaders have
beenlost to India because of untouchability
and because of the backwardness of the sche-
duled castes and scheduled tribes. The
tage of Scheduled Castes and Scheduled
Tribes in the Indian population is
about 20 and if they remain without edu-
cation and without opportunities to come
up, it means that the population of India for
this purpose gets reduced to 80 per cent of
what it is. Now Dr. Chandrasekhar and
his Ministry are resorting to family plann-
ing to reduce the increase in the population
of India. Here the population exists, but
from out of it, leadership does not come
up because of their backward position.
Therefore, I say it is in the national in-
terest of the country to see that this 20
per cent also mingle and merge in the vast-
ness of our community so that there will be
no distinction between them and others who
during the last thousands of years have
been enjoying all the sowbhagyas, luck
and fortunes of life. So I insist on educa-
tion and I assure the House that the Go-
vernment of India will try to see that this

. attempt to educate all the members of the

Scheduled Castes and Scheduled Tribes
who are interested ‘n higher education, to
send them to higher educational institutions
is continued.

Regarding post-matric scholarships, 1
have proposed, and I hope [ would succeed,
to give these schojarships not only to the
Scheduled Castes and Scheduled Tribes
who are Hindu but also to others who
got converted to Buddhism or Christianity.
Shri Bhandare used to tell me that in the
Mahrashira State, there are large numbers
of them. In my own State, there are large
numbers ¢f Scheduled Caste people who
heve been convrted to  Christianity. Why
did this conversion take place ? It was
because Hindu society was so intolerant and
backward and the orthodozy of the higher
classes was so abominable that these people
thought that unlegs they left its fold, they
would have no salvation. Can Govern-
ment ignore them or refuse to support them
in their attempt to come up ?
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Iwill now try to tell you something about
the steps taken regarding employment
oppotunities. The report which was placed
before Parli t by the B tari Com-
mittee will show that it was addressed to the
Home Ministry, the Ministry of Labour
and Employment etc. The Home Minis-
ter, with whom I have had discussions on
this matter, appears to be greatly interested
and concerned about the placement of Sche-
duled Castes and Scheduled Tribes in
government services and in public under-
takings. The steps taken recently were :
The percentage of reservation for Scheduled
Castes has been raised from 12} to 15 per
cent, and for Scheduled Tribes from 5 to
7% per cent. Regarding the various grades
in the service, duriog the last three or four
years, it has been possible for the Home
Ministry to have the required number of per-
sons in the LA.S., LP.5, etc. categories.
The LAS. and LP.S. happen to be the
most coveted ones in our Government jobs,
and on account of the backwardness of this
community, it was often not possible for them
to compete equally with those who belong
to the other communities. Therefore, the
Department of Social Welfare has arranged
already two coaching centres for these
higher examinations, one at Allahabad and
the other at Madras.

Shri Sonavane (Pandharpur) :
not at other centres

Why

An Hon-Member : Why not in every
State ?

Shri Govinda Menca : It is on ac-
count of these activities of this Depart=
ment through these coaching centres that it
has been possible to see that no vacancies
arise regarding the Scheduled Castes and
Scheduled Tribes in these higher echelons
of the official world.

My hon. friend asked why we should
not have it in other places. ‘Thisis a begin-
ning. In other places also we have made
arrangements to give tution to students
Felonging to these communities, so that
they may compete equally with the other
communities for the other jobs in this coun-
try. This experiment is succeeding, and
I can assure the House that ‘it will be
pursued and more centres opened according
‘to the needs of the tifmes.
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I have also suggested last year to the
office to give a diversification pattern for
students belonging to the Scheduled Castes
and Scheduled Tribes. If there are some of
them who cannot pass the matriculation
examination creditably and compete with
others in the matter of job opportunities, the
Department should introduce other train-
ing courses for them, for example motor
driving and other activities, 5o that they will
get some jobs. And I can assure you with
a'l my sincerity that this activity will be
continued, so that during the next few years
there will be absolutely no complaint with
respect to the placement of Scheduled Castes
and Scheduled Tribes in Government ser-
vice.

Somerimes when we look into the figures,
it will be seen that the percentage of officers
belonging to the Scheduled Castes and
Scheduled Tribes is less than 15 or 7% as
the case may be. That is true, but that,
is because there is a huge backlog. This
difference started several years ago. If
you take 100 officers who are now 58 years
old, they were all recruited 25/30 years
ago when there was no Department of Social
Welfare and no activity by the Government
in this respect. But I will assure the House
that we will see to it that hereafter there is
no lag or gap between the percentage pro-
vided in the rules and the percentage
taken.

Shri Sonavane : By what time will this
gap be removed ? .

Sbri Govinda Menon : 1 am not in a
position 10 say that........ oo i
I will say this thst during the next
few yesrs we shall 11y 10 see that this gap
disappears. If in a certain yesr reserved
vacancies could not be filled by the ap-
pointment of Scheduled Castes and Tribes,
hitherto the vecancies were carried fcrward
only for a period of twe years. In order
to help these communities, it hes been
decided and instructions have been issued
that the carrying forward should be for
three years.

Mr. Chairman : Please :pncly.de.

Shri Govinda Menon : | only adve rted
to some of the importent activities of the
department of eocial welfare. Ae the
Cheirmen had indicated, | am trespassing
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upon .he time of the next Ministry, Minis-
try of Food and Agriculture which is
a very important Ministry.... .., ....
(Interruptions). I would therefore, submit that
1 have replied only to the salient poin's.
I assure the hon. Members that if there
are other points I shall be hapry to meet
them or write to them.

st qWo qwo wt (1) : & g oo
¥ A F woft wEew ¥ weET A §
T AT K AT AT AT A FATH IS
7 i o fegee Freew w1 fegges greew
¥ A0t o< WA gy 8, oAew g
¥ &t & Y gfie ¥ aw weew &, SOH
gt foeifafafaed 80 gu &9 3%
&< TE wFT § | A7 T ATET A gEAA
Y foaedard gt &, Afew ggt s AR
ary &, ' feg sy §, i aw
T wa &) vaw fad | W
AT a7 @ §?

Shri Govinda Menon : This is a mat-
ter on which we have to put our heads to-
gether. When I moved the resolution for
the sappointment of a committee for the
welfare of Scheduled Castes and Tribes,
I threw out a suggestion that similar com-
mittees should be appointed by the State
legislatures a'so and I followed it up by a
letter to every Chief Minister. It has not
been done. I do not want to repeat ad-
nauseam with respect to problems relating
to land, security of life, etc., because Mem-
bers of this House know all that. These
aTe matters which can be tackled only by
the State Government and not by the Cen-
tral Government and therefore we Mem-
bers of Pariiament and cthers interested in
this vital burning problem of the country
should have groups in every State work-
ing to see that the Scheduled Castes and
Tribes are given proper protection by the
State Governments.

=t Two TRo WS : X3 & Tl B
Traw FRaT TN &, SO S AT wfgd

ot wy forerd : v & il &t gan
w1 AT §

Mr. Chairman ;: Please remember that
the time fo~ the Ministry of Food and Agri-
culture has been reduced from 9 to 4 hours.
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Are we going to reduce it still further 7, . ..
(Interrmptions). He said that other mat-
ters could be taken up individually with
him.

st R0 Wo gryw (Fraredy) : & wof
wgE ¥ AT ATEA g 6 s wroe-

- T &Y T oY, o fros o« aoy

% fird &, ag iz @ wa W ?

Shri B. K. Daschowdhury : I made
a pointed reference.

Mr. Chairman : You made a speech.

Several Hon. Members rosw—

Mr. Chairman : Please sit down

Stri B. K. Daschowdhury : Sir, th:
Commissioner for Scheduled Castes an |
Scheduled Tribes is an important officer,
but he nas notbeen givenall the powers that
he is entitled to. Will the Ministry kindly
see that he is given all those powers?
Inlerruptions).

_Mr. Chairman : Within the short time
available, it was not possible for the Mi-
nigter to give replies to all the points raised

Several Hon, Members rose—

Mr. Chairman : You can take up these
matters with him afterwards. Kindly co-
operate. Very little time will be left for the
Ministry of Food and Agriculture.

it Wo Ko wwaw : fywd Tt ¥ T
¥ fag ®T e W R Wt aw
::tr;?tﬁ!& O F WY & ? qaw

RATHT ATEATE | wr Y
& # arefr g7 T

Dr. Sushila Nayar : Jus: one clarifica-
tion.

Mr. Chairman : You have intervened
half a dozem times.

Dr. Sushila Nayar : Just .one ques-
tion. The Minister said something about
the local option for liquor shops ; he said he
is thinking about it. Has the Minister
advised the State Government to accept the
principle of local option? Has he taker it
up with them and, if not, will be do it
This is a very important thing.
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With regard to untouchability, why can’t
he introduce a provision in the Represen-
tation of the People Act to the effect that
nobody who practices untouchability in any
shape or form will be eligible for elective
offices to panchayats upwards right up to
Parliament ?

Shri Govinda Menon : I will keep this
suggestion in mind.

Mr. Chairman : Mr. Molahu Prasad.
Let the question be brief and pointed.

=t Wy wEw (areata) @ 25 i,
1970 Y a7 W@ ¥ 9§ ew At f¥
ATy "W A Afaw waw & faAtor &y
gy & fomr =
TET WEF  gr<r 15 9, 1970 % fuar-
e fFaT SO | TEE OF fow qEd

(afer) & sgEE wERQWE F
e Tew § Iraeafa ®iT gsaare
T 5H a0 ¥ feelt o 9% #1 Senfea
F At wegwan #u fz awdr 8, @ &
o ¥ AT AT § )

Mr. Chairman : He does not wish to
give any reply. Kindly sit down.

Shri Sonavane : The hon. Minister
was very kind to refer to one fresh scheme
about helping the new law graduates to set
up their practice. I only want to know
whether this scheme will be started soon.
by what time will it be started, and whether
the amount that is given will be aloan ora
grant or what.

Another thing is about the coaching
classes, for coaching candidates for higher
posts. Why should he be niggardly about
it and have only two centres? I want to
know whether he would increase the number
of these centres or not.

Shri D. R. Parmar (Patan) : Regard-
ing the scholarships given to the Scheduled
Castes and Scheduled Tribes, I want to know
whether the Government will increase the
emount of these scholarships. It has been
assured by the Hon, Minister on the floor of
the House to raise this amount 100 per
cent for technical courses and 50 per cent
in the academic courses.
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But so far nothing has been done. The
scholarship smount was fixed about 12
years before. Because of the increase in
prices since then, the smount should be
raised.

ot f ATOmw ;G q9E {EA
T g1 ¥ gy ag foe ¥ fr fead
T | A SR § "o gha
g7 oo vave Atwfat g & §7
I want a report before the end of th

budget session. You should raise it to 15
per cent.

bt
Y &, ST wr 77 § e awg
& ?

Shri Govinda Menon : The proce-
dure adopted with regard to recommenda-
tions of parliamentary committees, I hope,
is  well-known to members. The report
is drawn up after meeting the officers of
the Department which has been examined.
After the report is received, by convention,
the concerned Ministry will give its replies
to the Chairman or Secretary of the Com-
mittee. Then there will be another report
by the committee which is referred to as
Action Taken Report. This committee
was appointed last year. There will be no
delay in these matters.

Mr. Chairman : | will now put cut
motione 13 10 24 moved by Mr. Molahu
Prasad.

=t Wveg s & o A o fefree
TIgaT § |

ety wgw : aw 9 fefaom A@f
AT R OF WY T A A |

ﬁgsﬂwm: @ T g fefaem
I
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Mr. Chairman : Then I will first put
Cut Motions Nos. 14 to 24, moved by Shri
Molshu Prasad, to the vote of the House.

Cut motions Nos. 14 lo 24 were
put and negatived.
15 hrs. .

Mr. Chairman : I will now put cut
motion No. 13 by Shri Molahu Prasad to
the vote of the House. The question is :

“That the Demand under the Head
Department of Social Welfare be
reduced to Re.1.”

[Fm'.i.un to ensure adequate representa-
ton to Scheduled Castes|Scheduled Tribes
in respect of employment in those industrial
concerns having more than 51 percent G-
vernment fnvestment (13)]‘

The Lok Sabha divided :

AYES

Division No. 31] [15.06 brs,
Atam Das, Shri

Ayarwal, Shri Ram Singh
*Baddrudduja, Shri

Behera, Shri Baidhar
Chakrapani Shri C. K.
Chandra Sekhar Singh Shri
Chaudhari, Shri Tridib Kumar
Chauhan, Shri Bharat Singh
Daschowdhury, Shri B. K.
Dass, Shri C.

Desai, Shri Dinkar

Esthose, Shri P. P.

Gopalan, Shri P.

Hazarika, Shri J. N.

Jha, Shri Shiva Chandra
Jharkhande Rai, Shri

Joshi, Shri S. M.
Kachwai, Shri Hukam Chand
Kedaria, Shri C. M.

Khan, Shri Ghayoor Ali
Krishna, Shri §. M.

Meena, Shri Meetha Lal
Molahu Prasad , Shri
Mrityunjay Prasad, Shri
MNaidu, Shri Changalraya
Nambir, Shri
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Nayar, Dr. Sushila
Parmar, Shri Bhaljibhai
Paswan, Shri Kedar
Patil Shri N. R.

Puri, Dr. Surga Prakash
Sarmas, Shrs A. T.
SatyaNarain Singh, Shri
Sen, Shri Deven

Shastri, Shri Ramavatar
Sheo Narain, Shri
Sreedharan, Shri A.
Suraj Bhan, Shri

NOES

Ahmed, Shri J.

Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Bansh Narain Singh, Shri
Barua, Shri Bedabarata
Basumatari, Shri
Baswant, Shri

Besra, Shri S. C.

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bhargava, Shri B. N.
Bhattacharya, Shri C. K.
Bohra, Shri Onkarlal
Brahmanandji, Shri Swami
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chaturvedi, Shri R. L.
Chavan, Shri D. R.
Damani, Shri S, R.
Deoghare, Shri N.R.
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Dinesh Singh, Shri

Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Ering, Shri D.

Gandhi, Shrimati Indira
Gautam, Shri C. D.
Heerji, Bhai, Shri

Igbal Singh, Shri

Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
Kamble, Shri

Karan Singh, Dr.
Kavade, Shri B. R.
Kesri, Shri Sitaram

*He voted by mistake from an umlloncd‘ seat and later informed the Speaker sccord.
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Khadilkar, Shri

Khan, Shri Zulfiquar Ali
Kinder Lal, Shri

Kisku, Shri A. K.
Kotoki, Shri Liladhar
Kureel, Shri B. N.
Kushok Bakula, Shri
Lalit Sen, Shri

Laskar, Shri N. R.
Lutfal Haque, Shri
Mahsjan Vikaram Chand
Maharaj Singh, Shri
Maendal, Shri Yamuna Prasad
Master, Shri Bhola Nath
Meena, Shri Meetha Lal
Melkote, Dr.

Menon, Shri Govinda

Minimata Agam Dass Guru, Shrimati

Mohsin, Shri

Nanda, Shri

Oraon, Shri Kartik
Palchaudhuri, Shrimat’ Ila
Pant, Shri K. C.
Parmar, Shri D. R..
Parthasarathy, Shri
Patel, Shri Manibhai J.
Patil, Shri Deorao
Patil, Shri 5. B.

Patil, Shri T. A.
Pradhani, Shri K.
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Ram, Shri T.

Ram Swarup Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.
Randhir Singh, Shri
Rao, Shri Jaganath
Rao, Dr. K. L.

Rao, Shri J. Ramapathi
Rao, Dr. V. K. R. V.
Raut, Shri Bhola
Reddi, Shri G. S,

Roy, Shri Bishwanath
Sadhu, Ram Shri
Saigal, Shri A. S.
Saleem, Shri M. Yunus
Sankata Prasad, Dr.
Sant Bux Singh, Shri
Sayeed, Shri P. M.
Sayyad Ali Shri.

Sen, Shri Dwaipayan
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Sethi, Shri P. C.
Shambhu Nath, Shri
Shankaranand, Shri B.
Shastri, Shri Biswanarayan
~  Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Sher Singh, Shri
Sheth, Shri T. M.
Shinde, Shri Anrasahib
Shukla, Shri 5. N.
Siddheshwar Prasad, Shri
Sinha, Shri Mudrika
Snatak, Shri Nar Deo
Sonavane, Shri
Sudarsanam, Shri M.
Surendra Pal Singh Shri
Sursingh, Shri
Suryanarayana, Shri K.
Swaran Singh, Shri
Tiwary, Shri D. N.
Tula Ram Shri
Uikey, Shri M. G.
Ulaka, Shri Ramachandra
Virbhadra Singh, Shri
Yadab, Shri N. P,

Mr. Chairman : The resu't® of the Di-
visicn is Ayes 38, Moes. 117,

The motion was negatived.
Mr, Chairman : I will now put cut

motions Nos. 25 to 28 by Shri Halder to the
vote of the House.

Cut motions Nos. 25 to 28 were put
and negatived.
Mr, Chairman : I will now put cut

motion Nos. 29 to 40 by Shri Beni Shankar
Sharma to the vote of the House.

Cut motions Nes. 29 to 40 were put
and nagatioved.

f; Mr. Chairman : I will now put cut
motion No. 41 by Shri Shiva Chandra Jha
to the vote of the House. The question
is :

“That the Demand under the Head
Department of Social Welfare
be reduced to Re. 1.”

[Failure to siop be, in the
couniry (41))

®The following members also recorded their votes :
Ayes: Sarvshri Kanwar Lal Gupts, Jagannath Rao Joshi, and Shrimati Mohinder Kaur,
Noes : Shrimati Lexmi Bai sod Shri Gurcharan Singh.
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Ayarwal, Shri Ram Singh
*Badrudduja, Shri

Behera, Shri Baidhar

Birua, Shri Kolai
Chakrapani, Shri C. K.

[15.08 hrs.

Chaudhari, Shri Tridib Kumar

Daschowdhury, Shri B. K.
Dass, Shri C.

Esthose, Shri P. P.
Gopalan, Shri P.

Jha, Shri Shiva Chandra
Jharkhande Rai, Shri

Joshi, Shri 5. M.

Kachwai, Shri Hukam Chand

Kedaria, Shri C. M.
Khan, Shri Ghayoor Ali
Krishna, Shri 8. M.
Meena, Shri Meetha Lal
Mohinder Kaur, Shrimati
Molahu, Prasad Shri
Mrityunjay Prasad, Shri
Naidu, Shri Chengalraya
Nambir, Shri,

Nayar, Dr. Sushila
Parmar, Shri Bhaljibhai
Paswan, Shri Kedar
Puri, Dr. Surya Prakash
Sarma, Shri A. T.

Sen, Shri Deven
Sharda Nand, Shri
Sharma, Shri Yogendra
Shastri, Shri Ramavatar
Sheo Narain, Shri
Sreedharan, Shri A.
Supakar, Shri Sradhaker]
Suraj Bhan, Shri

NOES

Ahmed, Shri J.

Atam Das, Shri
Babunath Singh, Shri
Bajpai, Shri Vidya Dhat
Barua, Shri Bedabrata
Basumatari, Shri
Baswam, Shri

Besra, Shri 8. C.
Bhagat, Shri B R.
Bhakt Darshan, Shri

Social Welfare)

Bhandare, Shri R. D.
Bhanu Prakesh Singh, Shri
Bhargavs, Shri B. N.
Bhattacharyya, Shri C. K.
Bohra, Shri Onkarlal

Bréhmeananandji, Shri Swami

Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chaturvedi, Shri R. L.
Chavan, Shri D. R.
Damani, Shri 8. R.
Deoghare, Shri N. R.
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Dinesh Singh, Shri
Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Ering, Shri D,

Gandhi, Shrimati Indira
Ganesh, Shi K. R.
Gautam, Shri C. D.
Gurcharan Singh, Shri
Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
Kamble, Shri

Karan Singh, Dr.
Kavade, Shri B. R.
Kesri, Shri Sitaram
Khadilkar, Shri

Khan, Shri Zulfiquar Ali
Kinder Lal, Shri

Kisku, Shri A. K.
Kotoki, Shri Liladhar
Kureel, Shri B. N.
Kushok, Bakula, Shri
Lalit Sen, Shri

Laskar, Shri N. R.
Laxmi, Bai, Shrimati
Lutfal Haque, Shri
Mahajan Vikram Chand
Maharaj Singh, Shri

Mandal, Shri Yamuna Prasad

Master, Shri Bhola Nath
Meena Shri Meetha Lal
Melkote Dr.

Menon Shri Govinda
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Minimata Agam Dass Guru, Shrimati

Mohsin, Shri

Nanda, Shri

Oraon, Shri Kartik
Paichaudhuri, Shrimati Ila
Pant, Shri K. C.

Parmar, Shri D. R.

*He voted by mistake from an unsllotted seat and later informed the Speaker accord.
ingly.
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Parthasarathy, 8hri Mr. Chairman : The resuh® of the
Patel, Shri Manibhai ] Division is Ayes, 36, Noes. 120.

Patil, Shri Deorao . .

Patil, Shri S. B. The motioe snas mopstioad.

Patil, Shri T. A. Mr. Chairman : I shall now put cut
Pradhani, Shri K. motions Nos. 42 to 53 standing im the
. Radhabai, Shrimati B. nsme of Shri Remavatar Shastri to the vote
Raghu Ramaish, Shri of the House.

Raj Deo Singh, Shri

Ram, Shri T. Cut motions Nos. 42 1o 53 were

Ram Swarup, Shri put and negatived.

Ramshekhar Prasad Singh, Shri

Rana, Shri M. B. Mr. Chairman : The question is :

Rendhir Singh, Shri
Rao, Shri Jaganath
Rao, Dr. K. L.

Rao, Shri J. Ramapathi
Rao, Dr. V. K. R. V.
Raut, Shri Bhola
Reddi, Shri G. §.

Roy, Shri Bishwanath
Sadhu Ram, Shri
Saiga', Shri A. S.
Saleem, Shri M. Yunus
Sankata Prasad, Dr.
Sant Bux Singh, Shri
Sayeed, Shri P. M.
Sayyad Ali, Shri

Sen, Shri Dwaipayan : ted .
Sethi, Shri P. C. B Miotion v adebied
Sheh, Shri T.P.

Shambhu Nath, Shri
Shankarenand, Shri B.
Shastri, Shri Biswanarayan
Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Sher Bingh, Shri

“That the respective sums not ex-
ceeding the amounts shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
I1st day of March, 1971, in res-
pect of the heads of demnds en-
tered in the second column
thereof against Demands Nos. 99
and 100 relating to the Depart-
ment of Social Welfare.”

[The motions for Demands for Gramts
which were adopted by the Lok Sabka m
reproduced below—Ed.].

Demanp No. 99—DEPARTMENT OF
SociaL WELFARE

Sh‘elh; Shri ‘T. M. “That a sum not exceeding Rs.16,83,000
Shinde, Shr{ Annasahib be granted to the President to complete
Shukls, ShriS. N. the sun necessary to defray the charges
dedh“h"" Prasad Shri which will come in course of payment during
Binha, Shri Mudriks the year ending the 31st day of March, 1971,
Bnatak, Shri Nar Deo in respect of ‘Department of Social Welfare’.”
Bonavane, Shri

Sudarsanam, Shri M. Demanp No. 100—OTuEr REVENUE
Surendra Pal Singh, Shri EXPENDITURE OF THE DEPARTMENT
Sursingh, Shri. oF SociaL WELFARE

Suryanarayans, Shri K.

Swaran Singh, Shri “That a sun not exceeding Rs.7,87,04,000

Tiwary, Shri D. N be granted to the President to complete
‘Tula Ram, Shri the sum necessary to defray the charges
Uikey, Shri M. G. which will come in course of payment during
Ulaks, Shri Remachandra the year ending the 31st day of March, 1971,
Virbhadra Singh, Shri in respect of ‘Other Revenue Expenditure of
Yadab, Shri N. P. the Department of Social Welfare"*

*Shri Chandes Shekhar Singh also voted for Ayes.
LS 13
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- 1506 hre.

MinisTRY OF Foop, AGRICULTURE,
CoMMUNITY
AND COOPERATION

Mr. Chairman : The House will now
take up discussion and voting on Demand
Nos. 29 to 33, 115 and 116 relaring to the
Ministry of Food, Agriculture, Communiry
Development and Cooperation which can be
discussed till 7 P. M. only when guillotine
will take place.

Hon. Members present in the House
who are desirous of moving their cut mo-
tions may send slips to the Table within 15
"minutes indicating the serial numbers of
the cut motions they would like to move.

Demanp No. 29—MINISTRY OF Foop,
AGRICULTURE, COMMUNITY DvE-
LOPMENT AND COOPERATION

Mr. Chairman : Motion moved :

““That a sum not exceeding Rs.1,71,02,000
be granted to the President to complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of March,
1971, in respect of ‘Ministry of Food, Agri-
culture, Community Development and Co-
operation”.”

DeMAND No. 30—AGRICULTURE

Mr. Chairman : Motion moved :

*“That a sum not exceeding Rs.12,19,19,000
be granted to the President to complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of March,
1971, in respect of ‘Agriculture’.”

DeMAND No. 31—PAYMENTS TO INDIAN
CouncIL OF AGRICULTURAL Re-
SEARCH

Mr. Chairman : Motion moved :

“That a sum not exceeding Rs.15,
30,83,000 be granted to the President to
complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of payments
to *Indian Council of Agricultural Research’.”

D, G. (Min, Food & Agr. APRIL 30, 1970 Cemm. Develop, & Coop.
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DemtnD No. 32—ForesT
Mr. Chairman : Motion moved :

“That a sum not exceeding Rs. 1,67,
20,000 be granted to the President to
complgte the sum necessary to defray
the charges which will come in course of
payment during the year ending the 31st day
of March, 1971, in respect of "Forest’.”

DemMaNp No. 33—OTHER REVENUE
EXPENDITURE OF THE MINISTRY OF
Foobp, AGRICULTURE, COMMUNITY
DEVELOPMENT AND COOPERATION

Mr. Chairman : Motion moved :

“That a sum not exceeding Rs.41,
95,61,000 be granted to the President to
complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of ‘Other
Revenue Expenditue of the Ministry of
Food, Agriculture, Community Develop-
ment and Cooperation®.”

Demanp No. 115—Purcuase or Foop-
GRAINS AND FERTILIZERS

Mzr. Chairman : Motion moved :

“That & sum not exceeding Rs.74,
89,75,000 be granted to the President to
complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of ‘purchase
of Foodgrain and Fertilizers’.”

Demano No. 116—Oturr CaPITAL
OuTLAY OF THE MINISTRY OF
Foop, AcricuLTUurRE, CoMmU-
NI1TY DEVELOPMENT AND CoOOPE-
RATION

Mr. Chairman : Motion moved :

“That & sum not exceeding Rs.56,
05,97,000 be granted to the President to
complete the sum necessary to defary
the charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of ‘other
Capital Outlay of the Ministiy of Focd,
Agriculture, Community Development and
Cooperation’.” O :

Hon. Members may now move their
cut motions.
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Shri R.E. Amin (Dhlﬂdhull) Ilu'g
to move 3 .
'iha the demand under the Head

Minisiry of Food, Agriculture, Community
Develop ment and Cooperation be reduced
to Re.1."

[Failur: o give special finds for de-
velopment of Bhal-Nalkantha tract in
Ahmedabad District, a backward dry-farm-
ing area, (1)].

“Tha: th: demand under the Head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced to
Re.1.”

[Failure to establish agro-industrial
complex in Saurashtra area of Gujarat
State. (2)].

“That the demsnd under the Head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
to Re.1.”

[Failure to institute a buffer stock scheme
in groundnouts oil, so as to stabilise prices.

@)

“That the demand under the Head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
to Re.l.”

[Failure to build up adequate production
capacity for fertilizer production during the
Fourth Plan. (4)].

Shri P. Viswambharan (Trivandrum) :
I beg to move :

“That the Demand under the Head
Ministry of Food, Agriculture, Community
Development and Coop be reduced
to Re.1.”

[Failure to give & lead in eliminating cor-
ruption in the co-operative movement in the

country. 6)]-

“That the Demand under the Head
Ministry of Food, Agriculture, Community
Dévelopment and Cooperation be reduced
m Re I " b

[Failure to make India lelf-auﬂ'ment in
food even after twenty years of planning.
™).

“That the Demand under the Head
Ministry of Food, Agri e, C ity
Development and Cooperation be r:duced
to Re.1.”

[Failure to have & permanent policy and
programme in the Community Develop-
ment Scheme. (8)].

Shri Dinkar Desai (Kanara) :
to move :

“That the Demand under the Head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
to Re.1.”

[Failure to have an effective price policy
for agricultural commodities. (9)].

1 beg

“That the Demand under the Head
Ministry of Food, Agricu'ture, Community
Development and Cooperation be reduced to
Re.1.”

[Failure to encourage dry farming me-
thods adequately. (10)].

“That the Demand under the Head
Ministry of Food, Agriculture Community
Development and Cooperation be reduced
to Re.1.”

[Failure to undertake measures on an
adequate scale for the development of fi-

sheries, (11)].

“That the Demand under the Head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
to Re.1.”

[Fn]ure to check Corruption in the co-
operative movement. (12)].

“That the Demand under the Heed
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
to Re.1.”

[Failure to supply fertilizers to farmers
on an adequate scale at reasonable prices.
ng)].

“That the Demand under the Head
Ministry of Food, Agriculture, Community
Development and Cooperation be redaced
to Re.1."

[Failure to undertake adequate research
in hard woods by the Forest Research Ins-
titute.  (14)].
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Shri P. Viswambharan : I
move :

beg to

‘“That the Demand under the Head
Ministry of Food, Agriculture, Community
E‘ 1. P an.d cccr H h 4 A
by Rs.100.”

Need to reduce the price of fertilizers.
(25)].

~ “That the Demand under the Head
‘Ministry of Food, Agriculture, Comrhunity
Development and Cooperation be reduced
by Rs.100."

[Need to accept the Master Plan. for
development of fisheries submitted by the
Government of Kerala, (26)].

“That the Demand under the Head
Ministry of Food, Agriculture, Community
Dévelopment and Cooperation be redu
by Rs.100." .

[Need to import good quality trawlers
and marine diesel engines. (27)].

"“That the Demand under the Head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs.100."

[Need to establish a Central Agricul-
tural University in Kerala. (28)].

“That the Demand under the Head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs 100."

[Failure to make available to the far-
mers adequate quantity of fertilizers at rea-
sonable prices. (29)].

“That the Demand under the Head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs.100."

[Need to have better co-operation and
co-ordination between the Food Corporation
of India and the State Warehousing Cor-
porations in storage of foodgrains. (30)].

Bhri Yashwant Singh Eushwah
(Bhind) : I beg to move :

“Thst the Demand wnder the Head
Ministry of Food Agriculture, Community

2%2

Development and Cooperstion be reduced '
by Rs.100."

[Fsilure to abolish food zones. (31)]

“That the Demand under the Head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Re.100.”

[Failute to attain self sufficiency in fosd-
grains. (32)].

“That the Demand under the Head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs.100.”

[Faulty policy of procurement of food-
grains from farmers, (33)].

“That the Demand under the Head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs.100.”

[Discouraging prices of agricultural pro-
ducts. (34)].

“That the Demand under the Head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Re.100.” !

[]Need to check high prices of foodgrains,
(35)].

"‘_Th-t the Demand under the Head
Ministry of Food, Agriculture, Community

Develog and Cooperation be reduced
by Rs.100."
[Permitting capitalists to profiteer

through the fawlty policy of decontrel of
sugsr. (36)].

“That the Demand under the Head
Agriculture be reduced by Rs.100.”

[Failure to provide agricultural inpute
to farmers in time and in sufficient quantity,

(49)].

“That the Demand under the Head
Agriculture be reduced by Rs.100.”

[Failure to provide means and coopera-
tlon to rehabilitate cultivable fallow Iang in
Madhya Pradesh.  (50)].
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8brl P. Vishwambharan : 1 beg to

move @

““That the Demand under the Head
Agriculture be reduced by Rs.100.”

[Failure to give due ‘mportance to de-
velopment of fisheries. (51)].

“That the Demand wunder the Head
Agriculture be reduced by Rs.100.”

[Failure to make available to fishermen
good quality marine diesel engines at averge
international prices. (52)].

“That the Demand under the Head
Agriculture be reduced by Rs.100.”

[Need to approve the Master Plan for
development of fisheries submitted by the
Kerala Government and to make available
to that Government adequate funds for
fisheries development. (53)].

Shri Yashwant Singh KEushwab :
I beg to move

““That the Demand under the Head
other Revenue Expenditure of the Ministry
of Food, Agriculture, Community Develop-
ment and Cooperation be reduced by Re.
lm.lb

[Fai!ure in community developmem

work. (55)].

Shri P. Vishwambharan :

move

I beg w

“That the demand under the head other
revenue Expenditure of the Ministry of
Food, Agriculture, Community Develop-
ment and Cooperation be reduced by Rs.
100."

[Need to reduce the rate of interest
collected from farmers on the loans issued
to them through Co-operative Societies
(7).

"“That the demand under the head other
Revenue Expenditure of the Ministry of
Food, Agriculture, Community Develop-
ment and Cooperation be reduced by Rs,
100."

[Failure of the Co-operative Super
Bazars in the country especially the Super
Bazar fo New Delhi. (58)].

Shri M. N. Reddy (Nizamabad) :

I beg to move :

“That the demand under the head other
Revenue Expenditure of the Ministry of
Food, Agriculture, Community Develop-
ment and Cooperation be reduced by Rs.
100."

[Failure in fixing the remunerative price
for sugarcane during 1970-71. (59)]-

“That the demand under the head
other Revenue Expenditue of the Ministry
of Food, Agriculture, Community Develop-
ment and Cooperation be reduced by Ras.
100.”

[Fn‘]uu to constitute a high power
Committee to enquire into the problenm
facing sugarcane growers and sugar indus-

try.  (60)].

"““That the demand under the head other
Revenue Expenditure of the Ministry of
Food, Agriculture, Community Devélop-
ment and Cooperation be reduced by Re.
100.”

[Failure to take effective and immediate
measures for the payment of huge arredry
due to growers from the sugar factoty
owners in Andhra Pradesh for supplies made
during 1967-68, 1968-69 and 1969-70.
(61)].

“That the demand under the head other
Revenue Expenditure of the IMinislry of
Food, Agriculture, Community Develop-
ment and Cooperation be reduced by Rs.
100.” .

[Failure to consult the representatives
of the sugarcane growers prior to the deter-
minstion of the minimum statutory prices
of sugarcame every year. (62)].

“That the demand under the head ether
Capital Outlay of the Ministry of Food,
Agriculture, Commnuttity Pevelopment and
Cooperation be reduced by Rs.100.”

‘[Need for a high level and or C. B. 1.,
enquiry into the import deal of 09 Eitst
German ‘tractors during 1969 in view of
their inherent defects in design and msnu-
facture: and dissppointing performance
3] :
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_ [Shri M. N. Reddy].

“That the demand under the head other
Capital Outlay of the Ministry of Food,
Agriculture, Community Development and
Cooperation be reduced by Rs 100 ™

[Clossal loss sustained by the Andhra
Pradesh Agro-Industries Corporation in
marketing defective and unusable East Ger-
man 09 tractors (M)]‘

““That the demand under the head other
Capital Otulay of the Ministry of Food,
Agriculture, Com ity Develop and
Cooperation be reduced by Rs.100."

_.[Circumstances and background under
which the untested and totally defective
East German tractors 09 were imported
ona large scale into this country in 1969

and later, (65]] "

“That the demand under the head other
Capital Outlay of the Ministry of Food,
Agriculture, Community Development and
Cooperation be reduced by Re.100.”

[Urgent need for stoppage of further
import of 09 East German tractors into
the country in national interest. (66)].

“That the demand under the head other
Capital Outlay of the Ministry of Food,
Agriculture, Community Development and
Cooperation be reduced by Rs.100.”

[Toul failure of 09 East German
tractors suplied to Andhra Pradesh Agro-
Industries Corporation and the loss and
hardships suffered by the farmers who
purchased these tractors. (67)].

““That the demand under the head other
Capital Outlay of the Ministry of Food,
Agriculture, Community Development and
Cooperation be reduced by Rs.100.”

[Defects in d and ture of
09 East German tractors imported last
year and their  disappointing performance
in Indian conditions. (68)].

Shri Sradhakar Supakar (Sambalpur):
I beg to move :

“That the demsnd under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be redncad
by Re.100.* .

{Need to attain self-sufficiency in food-
grains.  (69)].

2%

““That the demsnd under the head Agu-
culture be reduced by Re.100."

[Inadequste grants to the farm manage-
ment centres in the States. . (70)].

“That,the demand under the head Agn-
culture be reduced by Rs.100.”

[Need to improve the working of the
research schemes in the agricultural unis
versities, (71)].

“That the demand under the head Agri-
cu'ture be reduced by Rs.100.”

[Working of the Agricultural Prices
Commission. (72)].

““That the demand under he head Forest
be reduced by Rs.100."

[Need for afforestation and soil conser-
vation research. (73)]. "

“That the demand under the head other
Revenue Expenditure of the Ministry of
Food, Agriculture, Community Develop-
ment and Cooperation be reduced by Ra.
1”-"

[Need to give subridy for meeting the
loss on export of sugar. (74)].

‘“That the demand under the head other
Revenue Expenditure of the Ministry of
Agriculture, C ity Develop t and
Cooperation be reduced by Rs.100.”

[Lop-sided sugar policy of the Govern-
ment. ('."5)].

““That the demand under the head other
Revenue Expenditure of the Ministry of
Food, Agriculture, Community Develop-
tinenl and Cooperation be reduced by Rs.
m.ll

[Purpose of contribution to the Food
and Agricultural Organisation of the United
Nations. (76)].

*“That the demand under the head other
Revenue Expenditure of the Ministry of
Food, ' Agriculture, Community Develop=
ment and Cooperaiton be reduced by Rs.
100.”

[Working of the National Cooperative
Development Corporation. (77)).
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" “That the demand under the head other

Revenue Expenditure of the Ministry of
Food, Agriculture, Community Develop-
ment and Cooperation be reduced by Rs.
Imlil

[Need for establishment of & sugar mill
in cooperative sector at Bargarh in Orissa.

8)].

“That the demand under the head other
Revenue Expenditure of the - Miniatry of
Food, Agriculture Community Develop-
ment and Cooperation be reduced by Rs.
lm.l’

[Working of the Community Develop-
ment Projects. (80)].

“That the demand under the head Pur-
chase of Foodgrains and Fertilizers be-
reduced by Rs.100."

[Need to improve the working of the
Food Corporation of India. (81)].

““That the demand under the head Pur-
chase of Foodgrains and Fertilizers be re-
duced by Rs.100.”

[Need to stop import under P. L. 480
programmse. (82)].

“That the demsnd under the head Other
Capital Outlay of the Ministry of Food,
Agriculture, Community Development and
Cooperation be reduced by Rs.100.”

[Need of setting up of a Slaughter Houses
Corporation. (83)].

‘“That the demand under the head other
Revenue Eexpenditure of the Ministry of
Food, Agriculture, Community Develop-
ment and Cooperation be reduced by Rs.
100.”

[Need for price control of molasses.

(79)].

““That the demand under the head Other
Capital Outlay of the Ministry of Food,
Agriculture, Community Development and
Cooperation be reduced by Rs.100.”

[Inadequate development of fishery.
(84)].

“That the demand under the head Other
Cepital Outlay of the Ministry of Food,

Agriculture, Community Development and
Cooperation be reduced by Rs.100.”

[Need for a change in the policy of agri-
cultura]l education snd research. ‘SS}]

““That the demand under the head Other
Capital Outlay of the Ministry of Food,
Agriulture, Community Development and
Cooperation be reduced by Rs.100." .

[Working of centrai mechanised farms
with special reference to the farm in Orissa.

(86)].

Shri Ramavatar Shastri (Patna)
I beg to move. :

“That the Demend under the Head
Ministry of Food, Agriculture, Community
Development snd Cooperation be reduced
1o Re.l.”

[Failure to ensure adequate prices of
agricultural produce to the farmers.

on)].

“That the Demand under the Head
Ministry of Food, Agriculture, Community
Development and Coopeu tion be reduced
to Re.l."

[Failure to give loans to the common
people by cooperative societies. (98)].

““That the Demand under the Head
Ministry of Food, Agriculture , Community
Development and Cooperation be reduced
to Re.1.”

[Failure to make country self-suff’cient
in foodgrains. (99)].

“That the Demand under the Head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduoed
to Re.1.” . i}

[Failure to stop purchase of foodgrains
under P. L. 480 (100)].

“That the Demand under the Head
Ministry of Food, Agriculture, Community
Development and Coope.rcuon be reduued
o Re.1.”

[Fnlure to mnationslise the wholen]e
trade of foodgrains. (101)]
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*“That the Demand under the Head
Ministry of Food, Agriculture, Community
Development and Coopcration be reduced
to Re.l.”

‘[Failure to take drastic sction against
black marketeers and profiteers. (102)].

““That the Demand urider the Head
Ministry of Food, Agricu'ture, Community
Development and Cooperation be reduced
to Re.1.”

[Failure to provide adequate assistance
and facllities to the farmers for increasing
the production of foodgrains. (103)].

““That the Demand under the Head
Ministry of Food, Agriculture, Community
Develop t and Cooperation be reduced
to Re,1.”

[Failure to fix the prices of foodgrains.
(104)].

“That the Demand under the Head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced to
R.1.”

Increase in the price of wheat even
after sbolition of wheat zones. (105)].

'*“That the Demand under the Head
Ministry. of Foed, Agriculture, Community
Development and Coopera*ion be reduced
to Re.1."”

. [Gradusl increase im the prices of
fi rains sold &t Government gatien
shops. (106)).

*““That the Demand under the Head

Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
to Re.1.”

[Failure to introduce basic land reforms.
(107)].

“That the Demand under the Head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced to
Re.l”

[Failure to implement the slogan ““land
to the tillers”. (108)]. )

“That the Demand under the Head
Ministry of Foad, Agriculure, Commupity
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Development and Cooperation be reducsd

Re.1.”, :

[Need to reduce the present ceiling of
land in various States. (109].

“That the Demand under the Head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduged
to Re. 1.”

[Failure to protect the land of tribal
farmers. (110)].

“'.Thn the Demand under the Hesd
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs.100."

[Fuilure to achieve target in foodgrains.

a1n).

_“That the Demand under the Head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced

by Rs.100.”

[Failure to accept the demands of the
employees of Food Department. (112)].

“That the demand under the Head
Ministry of Food, Agriculture, Community
Developmen: and Cooperation be reduced
by Rs.100."

[Failure of Food Corporation of Indis.
113)).

“That the Demand under the Head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs.100.”

[Failure to realize the funds sdvenced
in the name of Cooperative Societies.

(114)).

“That the Demend under the Head
Minpistry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs.100.”

[Need to confirm the services of the
workers of central Potato Research Ins-
titute, Patna. (115).]

~ “That the Demand Under the Head
Ministry of Food, Agriculture, Community
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'Dev:'elopment and Cooperation be reduced
by Re.100.”

[Need to enact laws to make compulsory
the giving of land to the -agricultural la-
bourers for their home stand. (116)].

“That the Demand under the Head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Re.100."

[Failure to distribute fallow snd un-

utilised Government lands among the agri-
cultural labourers. (117)].

“That the Demand under the Head
Ministry of Focd, Agriculture, Ccmmunity
‘Development and Cooperaion be reduced by
Rs.100."

[Failure to check the continuous increase
in prices of Vanaspati. (HB}]‘

“That the Demand Under the Head
Ministry of Food, Agriculture, Cemmunity
Development and Cooperation be reduced
by Rs.100.”

[Failure to give price of sugar cane at
Rs.15 per quintal to sugar-cane growers.

(119)).

“That the Demend under the Head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs.100.”

[Failure to nationalise Sugar mills.

(120)).

“That the Demand under the Head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs.100.”

[Policy of Surrender before the sugar
mill owners. (121)].

“That the Demand under the Head
Ministry of Food, Agriculture, Community
" Development and Cooperation be reduced
by Rs.100.”

[Failure to check adulteration in food-
graine (122)].

“That the Demand under the Head
Ministry of Fecd, Agriculture, Community

Development and Cooperation be reduced
by Rs.100.”

[Feilure 1o make available to the farmers
latest agriculiural implements, (123)].

“That the Demand under the Head
Ministry of Foed, Agriculture, Ccmmunity
Development and Cooperation be reduced
by Rs.100.” ’

[Failure to provide manure and seeds to
the faimers at (hesper rutes. (124)].

““That the Demend under th¢ Head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs.100.”

[Need to check corrupticn prevailing in
Block Development Offices. (125]].

‘““That the Demend Under the Head
Ministry of Focd, Agriculture, Ccmmunity
Develcpment and Ccoperstion be reduced
by Rs.100.”

[Need to make changes in the working
system of Development Blocks. (126)).

“That the Demond under the Head
Ministry of Food, Agriculture, Ccmmunity
Development and Cooperation be reduced
by Rs.100.”

[Failure to stop the loot of foodgrains
from Governmert godowns. (127)).

“That the Demsnd under the Head
Ministry of Food, Agriculture, Ccmmunity
Development and Cooperation be reduced
by Rs.100.”

[Need to stop retrenchment of work of
Central Potato Research institute, Patna.
(128)].

“That the Demsnd under the Head
Ministry of Food, Agriculture, Cemrmunity
Development and Cooperation be reduced
by Rs.100.” -

[Need to grant recogniticn to the labour
union of Central Potato Research Institute,
Patns. (129)].

“That the Demsnd under the Head
Ministry of Food, Agricultyre, Ccmmuuit;r
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Development and Cooperation be reduced
by Re.100.”

[Need to incresse the salaries of the
workers of Central Potato Research Institute,
Patna.  (130)].

“That the Demand under the Head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Re.100.”

[Need to grant trade union rights to the
workers of Central Potato Research Institue,

Patna. (131)].

“That the Demand under the Head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs. 100.”

[Need to empower the Panchayars to
realise land revenue. (132)].

“That the Demand under the Heed
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs.100.”"

[Fuilure to exempt uneconomic holdings
from land revenue. (133)].

“That the Demand under the Head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Re.100.”

[Failure to abolish the Zamindari of Tate
from Jamshedpur. (134)].

*"That the Demand under the Head
Agticulture be reduced by Rs.100.”

[Need to spend more funds on minor irri-
gation schemes. (135}].

“That the Demand under the Head
Agriculture be reduced by Rs.100."

[Failure to preserve plants. (136)].

“That the
Agriculture be

Demand under the Heed
reduced by Rs.100.”

Fiilure to protect standi cro from
P ng pe
insects. (131‘)].

“That the Demand under the Head
Agriculture be reduced by Rs.100."

[Fai[nre to impart modern training to
farmers in increasing land yield. (138]].
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“That the Demend uncer the Head
Agriculture be reduced by Rs.100.”

[Failure to check the loss being incurred
by the Super Bazer in Delhi, (139)).

“Ther the Demend under the Head
Agriculture be reduced by Rs.100."

‘[Need to pay special attention to fruit
preservation, (140)].

“That the Demand under the Head
‘Agriculture be reduced by Rs.100.”

I[Need to expand fishery schemes.
(141)).

“That the Demand under the Head
Agriculture be reduced by Rs.100.”

[Need to set up Rajendra Agricultural
College in Bihaz. (142)].

“That the Demand under the Head
Agriculture be reduced by Rs.100.”

[Need to grant permission to peasants
and agricultural labourers to collect wood
from forests. (1 43)].

“That the Demand under the Head
Agriculture be reduced by Re.100.”

[Need to lay special emphasis on the
development of forests. (144)].

“That the Demand under the Head
Agriculture be reduced by Rs.100.”

[Need to allot the fallow jungal land
to adivasis and Agricultural labourets.

(145)].

Mr, Chairman : The cut Motions are
also before the House.

1 have to make this position clear that
now we are hardly left with four hours.
Therefore, 1 request each Member o
finish his speech within half the time allotted
s0 that all Members whose names are there
get a chance to speak.

Shrimati Mohinder Kaur (Patiala) : Mr.
Chairman, I hope the hon. Minister is aware
that the report on. Agriculture came to
us only three days back. I suppose the
delay is understandable becausc the Food
Minster wears two hats. This is a very
important end vast subject and, as such,

L
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1 only propose to make observations on just
‘s few aspects of the subject, namely, the
Green Revolution, land reforms, dry farm-
ing, credit, and pricing policies and elec
tricity and roads.

I suppose, the Minister is entitled to be
happy because he has crossed the 100-
million-tonne mark this year. But in the
Fourth Plan the target is to go up to 130
million tonnes which, to my mind, looks a
bit on the high side.

Thereis a great deal of talkin the country
about the Green Revolution. But if you
care to look at the break-up of agricultural
production, you will find that it comes from
a limited erea in the country, namely.
from Pun’ab, Haryana and parts of Uttar
Pradesh., Therefore, instead of calling it
the Green Revolution, we can call it the
Wheat Revolution becasuse there ia no
specatacular increase in the production of
other grains like the coarse grains.

I have, in fact, very serious misgivings
_ whether we will be able to sustain this
Wheat Revolution. As I go round in the
Punjab, I meet a lot of farmers. I do not
know what people in Delhi think : perhaps,
they are very optimistic but I feel that the
framers are having second thoughts. As
you know, in the high-yielding varieties the
ratio between inputs snd output is very
adverse; it is not commensurcate with the
investment and the effort. The per acre
investment in the high-yielding varieties
of wheat is almost up to Rs.650 and the
output per acre is only Rs.900 : so, the
margin comes only to Rs.250 per acre.
Therefore the farmers are having second
thoughts as to why they should not switch
over to commercial crops. As you know,
the high-yielding varieties require a lot of
inputs, almost 10 to 12 times, and the per
acre requirement of fertilisers also is much
heavier than in the case of the indigenous
variety and, therefore, the second thoughts
are coming. That is why I have said that
I have serious misgivings whether we will
be able to sustain this Wheat Revolution
unless the Government does something
-radical about it.

Coming to coarse grains, 1 cammot say
that the position is static but it is cer~
tainly not as spectacular as that of wheat.
Why is it so 7 Farmers encounter a great
deal of difficulties in the case of jowar,

bajra and maize. We have not been able
to organise marketing for coarse grains.
Therefore, incentives should be given fer
coarse grains also.

Coming to rice, two new varieties of rice
that our agriculturil scientists have evolved
in the country, namely, IR-5 and IRs8,
had a very pitiful experience in Bihar
and Bengal because these two varietics are
not disease resistant. There are a large
number of diseases in these two strains that
we have evolved.

The Minister is probably aware thet the
International Rice Research Institute im
Philippines has evolved two new strains of
rice, IR-20 and IR-22, which are disease
resistant ; in fact, they have created a rige
revolution in Asia. The Government
should import these seeds in bulk and dis-
tribute them to farmers to propagate
them.

While we are happy that we have crossed
the 100-million-tonne mark, two dangerous
factors emerge : one is crashing prices and
the other is large-scale rust throughout the
wheat-growing areas. You know that fust
is a seed-borne disease ; it perpetuates it-
self so that coming crops too will be affected.
I am afraid, I cannot say anything to the
agricultural scientists because perhaps the
Government has shown undue haste in re-
leasing this imperfect seed through its
agencies, Therefore we should take care
and since it perpetuates itself, somcthing
should be done about it ; otherwise, all
future crops will be affected by this di-
seage.

Now, when we come to pulses, oilseeds
and spices, we find, the prices of thesc com-
modities have been increasing steadily in
the last 22 years. I am afriad, very little
has been done in this regard. If we want
to bring down the cost of living, the Govera=
ment should take more care and give more
incentives.

It is also very alarming that this year
the consumption of fertiliser in the country
has gone dowm considerably. There are
many factors. Firstly, I feel, the fertiliser
is much too costly. The cost of fertiliser in
Indiaisthe highest inthe world if you look
at the fertiliser prices. In fact, last year
only, we put 10 per cent impost on it and,
thetefore, the farmers are reluctant to use
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it. Itmustbe costly for them. If we want
to go shead with sustained green revolu-
tion, the Government must look into this
problem.

8ir, you will be surpirsed to know that
the consumption of fertiliser in our country
is one of the lowest in the world. Itis
1/30th of consumption of fertiliser in our
country a8 compared to that of Japan.
In Japan, the consumption of fertilisers is
something like 370 Kg. per hectare whereas
in India, the average consumption per hec-
tareis 12 Kg. only. It is pitiably low. ‘The
ratio of fertiliser consumption between Ja-
pen and India is 1:30. It is only due to
the fact that it is very costly. Ifeel, if we
want to sustain this progress in agricul-
ture, the Government must giv ¢ a serious
thought to it and give relief to the farmers in
the matter of fertilisers,

Coming to the land reforms, I would
like to say that we have been tinkering with
land reforms in the country in the last 35
years. We have left our rural areas in a
chronic state of unczertainty. Wherever
‘land reforms have brought the desired effect,
these have been made in one sweep as in
Japan. They did not continue for years to
‘process the land reforms. In one sweep,
they did it and, therefore, they have been
successful in a short period.

‘Then, coming to the United Arab Re-
public, I suppose, you are aware that the
pressure on land in the U. A. R. is much
greater than the pressure on land in India.
There, they have fixed the ceiling at 26
acres per individual and 54 acres per family.
In India, do we claim to be more redical
than the United Arab Republic ?

I understand the land reforms is not a
Central subject and that itis a State subject.
-I am afraid, this piecemeal legislation
cfeates an uncertainty in the minds of the
farmers. The State Governments keep on
chanzing and every State Government
goes on changing the land ceilings fixed.
They reduce the ceiling and, therefore,
there is a growing unzertainty in the minds
of the farmers. With this continued un-
certainty, the result is that the farmer does
not know whether he is going to keep the
land whatever he has got, 10 acres or 20
acres of whatever it is. The farmers tend
to take the maximum out of the land with-
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out giving something gack to the land. If
we do no give serious thought to it, the land
in India will become unproductive. What-
ever you want to do, you do it in one
sweep. Naturally, the human tendency is
to get as much as possible out of the land
if you o not know how long it will remain
with you.

We arc all aware that the small holdings
always tend to become self-sufficient. Itis
only middle-sized holdings that will be
able to throw up marketable surpluses.
This is something which should be kept in
mind.

I am coming to the agriculturists’ wel-
fare, [ feel it is mot fair to impose wealth
tax and also property tax. Property tax
has been imposed on land holdings which
are very close to the wurban centres. This
is not fair, Business premises have been
exempted from the property tax. What is
the difference ? Business people go to the
factory and get production and they want
the agriculturists to be penalised. I would
like to know. This is also going to cause
a great deal of harassment. The rural
people are illiterate. They are not well=
versed with taxation procedures and I am
afriad there will be large scale corruption
and harassment to the farmers. [ would
very humbly request the Government to give
another thought whether this tax should
not be removed altogether. The other
day 1 was going round in Punjab. I went
to a village. I wasshocked to hear the price
of land. The wvalue of land in that parti-
cular region is Rs.6,000 per bigha. It
means Rs.30,000 per acre. If 2 man owns
6 acres of land, the value of the land is
Rs.1,80,000 and as I have already told you,
even with the high-yielding wvarieties, with
the limited margin of profit, the farmer gets
out of it, where is the justification for
imposing wealth tax ? Do away with, this
agricultural tax. 1 would very humbly
say that a danger from this agricultural tax
will be that the land will be denuded of
tress because thereby he will be adding to
the value of the land. Straightway a man’s
reaction will be to cut down the trees.
Similarly, with regard to agricutural land
which is very near to marketing centres or
urban centres, they will straightaway like
to sell it, By this production of vegetables
and fruits will be hampered. I want you
to have a second look at it because this is
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really going to create avenues for large scale
couruption in the country. '

Now coming to dry farming, when one
looks at the magnitude of the problem of the
dry farming areas, there are large areas
whete large masses of people live at subsis-
tence level. Almost 84 districts of our
country are dry farming area. Then I
looked at the report. I don't know whe-
ther it was jut an eye-wash for the farmers.
The provision made for this in this year's
budget is Rs.2 crores to develop farming in
dry farming area where a large number of
families live at subsistence level. The
entire Fourth Five Year Plan allots only
Rs.20 crores for this. You know what it
comes to. It can only cover 2 or 3 lakhs
of acres which is less than 0. 1 per cent of
the total area in the country. [feel some-
thing is wrong somewhere because this is,
neggardly provision which one cannot justify
looking at the demand. People entertain
high hopes because our scientists and tech-
nologists have done a wonderful job. It
has raised hopes in the minds of people in
dry farming areas. I am afriad that this
niggardly provision will not go very far.
I sincerely hope that the Government will
increase the provision and they will be
serious and earnest in helping the peasants
and raising the standard of living of the
people and more money has to be made
available for this programme.

Then we come to the question of credit.
I will quote a few lines from the report of
the Programme Evaluation Organization
of the Planning Commission., It says :

“There was no relationship in many
areas between the estimates of
credit worked out by the official
agencies and the actual disburse-
ments effected for the programme
during the seagon.”

If this is the position in the intensive high
yielding wariety areas, what must be the
state of affairs in the rest of the country.
This report speaks for it.

Sir, great hopes were raised when the
banks were nationalised. 1 am afriad the
farmers are not bensfited in any substan-
tial way from bank nationalisation. Credit
is just not available. You know agri-
culture cannot be developed without cre-
dit. There are lots of small farmers. You

have got to find the money. Where is the
money !  According to informed opinion.
If you look at the Fourth Plan, the
credit requirements of the farmers at the
end of the Plan period will be Rs. 2,500
crores. Only 20 per cent of thatin the
next 4 or 5 years will be made available
to the farmer. If that is the position of cre-
dit I don’t have much hope of our making
any rapid progress in respect of agriculture.
This is something which we have to attend
to. The requirement and the need are
there. Without credit nothing can be done.
Even before the Bank Nationalisation I
know the Bank of Patiala did a pioneering
work. You, Mr. Chairman, know it your-
self ; they have done a remarkable job.

The Minister of Food and Agriculture
(Shri Jagjiwan Ram) : They have done
very good job.

Shrimati Mohinder Kaur : They have
done this in the three States, Haryana, Pun-
jab and Himachal and they have attended
to the development there in a number of
development blocks by putting the farmers
on the budget assured by the bank. They
have done spectacular work. I feel Govern-
ment should not hesitate to extend such
activities. If ome bank could do this work,
Ifeel, other Banks could easily follow suit.

About pricing policy, we have no price
policy worth the pame. Some haphazard
commissions of committees are appointed ;
they announce some price just before the
crop is coming into the market. In most
of the advanced countries of the world before
sowing Government annvunced the policy.
In certain countries they do it on two or
three years busis. The farmer knows what
he is going to get for his produce so that
he can choose the crops he would like to
grow. They give such direciion and such
guidance to the farmer. 1 feel we should
also be a little more systematic about it and
have a proper policy which will greatly help
the farmers.

There has been a great deal of apprg:
hension that the farmers are minting money,
You are aware, Sir, when the crop is har-
vested the producer gets very little. The
mement the produce comes into the mar-
ket, it goes into the hands of the middlemen
and the price shoots up. I would give an
illustration. ‘The fluctuation of prices is

something that is alarming. Because, it
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is not the producer or the consumer who
benefits, but it is the middleman who bene-
fits, He makes large profits. In respect
of groundnut kernel for instanoce in Octo-
ber, 1969, in the harversting season, the
price was Rs.172, per quintal. When it
came into the market, it came into the hands
of the middlemen in March, 1970, the
price shot up to Rs.228 per quintal. This
is a substantial rise. 'When we come to the
figure relating to Kapas in Tamil Nadu,
iin March, 1969 the price was Rs.186 per
quintal and the moment it went into the
market out of the hands of the producer the
price shot up to Rs.206 in August, 1969,
}Thia is something which is alarming.

In modern agriculture electricity is of
vital importance. In the revised foursh
plan outlay, rural electrification has been
‘stepped up and 1 am very happy to know
‘about this. I want to draw the attention
of the hon. Minister to one important fact
that there is a power hunper in Haryana and
Panjab. This is the harvesting season in
these areas as well as sowing season for
cotton, sugarcane etc. For most of the agri-
cultural operations power is required but
therc is shortage of power in the area. It
is given to the farmer on rotation for 3 days
in the week. They charge at flat rate,
whether power is made available to them
or mot, It is not so in respect of industrial
consumers. They are charged only for the
.power that they consume. So, I want to
. know why this stepmotherly treatment
should be shown to farmers; they should be
charged in the same way as it is done in
industries. There is no justification for
charging the farmers in this way. I am
bringing this to the attention of the Hon.
Minister as 1 am sure this is a matter which
must be looked into.

Another important matter which 1 want

" to bring to your notice is that the Govern-
ment of Punjab has written to the Minister
of Irrigation and Power about the power
" ghortage in this area—Punjab. They have
requested him that if in Delhi, the shops

" could be closed ati 7 nstead of at 7-45 as
" ‘at present—fortyfive minutes earlier— for
the next two to three weeks, then this power
that will be released from here will be able
t0 overcome the power shortage in Punjab.

. Though lakhs of tonnes of produce are
lying in the fields they are not movedin

1 do not know whether there is any coordi-
nation between the various Ministries.
You may be aware of it. Something should
be done in this regard. [ think some re-
presentations have been made by the Punjsb
Govergment because of its importance.

Cominz to communications, I say that
they are very important to develop agri-
culture. And to deveop this, unless there
are roads in the rural areas, farmers can-
not obtain the inputs required for develop-
ing their lands. Similarly, for marketing
purposes, increased out lets are  very im-
portant. Here I would invite the attention
of the Minister to the commendable work
done by the Punjab Agricultural University.
They have worked out a programme for
construction of 1,000 miles of approach
roads which will connect many villages. By
this they can bring each one of the 890
villages within a radius of one mile. They
have done a commendable work and I think
this should be looked into so that the same
thiny can be done in other States also.

Lastly, I again want to say that we
should not be complacent and happy be-
cause this year we have done a hundred
million tonnes of production in the country.
I would only say something from what the
Economic Survey shows. In 1964-65
the availability of foodgrains was very
much more—the por capila availability of
food was something like 475 grammes
whercas the people are consuming 30 to 35
grammes less in 1969. With the additional
produce that is going to come and with the
growing increase in population at a rapid
pace, | feel that top priority should be
given to agriculture in every budget. If
we are to be self-sufficient, you have got
to give top priority to agriculture. We
cannot be complacement about our achie-
vement

Mr. Chairman : Shri Randhir Singh.
1 hope you will not take more than tem
minites,

Shri Vikram Chand Mahajan (Cham-
ba) : Sir, I rise on a point of order.

My, Chairman : What is your point of
order ?

Sheri Vikram Chand Mahaejan : One
Mr. Om Prakash Gupta has committed a
breach of privilege of this House. He is
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using the Ceatral Hall—he is oot sn MP.—
for his mefarious activities. He committed
a rape on three girls and therefore he wps
dismissed by a Magistrate. And he filed
& suit in the Suppreme Court and that was
also dismissed,

Mr. Chairman : At the moment, we are
discussing the Demands for Grants of the
Ministry of Food and Agriculture.

Shri Vikram Chand Mahajan : 1
would take only one minute. Now he is
eollecting sipnatures to impeach a judge of
the Bupreme Court on the ground that the
judge was bribed.

Mr. Chairman : You kindly raise it at
the appropriate time.

Shri Vikram Chand Mahajan : 1
oaly say this.

Mzr. Chairman : You have to give it in
writing ; a regular notice must be there and
# regular motion must be there.

Shri Vikram Chand Mahajan : Sir,
some Members who are using this Parlia-
mentary Institution are trying to destory..

Mr. Chairman : You efe tn rdiciste
of the Supreme Court and you kncw ihe
procedure as to howthings are moved here.

8hri Vikram Chand Mahajan : One
more point, Sir.

Shri Randhir Singh (Rohtak) :
I am not yielding.

Sir,

Mr. Chairman : Will you kindly give a
regular notice to the Speaker who will loak
into it ¢

This is not the way to raise this issue.
He should have come in a regular meanner.
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Shri R. K. Amin (Dhandhuka) : Sir,
Mr Cheirman from the perusal of the various
roports presented by the Ministry of Food
snd Agriculture, itis clear that for a num-
ber of years we blamed the farmers as being
nom-responsive to improved practices or
price incentives, They were described as
backward-looking and not forward-looking.
We now find the reverse situation, The
ball is now in the other lap. The farmer
is now clamouring for more seeds, more
tractors, more fertilizers and more water.
It is the Government which is failing to
cope up with the new  situstion. Although
we find that all the while their reports have
been saying that every thing is all right,
that we are making progress etc. all the
while giving promises that very soona
pew c¢rais coming and allour difficulties
sre vanishing. away. Hopeful signs are
shown by all the reports, but undeslying
these reports. we find chlt there is over-
eati of food production from year to
year. The increase in foodgrain produc-
tion during the last three years have been at
the cost of non-food crops. Except in the
ease of sugarcane all other cashcrops have
femained stagnant. Cotton has remaimed
stagnant throughout the sixties, The
per oapila availablity of foodgraing has fallen
since 1964, We have not yet completed
the land reforms throughout the country.
In 36 many States, the system of share-crop-
ing exists. There is insecurity of temure.
There is no complete free mobility of food
grains in the country.

The reports slso indicate that the eentre
does not take the initiative. It tries to shift
all the burden to the States in all respects
and sometimes it allows itself to be tossed
about here and there due to moves and coun-
ter-moves by the States. It lacks imagina-
tion in regard to agricultural educatiom and
research and it does not want te come out
from the old rut of cooperatives and com-
munity development schemes. All {ts ef-
torts are either tinkering or inadequate with
fhe result that the dependence on rain is a8

260

much as before. The disparities of incomes
among the regions and groups of farmers
have increased. The question of small far-
mers and development of dry areas have
been our acute problems. The dream of
setf-gufficgiency is still as far away as be-
fore.

Let me indicate the causes and cufes for
all these, along with governmental failures
to deal with them. Government made an
announcement in Parliament that an Agri-
cultural Commision will be appointed by
the end of 1969. What has happened to
that announcement ? The matter it seems
is receiving pre-natal treatment on account
of delayed delivery. If that is so, the minis-
ter should describe his pangs of delivery.
The Committee on Rural Development and
Employment and also the Report of the
Export Committee on Assessment and
Evaluation and also Prof. John Maller of
Cornell University have drawn, attention to
the growing disparities due to the so-called
green revolution and irrigated areas. Pro-
fessor Maller says that the high-yielding
varicties have been successful, the land-
owning classes have increased their per-
centage and their absolute income advan-
tage over other crops. The high-yielding
varieties, combined with high output prices
encourage eviction of tenants end resump-
tion of cultivation by landlords.

Coming to security of temure, I must
mention thet the govenment waated to
prepare a register indicating the total num-
ber of tenants in the country since the begin-
ning of the Third Plan. Have they done
it 7 Possibly, there has been no action
yet. What is the progress in regard to
consolidation of holdings ? In the Bom-
bay session of the ruling party it was stated
that by 1970 this problem will be over.
We are very near half way through this
year. Yet we do not find any progress
being made. Then, what about the crop
insurance acheme which you have promised
long before ? Are you taking sny stepe in
this regard 7 From the Report of the Mi-
pistry of Agriculture I do mot find any
measure, step of scheme which will ensure
that the crop insurance scheme will be im-
plemented vely soom.

Coming to village surveys out of more
than five lakhs villages in the eountry three
and a haMf lakhs villages have a populatien
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of less than 500. Government, through
agro-economic fesearch centres, or farm
management centfes or universities have
completed village surveys of 800 to 1,000
villages. T would like to know from the
hon, Minister whether he has made a study
of the recommendations in those reports.
Are you pursuing those matters in respect
of those 800 to 1,000 villages or they are
just lying on the shelf, not even as decora-’
tion because the rats might be eating them
sway. It is the bane of this country that
many reports are being collected but they
are not being followed up. Whenever
.you do research and collect data, the data
should be analysed and processed and the
recommendations should be pursued. Is
there any cell in the Ministry of Agricul-
ture which ensures that whatever recommen-
dations you get from the village surveys are
being pursued ?

‘The Report on the Department of Com-
munity Development leaves one in no doubt
that the Ministry at the Centre are too eager
to shift everything to the States. Although
in this sphere the government have en-
countered various difficulties, yet they re-
fuse to learn, They go in the same old way.

_They spend money without adopting the
spirit of the scheme.

In panchyati raj they talk about devolu-
tion of power. But there is no decetralisa-
tion of powers which ought to have been
done according to the original scneme. The
main aim of panchayati raj was to mobilise
local resources. Bu* the figures given in
the Report indicate that no substantial pro-
gress has been made in the mobilisation of
local resources. On the contrary, the
machinery evolved for panchayati raj is
very costly. Government collect the land
revenue, In collecting the land revenue
probably 80 per cent of the money is being
spent as collection charges of the revenue.
Then that revenue is being passed on to the
district and taluka panchayat. There also
those officers who manage the show devour
the entire money by way of salaries of the
various people. Instead of that, why not
abolish collection of land revenue by the
government and ask the village itself to
collect the revenue and spend it in the village.
"That will probably be a more economic
way of doing the job.

Then, about the working of the com-
munity developmemt and penchayati raj,

it seems that the union government is in
two minds. The Government say that they
are working very well. But the Consulta-
tive Committee of Members of Parliamant
has asked for an inquiry on the ground that
they are not working well ; the Minister
also agreed to that. How could the Mi-
nister say “‘yes” in both cases. I do not
understand it. The Minister should cate-
gorically say whether they are working well
or not.

Now a lot of things have to be done in
the ¢ ity development schqmes. For
instance, take the appointment of B. D. Os.
Now they arebeing shifted every six months.
B. D. O. is supposed to be a missionary
worker to inculcate the spirit of self-help
in 150 or 160 villages under his charge.
By the time he completes one round by
going from one village to anothe~, heismoved
to another block. I myself made a survey
of this by selecting 12 talukas or blocks st
random in Gujarat State and found thac in
11 out of 12 cases the B. D. Os. were
moved from Block to Block within six
months. If he moves 80 swiftly he can
not have acquaintance with the people.
He cannot give any lead to the peopleinorder
to harness their own lsbour for the de-
velopmental work. Infact, what happens,
you prepare the scheme. Everything is
all right on paper but in implementation a
bureaucratic touch is being given and as a
result of the spirit of it scheme dies
&way.

16. hre.

About the question of eredit to the fae-
mers, it is a very good thing that the Go-
verament is aware that more and more
creditis to be given to the agriculturists.
But I am reminded of one experience which
I found from my own constituency. 1 was
meeting one of the honorary workers of the
cooperative society. He was getting Rs.125
per month. For the last two months he
wae absent from his usual duty. After two
months when I asked him : Where were
you and why were you not looking after
the work of the cooperative society ? He
said : I was busy. I was getting tractors
and pumps for the farmers, During those
two months the fellow earned not less than
Rs.25,000. He said let me work for two
more months and then I will come to
work as a honorary worker in coopefatives
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The bank clerk will take commission when
“the farmer is given money. Then, when he
‘goes to buy pumps then some other agent
will be there to extract money from the far-
mer. You give the help but see that the
entire help goes to the farmer and not to
anybody else.

Similarly, in agricultural credit societies
every year you require that the borrowing
farmer should pay up the money and then
he is given the fresh creditand in between
fifteen days pass. During this interval the
money-lenders come in the picture. They
lend him for 15 days but charge one anna
for a rupee for 15 days. Unless he does it
he does mot get the second round. So,
dues are being built up and the total lending
percentage increases year after year. No
doubt, credit must be given but evolve a
system with which you can give the right
people—right farmers—right quantity of
creditand see also that the use is bsing made
for right purpose.

Ifind from Bombay Resolution that the
Government is very keen to remove the for-
ward markets. Government is also very
keen to have monopoly procurement. If
this system is good, I have no objection.
But when you are working in the conditions
of price mechanism i.e. all around you mar-
ket mechanism is working, the forward
market is @ must. If you do mot have it
then your limited market machanism will
not work, Who will suffer ? Not the
middlem an but the consumer or the pro-
ducer, will suffer. You might have nnticed
io the pastthat the tinkering with the for-
ward markets in cotton and groundnut ulti-
mately had marked against the interests of
the cultivators. You say that you are
banning forward markets in order to safe-
guard the intetests of the cultivators and to
remove the middleman. You are not re-
moving the middleman. The middleman is
changzing his garb as bureaurcracy because
you require somebody to buy and preserve
and store commodities. Itis the cultiva-

tor who suffers.

- Similarly, in foodgrains you know that
the number of agriculturists is great and as
puch there are a large number of sellers
of fosdgrains in the market. If you keep
th: Government as dominant buyer who
will bz exploited ? The agriculturists will
be expoloited. To ensure they are not

cxploited if there are a large number of
sellers there should be a large number of
buyers. If there is only one producer you
can create one buyer and if there are many
sellers then they are bound to be exploited,
if faced by a single buyer. :

Let me give you & very concrete example
80 that the Minister will understand it
very well. The other day an issue was
raised in this House that some private trader
supplied bad stuff to the Army. I tried to
find out the facts about it and the facts
are these. During the last two yearsthe
supply to the army of dal , barley and | gram
was about 40,000 tonnes out of which 30,000
tonnes that is, 75 per cent, were supplied
by the Central Food Corporation and about
10,000 tonnes, that is, only 25 per cent,
were supplied by traders. Outof the 30,000
tonnes, about 55 per cent of the value of
about Rs.4 crores was rejected or asked to
be replaced as it was sub-standard and out
of the remaining 10,000 tonnes supplied by
the 30 traders hardly 8 to 10 per cent was
rejected. You canfind out where the sub-

‘standard material has been supplied as

between the two systems.

Even in the case of storage, whether you
keep it under the National Food Corpora-
tion or allow it to be kept by hundreds and
thousands of foodgrain merchants, between
the two when the rats will come to eat away
the foodgrains they will not see whether
itis of the Food Corporation or of the mer-
chants. As to whether there will be negli-
gence in preservation or not, the negligence
will be greater with the National Food
Corporation than when it is distributed
over many merhants, When you have to
carry over from one season to another you
require somebody to preserve your food-
grains. Choose the system which will do the
least harm to society. If you convince me
that your National Food Corporation is
causing the least harm, I will accept it.
But to my mind it is very clear that there

hould be a patitive market---with a

large number of sellers there should also be a
large number of buyers—if you want to
preserve the interest of the producers,

There is also a mention of purchase of
wheat under PL—480 . At present you
are buying from America at their prices
and you pay 60 per cent or 8o in terms of
dollars and 40 per cent in rupees. In
rupees also, when you make an expenditure,
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from this rupee funds, the control of the
Americans indirectly is there. You have
also to pay indollars for the shipping charges.
I have an alternative to offer. If you go
and buy from the competitive market, what
is the total amount of dollars that you will
have to pay ? Probably buying in the com-
petitive market and bringing it in our own
ships will cost you less in terms of foreign
exchange than buying under the PL-480.
I would like to know from the hon. Minis-
ter whether he has worked out the ¢économies
of these two alternatives ? If you find that
the latter one, namely, buying in the com-
petitive market and bringing it in our own
ships, will cost you less in terms of foreign
exchange, why should he not adopt it ?

I would like to make certain concrete
suggestions for the increase in the produc-
tion of foodgrains as well as of non-food
crops. Firstly, why should we not start
with agro-service centres ? At present the
great difficulty is that the inputs to farmers
_are not being given in time in right quanti-
ties at right places. If there are agro-
service centres, run by combination of
industry and agriculture or by some service
cooperatives, probably every centre will
see that the right quantity of inputs are
being given to the right farmers in right
time.

My second suggestionis that there should
be a rural institute, which will give junta
training of 15 to 20 days to farmers, in
every district so that the farmers may be
taught some improved practices from time
to time. It should serve as a fair for the
farmers. Itshould also serve as a demons-
tration farm. There you take farmer stu-
dents for training who are likely to go back
to the land. In the present system the
students come but they do not go back to
the land. You should ensure that in such
rural polytechniques in every di_ltrict only
those students are taken who will also go
back to the land.

Another suggestion is that there should
be an agricultural university in every State.
The Pantnagar or Rudrapur or Punjab
Agricultural University, all these, have done
a wonderful job. The whole scens of the
Tarsi area has been changed. Why cam’t
we adopt it elsewhere ? You take the case
of Gujarat State. If you take the figures
from 1951 to 1968 the per acre produc-
tivity has been increased and it is the highest

“We do not have only six States.

in Gujarat. I do not eay the total output.
Ifyou take the peracre increasein produce
tivity, it is the highest in Gujarat. But it
does not still have any agricultural univer-
sity. Why should you wait for an initia-
tive to be taken by the State 7 You take the
initiative and start an agricultural university
there.

Similarly, farm management centres
and agro-economic centres do a wonder-
ful job in order to collect the right type
of data, the right type of recommendations,
which are needed for increasing the agricul-
tural production. Have you established
those agro-economic centres or farm mae
nagement centres in every State ! There
areonly six centres working at present.
We have
many more States. In every State, it should
be established.

Further, there is something to be done
about the establishment of the water tech-
nology centre. Now, mew methods are
needed. to get water for irrigation, Sprink-
ling irrigation is considered to be the best.
Israel has adopted it.  Inseveral areas, we
can adopt it. Every State must study the
economical use of water and adopt the sys-
tem of irrigation which is convenient to that
State. Underground water should be pre-
served and should be used to the maxi-
mum where the sprinking ifrigation is
most suitable. Such a centre should be
established.

Then, a soil salinity institute also muat
be established because a lot of amount
of land is under the sea water, known as
saline land. [If there is an institute to study
this problem, then, probably large number
of acres of land could be reclaimed for in-
creasing production.

Then, 1 would like to say a few words
about non-food crops, like, groundout, cot-
ton and sugarcane. In the case of ground-
nut, the problem is like this, as mentioned
by the hon. lady Member, that as soon as
the season comes, the prices are low ;
during the season, the prices begin to rise ;
before the close of the season, the prices are
very much. high and, as soon as the new
season afrives, again, the prices fall. Lapt
year, when we discussed this problem, 1
suggested that buffer-stock system must
be adopted. Again a high-yelding variely
should be found, as you have done in the
case of rice or wheat or maize. But you
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Javenotdoneitin the case of cotton, sugar-
¢ane and groundnut. Now, it is high time
that you must do so and propagate the high-
yielding variety all over the country. In
doing so, you shorten the period and in-
crease the pest resistence. Is your foreign
trade policy integrated with the domestic
‘polley 2 If you do not do =0 then, pro-
bably, this is what will happen. For
example, 3} lakhs tonpes of sugar is
your quota for export under the Inter-
natlonal commodity agreement and what
you arc planning for today is to export 1.45
lakhs tonnes. All the sugar producers,
the mills, are having over-stock. If you
maike a calculation, by thc end of Septem-
‘b2, this year, they will have the stock of
‘29 lakh tonnes. Today, they are holding
the stock of 32 lakh tonn:s whose value is
Rs.500- crores. If you export it, it will be
& great relief because we are facing now
.aversproduction im sugar industry,

Similarly, in the case of groundnuts, or
you take even the vanaspati, the palm oil
is the cheapest that is available from South-
‘East Asia. Why don't you importit? You
are importing soyabeean oil. You must
encourage the production of soyabeans in
the country. Don't import the soyabean
bil. * The cheapest is the palm oil. You

import palm oil for a temporary period’

and in the meantime
soyabean production.

you increase your

Even in planning foodgrains, the pro-
'tein requirements must be kept in mind.
Are we doing so 7 No. In cotton also
‘you are just spreading your efforts for de-
velopment as if the butter is thinly spread
‘on the toast. That does not yield anything
at all. If you want to get the return in
cotton. this is what is very necessary, Your
plan is B0 lakhs bales by the end of the
Feurth Plan while you have stabilised it
‘at. 58 lakhs bales. There is no scope of
increase.

" Bhri Surendranath Dwivedi (Kendra-
'_;ma) 1 Where is the Fourth Plan 7

7 ShriR.K,.Amin:Youare right. There
1s no Fourth Plan. Even in the Third Plan,
your target was 71 lakh bales and that also
you have not achieved. . Now, is it not time
‘for you to concentrate mopg on research,

4 . ®The original specch was delivered in Telugu.
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education and extension and see that high-
yielding varieties are also developed in these
non-food crops and there is more and more
irrigation in non-food crops also be adopted.
Last but not the least, appoint a commis-
sion on Rural Property and let them indicate
from a study of these village surveys as to
what could be done to ameliorate the condi-
tions of the people in the villages ? Jag-
jiwan Ramiji, if you do that, you will do great
service to the nation and you will do great
sefvice to those people who really deserve
to be helped.

*Shri K. Suryanarayana (Eluru) :
Though agricultural technology has mot
developed very much in our country, with
the available experitise we have been able
to produce one hundred million tonnes of
foodgrains this year. This is a creditable
achievement. I do not know the basis of
the figures, mentioned by Mr. Amin who
preceded me regarding the targets and the
sctusl production of foodgrains in our coun.
try. But on the basis of various reports
I have read, I can vouch for the fact that
for the last two to three years, the food
production has been on the increase. This
is largely due to untiring efforts of the
farmers as also the willing cooperation of
the agricultural labour who are the jeint
partners in this venture. I am happy to
say that this is the one field of activity
where disputes and differences are not re-
solved through strikes. Because of the de-
dication and hard work of farmers we have
been able to bring about a phenomenal
increase in food production, thus depending
on less and less imports during the last
three years. The foreign exchange thus
saved, I am very happy to say, has been
expended for the development of agriculture.
If you take the statistics, the per acre
yield increased from 688 Kgs. in 1951 to
1031 Kgs. last year. This credit for this
achievement entirely goes to thefarmers and
the agricultural labour who have put in
hard and selfless work to this end. This
is not at all due to any assistance by the
nationalised banks or the lamnd reform
legislation of which we members of Parlie-
memt talk here so much. We must there-
fore be grateful to the Indisn farmer for his
self-less service to the nation. Choudhury
Randhir Singh always lavishes praise en
the hon. Minister, Mr. Jagjiwan Riam, but
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if 1 do not follow him in this respect, I
should be pardoned.

In the villages the entire land is under
the control of big land-lords whose number
may not be more than 20 per cent of the
rural populstion, the rest of the 80 per cent
of the rural people slave hard in fields
and farms but they do not enjoy the fruits of
their labour.

We have been talking of land reforms
for a very long time but the benefits of the
legislation have not flown to the actual
tillers of the land. We have been promising
that land will be given to the landless labour,
In my State of Andhra Pradesh,though the
Government have been saying that 73,000
acres will be acquired for distribution to
the landless labour, not a single acre has
been allotted to them nor any action initiated
for conferring proprietory rights on these
people. Jagirdars and big landlords are
still in possession of forest areas. Inthe
name of distribution of land, under the land
reforms schemes, this forest land is given
on tenancy basis to the favourities and pets
of persons in power on a nominal charge.
Sometimes the tenancy rights are conferred
on paper on a landless person but actually
the benefits are enjoyed by another. This
defeats the very purpose of the law. In
my own district these things have been hap-
pening since the days of the British rule.
Though a person has been tilling a plece of
land for more than 30 years, the lease is
renewed only from year to year so that the
tiller does not come to have any legal right
to the property.

In additlon to this the farmer has to
invest money on inputs. ‘This money he
gets from money lenders who charge ex-
orbitant rates of interest. After facing all
these difficultics when he finally gets the
produce, a major portion of it is taken away
by the landlords and very little is left to
the tenant, When the hon. Minister, Mr.
Shinde, came om tour to our area recently,
all these difficulties were placed before
him. If the farmers are given the neces-
sary facilities such as credit, fertilisers,
seeds, irrigation ete,, we would be able to
supply an additional one lakh tonne of food-
greins to the deficit areas over and above
the 8 lakhs of tonnes of foodgrains that are
supplied by my State. We have been talk-
ing of land reforms but nothing Iau been

done sor far in this direction. There are
examples where people managed to_get
large tracts of land on lease in the name of
these poor landless farmers but appropria-
ted the benefits to themselves. The mere
promises are not enough unless they are
put into practice. Whenever we usk the
Ministers here to remove these difficulties,
they always refer us to the States. It 4y
not enough if we commence or insugurate
aproject here or ascheme there. We ghould
also have the necessary machinery which
should complete these projects and schemes
8o that they can function properly to the
benefit of the farmers.

The National Cooperative Developmem
Corporation which has been functioning for
a few years is doing some good work,
Even in this organisation proper control is
not being exercised to see that the farmers
get the benefits,. 'When we want to meet
the State Government officers for help, we
cannot even meet them.

In Andhra State most of the paddy is
produced in four districts only. There we
have restrictions on the movements of the
surplus foodgrains from district to districs,
These restrictions should be removed so
that if a farmer has a surplus he should be
in a position to send it either to Kerala or
any other deficit area.

With the help of the National Coopera-
tive Development Corpnr.tion we have
started a modern rice mill in Tadepalli-
gudam. The necessary equipment is there.
But the required amount of raw material is
not available because of the various res-
trictions imposed by the State Government
om the movement of foodgrains with the re-
sult that the mill cannot function to its ins.
talled capacity. Comsequently, this factory
s incurring a losa of 2 to 3 lakhs of rupeen.
We invested about 33 lakhs of rupees in
this mill, But because of the restrictions on
the movement of raw material imposed by
the Btate Government, we may notbema
position to pay back the loan taken by
us for working this mill. When we comre
and seek the Centre’s  help here you sy
that the whole supervision and controd
has been vested with the State Government
and you ask us  to seek their help in the
ma*ter. 1 submit that such an attitude is
not correct. The Centre when it gives its
financial assistapce to the States should glyg
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Create 8 machinery under their control
to supervise the execution of the various
schemes for which the help is given.

. After going into the question of their
economic feasibility, the Central Govern-
ment started 7 such mills in the country.
There is one such mill in the Madras State
at Thanjavur. If it is functioning very well
it is because the Madras State Govern-
ment have taken all the necessary steps
required for its efficient functioning. If
the Andhra State also takes similar steps,
I am sure this Tadepalligudem mill can also
make a profit of Rs.2 to 3 lakhs besides
2-7 per cent extra output of rice in millings,
On the other hand because of the indiff-
ferent attitude of the Government I am
afraid, this mill will incur a heavy loss. We
are not threatening the Government with
strikes or agitations if these difficulties are
net removed ; but we are bringing these
difficulties to your notice in a peaceful
manner 8o that you take all the neccssary
eorrective steps in this regard. If the far-
mer is happy, the country would be happy,
if the farmer is prosperous, the country
would be prosperous. Then we need not
be afriad of either these Communists or the
Nazxalites.

1 request the hon. Minister, Mr.
Jagiivan Ram, to tour our areas at least once,
especially the Kolleru area, and see for
himself the difficulties that are being faced
by the agriculturists and agricultural labour-
ers there. The agricultural labourers there
ate being victimised by landlords. The
havoc wrought by the landlords is much
more than that brought by the so called
Nazxalites. We are all trying to settle their
problems peacefully. We submitted a me-
morandum to the Chief Minister of Andhra
Pradesh six months ago in this connection.
There are about 75,000 acres of fertile
land inthis area which if properly distributed
to the landless labour, could lead to a
substantial increase in the production of
foodgrains. At the rate things are being
done now, I do not think these land re-
forms would bring any benefit to the poorer
sections of our people in this country.

' Coming to the ceilings that are proposed
on landed property, I would say that there
is no uniform policy in this country. In
the Madras State they have reduced
the ceiling from 30 acres to 15 acres. In

APRIL 30, 1970  Comm. Develop. & Coop.)

272

spite of this, people have found out ways to
defeat the intention of the legislation, They
divide the property and assign it to the
various members of one family in order to
circumvent the ceiling.

Uplféu the policy of the Government is
drastically changed for the good of the

farmers as well as the agricultural labourers

in the villages there is no salvation for this
country. These farmers work selfelessly.
They do not resort to any strikes. We
members here get a daily allowance of
Rs.51 and still we encourage others to go on
strikes. I submit that we should do some-
thing for these poor farmers. The State
of Andhra Pradesh claims that it has distri-
buted 16-17 lakhs acres of land to the
landless labour. It is not enough. If the
land is distributed among the poor, the
Government must also ensure that the
poor farmers get the requisite credit and
other facilities for bringing this land under
cultivation, I once again request the Go-
vernment here to do earnestly what they
can do for the poor farmers in the villages.
I thank you, Mr. Chairman, for giving me
this opportunity to speak a few words
here.

it g Feg

%
114
41
3
: 11
T
337
53%

a%
.3
P

i
i
a%

1972
'2’:
E
E
'EI::

£
1
:
:
3

353

3

3
Q’fb
13
:

-k
EE
3

|
:
23
2

EEE
1s
13
gi
a-ﬂr
3;3
117

:
3
a

2,
g

ﬂﬁ’
-
]
g
:
12

%
143
5!?.

23

1,
)

ETEE
%ﬁ
A
4
212
a4,

13%
TP
i34
%
%
ai3d



273 D.G. (Min. Food & Agr. VAISAKHA 10, 1892 (SAKA) Comm. Develop. & Coap.) 274

EEEY EoFEs Ed ErE ECEgF ErEREED
m m 3% mm mm mwwmmmmw Beffobcc mmmmmqm
T ,mm SSEEEEr Eri m@w B E,
mﬂm m wmmb%ﬁ mmmm hnm_nm mmwmmwmw mamemm
bty et aniingl Lol Bl
mm FEES Eri e wwmm wwmﬂ 3 23 mMmmmW E cFpEa
mmm mm mt BEE .m.m mwm w ,m y ﬂ.mww\m.ﬁ %m g

o iF 43 mwmm m ESEE Mwammam FEs aw_:_w
ﬁtﬂ.ﬂwm WWWWWM Whﬂﬁ. _u.,u. ﬁmtmm ﬁwmmmmm ﬁﬁﬁmmm
SHinadt mmm FIRISEEEESEEE ¢ TEELER
Ww..m mﬁma%mw m m Wﬂwmmw\mmﬁmwmm m mmwmmmm
SEsEr mmamw 134384 1 mﬁ., BLEE m k-CEeE
._mal.w.m.,s.a. ﬁ.n.mﬂ .m o wE @.m.&“ .m.m W‘mm\m 7 - W.va.mﬁwm
mmmmm@m?mmmwmm ; Tﬁwm\mm% TeEtEo By EelereEs
R TI RS mmwwm‘mm mmmmm BEF m.mm EREEEeF
L B A B R
4o v pag * s ¥ e
ST e e A A T



215 D. G. (Min. Food & Agr. APRIL 30, 1970 Comm. Develop. & Coop.)

[ awrrmr Ty g |

7 AT WIAT & Y IEHT Tg F 97 w1 fawn
WE A orw 2§, wri wafa @
&, TR T W AT g O &
T FT @ E-rww wfgz v ¢ o 1w
aTF qaie e A fear s @ 2
BUTLY Woet W E FT ATAW, AT
AR §aGT e wrawrs § Afey sEwn
T Y s Ay fea man @,
TH qW FT T FE T A/ HqA
T, Ay @ o @ EY, %l &
frata Mt sgae o g, 72
TGAT AT @I § 1| W AR
FT ¥F A q FeeA oo
TAAEE 3T FT WG
TAGF &1 d1 o W
w1 % €Y 7Y a%w, 99 FH F1
TS wrfe quH] # |E y

-

wqer fear e qr, SfeT

4
g

|
&,
1

p
g

i

;
-k

cr
11
3

-

3”3
aaig
ENE

13

z
%9
33
i,:ﬁ
3
%
;rﬁé
EFF|

8@ &, o v ag g @
M A g FT IR sTﬁm_uﬁ
TWEWW* g &t

& 7 q@iw 9@ feean g ST

qr® g T fa@ar 31 g9 FY
F 9T WYX AT Y 79 ¥ qgT wrIwEmsar

4333

276

g, wfew =X wT A AW H 58 Py
FHY ¥ T 2 #7785 radt F &) qW
#1 fafa oz & f5 wra & mo fag 137
fex gg & &, s f5 e7w= & 3710
oz, feaesrtae 3280 faex, swdaT &

Tamafa o, T8 oo &1 oF T@r
s

1%
é.g:
ig'_ﬂ’
31"_5‘% :
a-q
fad
Q’ﬁ%
ﬁ”;ﬁ
EPE )

i
c_:!,.m
191

i1
i
&
23

¥

143
1%
S F
o izg
i3
(L

E
Tw
3
1
¥3

|

1

13
11

H
:
i
2

g
T
Y

EEE:

|
3
g
FEN
¥
3

A
i
ﬁ’i’:

i

i
2
1
]
4

Hrowp
3
P
e
3
%
3

i
7
A

|
i
§4
i
3

i
R FH

113
H
;,
2
i

4
Ef

3
1

)
3
]
:

%
14
]
4
T

4 @

3
FE
EE

g,
g
133

iF
14%%

5?
%
¥
:
3
]
A
7

oF s g7 5 fafreec® T

%ﬂoﬂ'osﬁ FqEUT mﬁg !rﬁ,q:;
#Y a1 & fgal & @y faware g7 @
o FF WEEEE WW g STER
faffex S oo =7 T ™ &)



277 D. G. (Min. Food & Agr. VAISAKHA 10, 1892 (SAKA)Comm. Develop. & Coop.) 278

g T ¥ fr ¥ ggf of w areRTe A w3
| gATt ggf 0% FErad d—
“smar afg wE &/,
aTd afeEr sy gar

it fadTe FEFT AW A &7 @ & IR
SATT FT FTH @9FAAT 7T H1 G
w‘fﬁmmﬂﬂa‘!fmmﬁ?

i
474

1
=
33
H,y
iy

%3

3
3
4%
g
4
i
aﬁ.

il
11
F240
12t

Py
4545
333
EEE
ek
EPE

ﬁ,
3

1
3

E
A
A
3

(=aam) ...

4
% &
pad

ﬂ”-ﬂ
3
L. 1]
1A

afFr 57 o ww ww fear s
AfeT ag & waAde for aw A 2
W wagd farw I s g §



279 D.G. (Min. Food & Agr. APRIL 30, 1970 Comm. Develop. & Coop.) 280

FEEEFL mﬁm ﬁm fre g ¥ :
st il mm ok s
sl Fpite; Eeen wmmmm mmmmi .

EEeEPRE SPEROYS EITECECSEIE s
S E L ekt THHIHH
BeEE Thean THREEEERGE T

EewE Eag pEEE ﬁ_wmmm mﬂﬁmg mmm

it S
Mg, mmnmmmimwww et wmmﬁ
5w w - R BT e o N 3 ...nﬁﬁ
mmmmmm,mwmmw ,mmmhmmqmﬁm IR mwmwm m.ﬂmﬁ i ks 4
SpnckFEler Bl EEEgr F 3 e
sHF e R



281 D.G. (Min. Food & Agr VAISAKHA 10,1892 (SAKA) Comm. Develop. & Coop.)282

£ " W g b e
itz Rn I e
LT awmﬁmﬁmm i mwmm Mﬁmwﬁ FEiEs
B EECE E" %mw%m mamm BeiEle &,@ BErit mmﬁw
et e A mwx%mm 31 mmmwm i
.m.m‘wmnwmmw.\nym.atmmmﬁwm.w Www m\m mﬁmmw m m“m,ww ,.m mMmmmWW
HE T ORI R
EEFCERRIERREE 3 FLEEET w.m 3 ECEE PAEE
WWMW.WWWWWWMEW m Mﬂmﬂmmmmum Wmﬁm w M .m.mmm mmmm
AT T D £Ey m,w mmw : mmmm
EEcirpiReTeer b BRECERer [ FUORERT L Bryes. T
m,mmmwmmwmmsﬁmm £ wwwm ,mwammmmm%m mmmmwmwm mmmm
.&am%uﬁ& mmﬁ 4 TERESE P#u pEY i emp PRI EL  w
Ethe vy i el e



283 D.G.(Min. Food & Agr. APRIL 30, 1970 Comm. Develop. & Coop.)

[t gemiare wmww ]
ST T A § Iwer
sfyeferee w77 oran &1 o= fF ag T

-
# dfrzfae 78 &1 70 a0 FEO
¢ fr ag FrEsrdl T TG SYRT A
%, 3% g wod fam & Wigeag @ W)
I Tafer ¥ wifs w Iw s ©F
HOAE AT § W AT aF AAGT G AT
¥W FT WAT B qHAT 1

Shri V. Erishnamoorthi (Cuddalore) :
During the previous years the debate on
the Food Ministry used to be highly critical
but now due to increased production of
foodgrains in this country there has been
little satisfaction. No doubt, there has
been some improvement, Even though I
am not willing to congratulate the hon.
Minister, 1 have to record the satisfaction
of this House that the Indian people, the
Indian farmers are capable of advancing and
they are going to advance. Sir, the produc-
tion in this country has increased from 65
m. tonnes in 1967-68 to 94.1 m. tonnes in
1968-69 and in the current year ithas been
100 m. tonnes. [ am really happy to know
thatthe increased food productionhas been
caused by the efforts of all the State Go-
vernments including our Government, and
this tempo should be encouraged further.
We had been importing several crores worth
of foodgrains from foreign countries. Now
the food import has also been reduced.

QA TFT

It was 8.6 m. tonnes in 1967-68, 5.9 m.

tonnes in 1968-69 and in 1969-70 it is 3.8
m. tonnes costing Rs.253 crores for the
import of foodgrains this year alone.

At the same time we have to note that
our friends in the United States—the
American Congress Senate members— are
not happy aboutour greenrevolution. They
want that India should not produce more
foodgrains and they want we should con-
tinue to be importing always and they
want the Food Corporation of India should
always drain the foodgrains from the wes-
tern countriea. We have to take note of
it.

I would like to emphasise that the in-
creased food production is not because of
the governmental action alone. Itisbecause
of the farmers’ efforts. Further, the Indian
farmer has taken steps to produce more
and more foodgrains not only by the in-
troduction of hybrid varieties in various
cereals but also because of the price support

284

which has been given to the farmer this
increased tempo has been maintained.
When the price is high, the production is
high. When the price goes down, the pro-
duction goes down. When the price of
sugarcafie was Rs.56 per ton the produc-
tion of sugar was 17 lakh tonnes. When
the price of sugarcane went up to Rs.150
per ton the production has shot up from
17 lakh tonnes to 35 lakh tonnes. Now
the production of sugarcane in this country
has risen from 17 lakh tonnes from 1966 to
43 lakh tonnes in the current year. We
have to congratulate the farmers and the
Government for increasing the production
of sugarcane but we could norbe complacent
because the sugar industry is on the brink
of disaster. ‘Today our production is 43
lakh tonnes and our consumption is 30
lakh tonnes. So, we are already having a
surplus carry over of about 13 lakh tonnes.
What are we to do if this part of produc-
tion is carried over to the next year. You
should rescue the farmer because the far-
mer is not getting adequate sugarcane price
now. He was getting Rs.150 per tonne.
In U. P. he was getting from Rs.150 to
Rs.170 per tonne. In Andhra Pradesh
sometimes the farmers were getting Rs.130
per tonne. In Madras they were getting
Rs.95 to Rs.100 per tonne from factories.
Now the price is fixed only from Rs.73.80
and that is only for registered cane. For
the other cane they are not getting even
Rs.40 per tonne, that is Rs.4 per quintal.

17.00 hrs.

You have to take a serious note of the
dangerous trend, namely, the farmers are
burning sugarcane in Punjab and even in
my State.

An Hon. Member : That is not cor-
rect.

Shri V. Erishnamoorthi : In my cons-
tituency people are burning cane because
the factories are not crushing. Last year
in hundreds of acres in my own constituency
cane had been burnt. You cannot demy
that. That should be taken into con-
sideration. Somehow or the other we should
manage t0 recoup the losses sustained by
farmers. The Government should see that
the sugarcane growers at least get Rs.100
per tonne 0f cane.
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Some two years ago the factories were
earning good profits. In the current year,
I have to admit, they are put to a loss.
There is no off take of sugar, even of the
levy sugar. The price of open market
sugar has come below the levy price. Hun-
dred per cent of the sugar should be lifted
at the levy p-ice. Take all this and form a
central pool of sugar of about 10 lakh tonnes.
By that the factories can reduce their stock
and cut down the bank rate, because they
are incurring losses. So, this should be
gone into.

Today we are happy about increased
sugar production. Sugar was being sold
at Rs.4 or Rs.5 per kilo two years ago. Now
it is available at less than Rs.2 per kilo ;
at Re.1.75 per kilo in some parts. This
downward trend in sugar and sugarcane
prices is going to be disastrous in 1972-
not next year because you are going to carry
over 20 lakh tonnes—if you maintain the
tempo.

I want to tell a secret to Shri Jagjiwan
Ram that you are going to be defeated in
Bihar, U. P. and Maharashtra if your sugar-
cane policy is not changed before 1972.

Shri Chengalraya Naidu (Chittoor):
In 1972 there will be no new Congress if
you do not give Rs.100 per tonne as minimum
price to sugsrcane growers.

Shri Jagjivan Ram : There will be
no new Congress ; there will be only Con-
gress.

Shri V. Erishnamoorthi : We are im-
porting foodgrains to the tune of 3.8 million
tonnes. Instead of our importing foodgrains,
our ships should carry our foodgrains to
the United States of America and Canada.
That should be the effort of our people.
We are getting wheat and other things into
this country under PL480. This is a loss
to the country. Unless we produce more
and export more, unless we have our agri-
culture policy export-oriented and export
at least 5 lakh tonnes of sugar this year,
you are going to face a dissaster in the sugar
industry. Today you are committed to
export only 1} lakh tonnes under the already
agreed to agreements.

You have taxed the sugar industry much.
Today the income from the sugar industry
by the increased excise dutyis Rs.80 crores.
You export 10 lakh tonnes of sugar from

this country by subsidising Rs.20 crores
out of these Rs.80 crores. Then you can
save the sugar industry. I know, you have
difficulty with the Finance Minister and the
Prime Minister ; she is not yielding, But
you have to try and see that the export of
sugar is increased from 1 lakh tonnes to at
least 5 lakh tonnes so that the sugar pro-
blem and the problem of sugarcane growers
will be solved.

Coming to fertilisers, there has been
an increase in the import of fertilisers.
There was a demand for fertilisers some time
back but there has been increased produc-
tion in this country, Even the public sector
undertakings producing urea and ammo-
nium sulphate are competing with and are
undercutting each other because the Public
Undertakings Committee is pouncing upon
them and is asking why they arc having so
much of stock and are making so much of
loss. So, even the public sector under-
takings have to offer bonus to sellers or
buyers of urea. Otherwise, there will be so
much of stock. So, we skould make a
new assessment of the requirements of fer-
tilizer in this country. There should be a
cut in the import of fertiliser. We need
not import go much fertiliser worth Rs.225
crores in the country,

Then, some hon. Members were saying
about groundnut production. How can
you expect the farmer to produce ground-
nut when you are importing massive quan-
tity of soyabean oil and sun-flower oil from
the United States and Russia ¢ That is
killing the farmer. We will not cultivate
groundnut if you import so much of
soyabean and all that, There should be a
minimum price formula for raising food-
grains production. That basic formula
should be understood by the hon. Member
of the Congress Party and the Government.

Further, about Re.100 crores assistance
to scarcity areas outside the Plan. our hon.
Chief Minister and our hon. Finance Mi-
nister have already objected saying that the
Centre has not allocated Funds for Tamil
Nadu in this sum of Rs.100 crores. That
should be dome.

Again, about tubewells sinking, the or-
ganisation should be strengthened. We
should not depend more and more on the
rain-water. The country is having so much
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underground water. We can tap under-
ground water even 500 to 600 ft. below.
Inmy State, we have sunk bore wells 600
to 700 ft. below. You can pay a visit to our
place to see how our people are making
80 much effort. That should be encouraged.
The drilling capacity in this country is not
sufficient. A Central Agro-Industries Cor-
poration, as I have written to the hon. Mi-
nister, gshould be formed immediately so
that they can handle the import of tractors
as well as procurement of drills from other
countries apart from the availability in this
country.

Coming to the tapping of underground
water resources, some subsidy scheme
should be considered by the Central Go-
vernment. A farmer who sinks a bore well
300 to 400 ft. below and who takes water
from the tubewell should be given at least
50 per cent of subsidy for the sinking of the
bore well. If you do that, there will be
thousands of bore wells sunk in this country,
thereby increasing agricultural produc-
tion.

As regards fertiliser tax, we were finding
fault with Mr. Morarji Desai and we were
under the impression that the Madam Prime
Minister will sce that the fertiliser excise
duty should be taken off. We are not far-
mers owning 150 or 200 or 300 acres as in
America. We are farmers owning 3 or 5
acres, something like that. 'This is a tax
on the increase in production. So, you
want to curtail production by continuing
this excise duty on fertiliser.

Then, I want to caution this House about
certain political parties carrying on dis-
turbing activities. in Farming. It has
appeared in Naxalbari ; 1t has penetrated
in Bengal ; it has sppeared in Orissa ;
it has happened in Vizag, Krishna, Guntur,
Godavari and other parts of Andhra Pradesh,
it has also found a place in Tanjore and it
has gone even to Kerala. This should be
checked and curbed because the people who
are instigating the farmer are doing wrong
to themselves, not only to the country.
That should be condemned by one and all
in this country.

I would like to point out that one thing.
1 am the Chairman of the State Agro-
Industries Corporation ; 1 am the only
Member of Parliament representing a Cor-
poration like this. It is doing a good job
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for the past 12 years. As I have already
explained to the hon. Minister, there are
certain difficulties. Some unwanted trac-
tors are dumped on unwilling States at
a high price. That should be looked into.
That should be checked. A Central Agro-
Industriés Corporation should be formed
which should handle the import of tractors.
Today, Iam paying Rs.15,000 for the im-
port of a tractor because it comes via Cal-
cutis, it goes to Lucknow and there it is
fitted with certain wheel weights. Then
again it travels 1500 miles to Madras and
I have to pay Rs.2,000—2,500 more. If
I am only allowed to import Zetar tractors
from Czeohoslovakia through Madras por+,
I car save Rs.2,500 for my farmer. That
be gone into. BSir, I do not want to
take much time of the House. Only one
point I would rather ask the hon. Minister
in the matter of tractor allocation. Last
year we imported 17.000 tractors and Tamil-
nadu were given only 950 tractors. We
ought to have been piven 1500 tractors
lastyear. This year we are importing 30,000
to 35,000 tractors. Out of these 35,000
tractors we should be given a minimum of
3,500 tractors. Otherwise we cannot face
the demand in those particular areas,

Lastly, I would make a representation on
behalf of the Farmer's Forum that some
farmers should be selected and sent to
Expo 70 in Japan. You need not laugh.
1 can go alone at my expense .

Shri Jagjivan Ram

concern our Ministry.

Shri V. Krishnamooribhi : At least ten
farmers should be selected and sent. They
canshare the expenses. But the technical
know-how, the advancement of mods:rn
technology in the matter of mechanisation of
agriculture and in the marter of production
of agricultural machinery should be per-
sonally seen. It will cost Rs. 5 lakhs to
the Governmert but it win give Rs. 5
crores worth of knowiedge to our nation.

That doesnot

1 am very much thankiul to you because
you have given so much consideration to
me. With these words I would like to
quote only one word. Sir, India can pro=
duce 300 million tonnes of foodgrains, not
only 100 million tonnes. We are having
the men. We are having the farms. We
want only the tool. Sir, when the Second
War was going on and when England was
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likely to be defeated, Mr. Winston Chur-
chill said by raising his fingers V. like this.
«Give me the tool, I will do the job’. He
said like that. He got their support and
won the battle. The hon. Minister should
come and rise up to the occasion and say
like that, *‘Give me the tool so that we
can produce more and more. I shall con-
clude by quoting only one verse from our
great Thirukkural said 2000 years ago for
your own benefit and for the benefit of some
of our people :

“Elam Enru Asaiyte Evupparai Kanin
Nlam Ennum Nallal Nogum."

I would translate it in English for your
benefit :

“Good wife—earth—laughs at the
foolishness of men who sit idle
bemoaning their poverty."

Sir, unless we awaken ourselves, unless we
do hard work, unless we sincerely do our
effort, our country cannot advance forward.
That sort of courage, every farmer including
the Minister and other people, should have,
Then India will be rising in the high pedes-
ta! of the nations producing more and more
foodgrains.

With these words 1 thank you, Mr.
Chairman, for giving me an opportunity to
spcak.
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Shri E. K. Nayanar (Palghat) : Mr.
Chairman, Sir, I am approaching this Mi-
nistry’s work from a different angle from
those Members who have spoken so far on
the Ministrv's work. The report prepared
by the Ministry about its activities during
the last year is full of tall claims. _Even a

mere cursory reading of the report will
make onc convinced that the Food Ministry
is more interested in manufacturing statis-
tics on food production than on production
of food itself.

The Government has full praise for its
achievements on the agricultural front. It
has claimed that the estimated food-grains
production during 1969-70 would be of the
order of 100 million tonnes. The Govern-
ment, however, conveniently forgot that
it was exactly the target to be fulfilled by
the end of the third Plan., Any Govern-
ment would have been ashamed of fulfill-
ing the target after five years. Perhaps,
according to the Food Minister shame is a
commodity not connected with food and
agriculture.

The second Plan stated that “by the end
of the second Plan the rate of consumption
is estimated to rise to 18.3 ounces per
adult,” I however find in the latest
Economic Survey the net per capita availability
of foodgrains to be only 15.44 ounces per
day during 1969. These figures are cal-
culated after taking into account the im-
ported foodgrains also. Moreover, these
figures do not take into account the need
to keep some foodgrains for the purpose of
seeds, If it is done, then the net availa-
bility of foodgrains during 1969 is far below
the figure given in the official statistics.
Even according to the Economic Swrvey,
the net per capita availability of foodgresins
during 1969 was less than during 1956.
Then, where is the case for the Food Minis=
ter for expressing so much jubilation ?

We are still accepting free gifts from
every country that is prepared to dole out.
We will stop doing so only when the donors
of alms will stop to give us free food. If
acceptance of free food is not begging, then
what else is begging ? I want to put that
quesition to the Food Minister. However,
the Food Ministry has developed begging as
a habit and now it has started uki.ng pride
in the art of begging.

The servile attitude of the Government
could be seen from scores of schemes
launched by the Government in collabora.
tion with foreign agencies. The Govern-
ment’s scheme of pest control cannot take
shape unless it gets a subsidy from the
Freedom from Hunger Campaign Committee
in the United Kingdom. The Governmen;
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has taken free gift from the Netherlands
Freedom from Hunger Campaign committee
to establish storages of 10,000 tonnes in
Madhya Pladesh and 3,000 tonnes in Ma-
harashtra. Unless the Government's
begging bowl is full of doles from interna-
tional agencies like CARE and UNICEF
the scheme of giving free food to school
children cannot come into operation, Even
schemes like fortified atta canmot come
into operation unless USAID comes to the
rescue of Government. The actual list of
Government's begging missions is ten times
longer, but there is no time to read all the
record of shameful acts of the Government.
Like a seasoned beggar, the Food Ministry
has not forgotten to tap a single door from
where some alms would be available. A
country cannot live with self-respect in this
world by accepting free food and other’s
help from every available source.

A government which cannot do without
free food from abroad is now talking of
agricultural strategy. The Green Revolu-
tion is nothing but a concept of more de-
pendence on foreign countries. for de-
velopment of capitalism in rural sector. It
is a policy of importing more fertilisers,
pesticides, insecticides, etc. from outside
and adding to the profits of foreign mono-
polies. It is a policy of mechanisation of
agriculture to provide market for surplus
farm implements of advanced countries.
The Green Revolution may add to the pro-
fits of capitalist farmers in the rural areas
but it would ruin the economy of millions
of small peasants who would find it ex-
tremely difficult to carry out their agricul-
tural production. Birlas, Tatas and other
big monopolists who have grabbed more
and mofe the peasants’ lands have bene-
fited.

The so called Green Revolution is Go-
vernment’s substitution for land reforms.
Recently there was a conference of Chief
Ministers who discussed the question of
land reforms. Various official reports have
clearly proved beyond doubt that land re-
forms were not introduced during the last
two decades of Congress misrule, both
Indicate and Syndicate. Even the report
of the Home Ministry drew the conclusion
that land reforms were by and large not
implemented under the Congress raj. It
is an admitted fact that the sgrarian reform
legislations enacted by Congress Govern-
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ments could not give any relief to the poor
peasants and agricultural labourers. This
fact was flatly endorsed in the draft fourth
plaa which says :

“The main object of ceilings which
= 8 to re-distribute land to the
landless at a reasonable price ona
planned basis has thus been largely
defeated.”

In West Bengal, where former U. F. Go-
verament introduced genuine land reforms
and distributed 74 lakh acres of lands
to the landless peasants, the same vested
interests—landlords and reactionary forces
—began to raise a hue and cry throughout
the country. For the first time since in-
dependence, a land reform of such a
magnitude was introduced in cooperation
with the peasants’ movement. When jo-
tedars with thousands of guns in their
hands tried to obstruct the introduction of
these land reforms, the Government at
the centre shamelessly took the cause of
landlords and jotedars and rasised a cry of
law and order. When the U. F. Govern-
ment was toppled and the Congress satrap
Governor's rule was introduced,one of the
first steps he took was to announce the
giving back of bulk of the distributed
land to the jotedars. The peasants who got
the land through bitter struggle will never
agree to give up their hard-won right
under the U. F. Government. Every
effort on the part of Congress Government
to undo the land reforms will be met by a
determined and militant struggle by the
peasants and the working class of West
Bengal. No price will be too heavy for
these lakhs of peasants who have acquired
the land under the U. F. regime. The
force of the Congress Government and
jotedars will be met with resistance backed
by the democratic movement.

In Kerala, after the Namboodiripad
Ministry brought 2 measure of introduc-
tion of land reforms and the agricultural
workers and peasants began to implement it,
the Central Government joined hands with
a defector Ministry there headed by Mr,
Achutha Menon and let loose a reign of
terror with the help of thousands of C. R.P.
on the poor peasants and agricultural
workers. Within 21 weeks of the regime,
Kerala witnessed the murder of 21 agri-
cultural workers and peasants under the
Achutha Menon ministry.
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When land reform question comes, the
Centre will say that it is a State subject.
When the States try to introduce land re-
forms, the Centre will send C. R. P. and
B. 5. F. to suppress the agricultural wor-
kers and peasants. All such measures are
bound to fail. The landless peasants and
agricultural workers will unite and defeat
the y of landed int ts to keep
their hold over the rural areas, The 76
per cent of the poor peasants who own less
than 20 per cent of the land will no doubt
join the struggle for a radical programme of
land distribution. This will no doubt
transform the present bogus greenm revolu-
tion into a genuine red revelution and no
force on earth can prevent it,

The Food Corporation of India, despite
huge publicity campaign, has proved to be a
white elephant. The top heavy buresuc-
ratic apparatus has made the organisation
a den of corruption. Recently, certain
glaringly corrupt cases have been brought
to light in Calcutta which should pinpoint
the irregularities that are rampant in this
organisation.

Shri Susanka Mukerjee, P. R. O. of
Food Corporation of India, Calcutta Branch,
was involved in misappropriation of an
amount of Rs.5,42,000 of F. C. I. fund in
collusion with a flour mill at Howreh in
which case he prevented recovery of the
amount which was due from the mill by
issuing a false certificate saying that the
money was not due from the mill as the cor-
responding stock of wheat was not supplied.

‘Though this official was suspended on
25th March this year, he was allcwed to
enter the office on 26th after suspension and
remove some vital documents connected
with the misappropriation case. The
matter was then referred to the C.B.L
but after all the documents were removed.
This will make the C.B.I. investigation a
mere farce.

Now 1 learn from relisble sources that
some high officials in the F.C.1. who are
interested in protecting the corrupt offi-
cial are trying to hush up the whole case
by showing a belated recovery of the amount
and lifting the suspension order against the
official.

Recently, in the Andhra Assembly the
P.A.C. suggested thst the C.B.1. must go

into the fertilizer scandal which caused a
lose of Rs.3.77 crores to the government.
May I know whether the Central Govern-
ment accept the suggestion of the Andhra
Assembly for an inquiry by the C.B. I. into
the fertilizer scandal ?

Coming to the problem of rural indeb-
tedness, every year the exploitation by
the usurious moneylenders is intensifying.
An enquiry conducted by the Reserve Bank
of India in 1962 revealed that during ten
years the rura] indebtedmess of poor pea-
sants and agricultural workers has increased
three-fold i.e., from Rs. 900 crores to
Rs.2,489 crores. Now it would be well
over Rs. 3,500 crores as the lot of the pea-
sants and agricultural workers has made
no marked improvement.

‘The living condition of the agricultural
workers has deteriorated very much. An
sgricultural labourer and the membersof
his family in Maharashtra live on a per
capita income of Rs.100 to 110 per year, or
a little more than 30 paise per day. Thisis
how the socialism of Indira Gandhi is work-
ing in the villages of India.

The Food Minister is using his port-
folio for political gains for his party. When
syndicate boss of U. P., Shri C. B. Gupta
was controlling the affairs of the State, the
Food Minister took the role of progressi-
vism and talked of natiomalising the sugar
industry. When Shri C. B. Gupta was
toppled and the unholy alliance of Charan
Singh and his party came into power, he
conveniently dropped the demand for na-
tionalisation of sugar mills. Since I know
the part played by the Food Minister in
the decontrol of sugar to boost the profits
of the suger msgnates, I never had any
doubt about his hoax of the slogan of na-
tionalisation.

Therefore, instead of adopting a genuine
nptional food policy and genuine land po-
licy, the Food Ministry is resorting to anti-
pgop[e measures to add to the coffers of
foreign monopolists, Indian big business
and rural rich in the name of socialist food
policy.

The genuine democratic food policy can
be introduced only by defeating the bank-
rupt agrarisn policies which have played
havoc in our rural sector. The people gave
a fitting rebuff to this rotien policy even



303 D.G. (Min. Food & Agr.

[Sbri E. K. Nayanar]

before 1972, towards which the Food
Minister and his party are watching with
greedy eyes. If proper, effective and
immediate steps are not taken to imple-
ment the land reform legislation ensuring
distribution of land to the landless poor, if
repression against the peasants and agri-
cultural workers who are struggling for their
just demands continues, the day is not far
off when the army of landless masses will
forcibly take possession of whatever land
they can put their hands en. The great
Malayalam poet, Mahakavi Changanpuzha
said in one of his outstanding poems some
two decades ago :

Mathilakathu manoja manimaya

Nilayangalil vazhum prabhukale

Veruthayalli naale pulariyil

Pata varunnunde sookshichu kollanam.
It means : you feudal lords living in glitter-
ing palaces, in the safety of huge fortresses ;
don't take it lightly when we say thatin the

dawn of tomorfow the army of the landless
masses would be coming to attack you.

wfeduT & ag o 7% QA @ A
W w1 A0 B s fear T & 9w T
TwAT ¥ $S T W FT LT 4T EAT
afe forg o ¥ ag ﬁﬂwmwmﬁm

¥
EEE!
pasag Y

137
13

i
%
4
%

3
4

:

T
%
:
i;

:

APRIL 30, 1990  Comm. Develop. & Coop.) 304

®Y 8, oY aE ¥t A a7 @ R, Forawy
aﬂwﬁﬁmmﬁmwﬁl

T ATF BT grad #41 T6r g€ 7w
#1§ g it weeT ETw wR, ot wEar
s # wfgw 1 1947 7 fegamw

|
3
5
23
E
E
]
3

Pz
1%
R
iﬁ'

ﬁ% §

EEFELT
%iiiiéi
EREER

53
43
ﬂ'-ﬂcﬂ;-w

e
Z fz feeard” &Y o &y
BTo Ho #Hro FATIAT FT

gﬁ
23
EE
373
1
pE

e
g
A

1
:
3

]
3

%
£

g

i
5
4,
3
1

P FEPEEEEES
Zrigyatadadi
g" ;I-m igma‘:;m q
REPERCEE
FEREEEEE
1iii-c
il

i
2

i
%’,ﬂ
3=

1%



305 D.G. (Min. Food & Agr. VAISAKHA 10, 1892 (SAKA) Comm. Develop. & Coop.) 306

ﬂ&&ﬁwm FEmEEEE %
ghaE wmfmo mm rrEpErELs EXEpE_ ERE
Wm .m_mmw _u_t,m .Ew,mnﬂm,m‘.m.mmihhm, mm.mem,m.m.mﬁ mmﬂ

bEex mm ,m EerwnZEE m_wm
m.m .,,ut.m\mw\w % mmwmmwm * m_m ﬁm o
mmammmmmmemmwwm ﬁmmmmmwm (i mmemwam FEE
5 S EEEEEeesiLEs m--mmm FESEEE  FpiEpnEr e
a B mﬁm,qw“m.m.m,mﬁa W,m m.m.a % § mma w ,m_.a ~m.ﬁﬁ
mwmmm\m m fzwu.w..u:._mﬂ tm MWHW m m W_W.E&»mamm

R EBCYBEE YRR e REEEELERRer

R
o m%WMmﬁ w%wmawmmﬁmmm wmm.mmﬁﬂMMh@mamemmm
I NN T mmwmam T
‘mmk @Wsmm oy T A mm ERE pod &%
Fgeti ergcbls mhmmemnmhm-awmmemm%mmwmmmmmnawwm
H Al oG i mmmwhme
R it A e iy e
.ﬂwrur_m.m\mm ﬁw.”m.ﬂ%fm. ‘N\mwaatmﬁ‘m mmitmm wmﬁmm UWAW



307  D.C. (Min. Food & Agr. APRIL 30, 1970 - Comm. Develsp. & Coop.)

[sit qemex sTge]
FAT ATEAT § 6 HTT FT 90 NI THo
9 #1 92T, T, forad fe ¥ & w3 i
frami ®1 gon fax f§ gwe fiwr
A A FH FQ@ § | A FHE, TG

Shri Dinkar Desai (Kanara) : Mr.
Chairman, Sir, I am very sorry I am not in
a position to congratulate the Ministry for
their achievements. The Minister is boas-
ting that this year, the total production of
foodgrains will be 100 million tonnes. But
he is quietely forgetting the fact that the
per capita consumption has decreased
instead of going up. We cannot congratu-
late him on that.

My second complaint is about the effec-
tive price policy. This Government has
no effective price policy. Today, in my
area, cocount oil is being sold at Rs.8 a kilo.
The Government says that prices have
been brought down. Already, the oil
prices have gone up. Without oil, a man
cannot live. It is a fat and that is absolu-
tely necessary for health.

My third complaint is about the land
tenures. My hon. friend, the Agriculture
Minister says that land tenures have been
improved and that the cultivator has been
made the owner of the land. It is not so.
1 can give a number of instances. But as
there is no time, [will only give one classi-
cal instance of my area. Four districts of
my State, Dharwar, Belgaum, Bijapur
and Karwar have been transferred to Mysore
after reorganisation. When these four dis-
tricts were in Bombay State, the maximum
rent to be paid by a cultivator to the land-
lord was Rs.20 per acre. Now it is more
than Rs.100. This is the improvement they
have made. Thisis not done by the syn-
dicate Government. This has been done by
the united Congress Government Ministry
about four years ago. I do not know whe-
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ther the hon. Minister here who takes so
much interest in the kisans is aware of this
fact. 1 would like to know whether he is
aware that the rents have increased more
than four times. He will not say anything.
That means he is not aware of it. This is
the kind of land tenures. There are mil-
lions of labourers and kisans in this country
who do not own their land.

My further complain t is about coopera-
tive movement of which much has been
made. I can give you one instance of a
cooperative cashewnut factory which was
started inmy constituency about four years
ago. It has gone into liquidation. Why
it has gone into liquidation because Govern-
ment gives huge loans, sometimes, 70 per
cent to 80 per cent of the capital. To whom
is it given ? Because a coopérative society
is organised by a Congress leader, he is
a friend of the Minister and they want
votes at the time of elections; they give huge
loans. Irrespective of what the people
have collected as the capital for the coopera-
tive society, the Government gives any
amount of loan. That is political bribery,

nothing else. Sir, I come to the next
point. About fisheries development a lot
is said. 1 know last year we exported fi-

sheries products worth Rs.33 crores. And
year before last year we exported fisheries
products worth Rs.22 crores and most of
them are prawns.

An hon. Member : From Kerala,

Shri Dinkar Desai: Kerala and Mysore
also. Mysore has a coast line of 150 miles,
almost the same as Kerala’s coast but a little
less. But most of the prawns are exported
from Kerala ports. Mysore coast line is
also as rich as Kerala's coast line. But the
Central Government as well as the State
Government have neglected fisheries de-

elop t, parti ly, prawns production
in the Mysore coast. Please develop it
If you develop it, India can export prawns
worth Rs.100 crores. It will give excellent
foreign exchnage. That must be done.
What you are doing now is very lirtle. If
you want to catch more prawns, we have to
get big trawlers. Small boats won't do.

With regard to cashew nuts, last year we
exported cashew nuts worth about Rs.60
crores. This production can be increased.
But Government of India is not giving
sufficient attention to this matter. I can
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give you one instance. In my district
of North Kanara,in the Mysore coast, the
British Government in the olden days
planted casuarina trees on the sea shore.
They yield mno good timber. Its
timber, in our district they say, is
good for burning the dead body. It is
useless timber. Instead of casuarina trees
if you put cashew nut, you will really grow
gold. We have started an agitation for
growing more cashew nuts. Fisher-
men have no land. Remove the casuarina
trees and give the land to the poor fisher-
men and ask them to grow cashew nuts.
They are bound todo it. Itis anideal area
for cashew nut growing. The poor {isher-
men also will get & livelihood and it will
increase our export of cashew nuts. Now,
we are importing cashew nuts from Africa
we are importing cash.wnute from Africa
for processing. The Government of
India should ask the Mysure Government
to remove the casuarina plantetions from “he
sea shore and give that area to the fishermen
so that they can grow cashewnut,

I would like to say something about the
Forest Research [Institute. Nobody has
made that point before. It is in Dehra
Dun, a temperate zone. It is ell right fer
the Himalayan area. "t grows soft wood.
But what about hard wood ?  We have done
very little research in hard wood. Hard
wood is very important. Our district
grows a lot of teak which is hard wood. 80
per cent of my area is forest area. There
are vast forests in Madhya Pradesh also,
which are not in temperate zone. Unless
you have another research institute inthe
tropical area, you cannot do research in hard
wood. Itissaidinthisreportthst the forest
research that is done is done for increasing
the productivity of forests. How can you
do research for increasing the productivity
of forests in the hard wood area when the
institute is in the temperate zone.

1 would like to say something about dry
farming. The dry farmer has been very
much neglected. 80 per cent of our land
is in the dry farming area. The farmer in
the dry region is the poorest man. In
the three Five Year Plans what has been
achieved ? The rich peasant in the village
has become richer and the dry farmers have
become still poorer. I won't say that irri-
gating farmers should be naglected. You
have done something for him, but you have

not done actullly antyhing for the dry far-
mer who has to depend on the vagaries of
the monsoon and you know whatis the mon-
soon in this country.

] Sir, I wanted to make many more sugges-
tions, but unfortunately there is no time.
Finally I would only request the hon. Minis-
ter to consider my suggestions, seriously and
carry them out. I shall be very grateful.
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Shri A. T. Sarma (Bilaspur) : I thank
you for giving me at least five minutes.
Since there is no time to make a speech,
T will just pose some problems and offer
constfuctive suggestions.

First of all, from the report we are satis-
fied that there is improvement in the pro-
duction of foodgrains. But it is not bene-
ficial to the public. In the last two years we
have had bumper crops. The public be-
lieves that if the crop is satisfactory, prices
should come down, but in this case prices
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have gone up to such an extent that it is
unbearable to the public.

Why has the price not come down ? It
is because you have the procurement sys-
tem by which the transit chrges are added
to the original price. Again, you distribute
it to the licence-holder, he gives it to the
dealer and so on. Thus, 30 per cent is
added by way of transit charges to the ori-
ginal price. Over and above that, there is
also a certain amount of profit, so that when
it reaches the consumer, the price increases
by about 50 per cent. That is why the
price does not come down.

Since we are now having sufficient food-
grains, I request you to kindly give up
this system of contrel and procurement.
Let the price be decided by the public.

While you are making the country self-
sufficent in foodgrains, I find we are
becoming dependent on foreigners for
our tractors and agricultural implements.
To avoid one distress, we are welcoming
another distress. So, I request you to
make arrangements for producing all the
equipment for agriculture within the coun-
try so that we can do away with importing
them.

You are having sugar control. I do not
find any justification for partial sugar con-
trol. The production this year is double
than what it was two years ago. So, there
is no necessity for controlling sugar at all,
In fact, there is no scarcity at all. While
gur costs Re.1 per kilo, sugar costs Rs.2 per
kilo. 'The price has not come down be-
cause of control. If you leave it to the
public, the price of sugar and gur will come
down.

You are providing loans through the
banks to the cultivators but the interest is
not less than 10 per cent. Is it pot too
high ? I request you to reduce the rate of
interest.

Mine is an agricultural State. It has
water in sbundance in some parts and water
scarcity in other parts. You are going to
have 40 pilot projects for drought sreas.
I request you to allot at least two to my
State,

My State has a long coastal area and is
full of fishing potentiality, but that is not
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being improved. Of course, we are send-
ing fish to Bengal, but that is not sufficient.
If the Fisheries Department is improved in
my State, we can supply fish to the whole
of India.
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Shri Chenglaraya Naidu : May I
know from the Minister whether cultie
vating sugarcane is easier or cultivating
firewood is easier 7 While the Government
has fixed Rs.73 per tonne for sugarcame,
firewood sells at Rs.125 per tonne. Con=-
sidering this, will the Minister increase the
price of sugarcane to at least Rs.100 per
tonne? That is my only question.
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The Minister of Food and Agriculture
(Shri Jagjiwan Ram) : Sir, I am very
grateful to the Hon. Members of the House
for the various suggestions that have been
made for the improvement of the working
of agriculture and agricultural develop-
ment in the country, A complaint has been
made about the shortness of time. The
House is aware that 9 hours were allotted
by the Business Advisory Committee for
this ministry. But if the House now finds
that that 9 hours have been reduced to four
hours, T am not to blame. 1 would have
welcomed an addition of 4 hours, so that it
might have become 13 hours.

Shri Hanumanthaiya (Bangalore):
The rules of procedure have to be chang-
ed.

Shri Jagjiwan Ram : Whatever it may
-be, 1 would have wicomed 13 hours so that
members would have greater opportuni-
ties to make suggestions for improvement of
agriculture in this country, which is the
main base of our economy and which will
continue to be so for many years.

This year, the agricultural situation for«
tunately is satisfactory. So is the food
situation. In spite of failure of rain and
monscon in certain parts of the country,
drought  conditions in certain areas, cy-
clones in Andhra, even during the rabi
season the late winter rains and hailstorms,
certain diseases in paddy and wheat, in
spite of all these difficulties we are hopeful
that we would be able to produce 100 mil-
lion tonnee of foodgrains. The base for
agriculture is land. It will be ignoring facts
of history if one says that during the past
20 years, the Congress Governments have
not done anything about land reforms. Mr.
Jharkande Rai—he is notin his seat now—
will appreciate that one of the greatesg
achievements of the Congress Government,
was the elimination of landlordism in thig
country. (Inferruptions).

An Hon. Member : Question.

Shri Jagjiwan Ram : He will remember
what it meant in Russia to eliminate the
kulaks. I am just reminding the facts of
history., To say that nothing has been
done durihg the last 20 years would be
ignoring facts of history. 1 agree land re-
form has not been taken to its logical con-
clusion. I agree there are many lacunae
and many things have still to be done. In
major parts of the country, intermediatries
have been eliminated, but they still remain
in certain parts. Land tenure system and
rational rent system have not been intro-
duced uniformly throughout the country.
Mr. Dinkar Desai made that point. I
sgree there are weaknesses and lacunae
in our land reforms and it is necessary that
these should be revived. Otherwise, the
force of circumstances will take its own
course and tind a rational land system in
this country. I have no doubt about that.
The vast army of landless people who toil
on the land, who are the main producers
have to be, as far as possible, allotted lands
which may become available as surplus after
the enforcement of the ceiling Acts in
various parts of the country. We had a
Chief Ministers' Conference last year and
all these problems were considered. They
realised the gravity and urgency of the
situation. They also realised that early
action should be taken to distribute the
available surplus land among the landless
agriculturists and necessary assistance should
be given to them in the form of credit and
inputs so that they can cultivate that land.

Today the viability of agriculture does
not depend entirely on the land area. It
depends upon the method of  cultivation,
1 would like to take this opportunity to
congratulate the farmers of Punjab for what
they have achieved. But one should not
forget here that in Japan, which has not
done worse than Puniab, the largest holding
is 7 acres ; they do not have 30 acres or 50
acres. It is a factof reality. Inacountry
which is a predominantly agricultural coun-
try, where more than 80 per cent of the
population are engaged in agricultural pur-
suits, where the possession of land is not
only economic strength but also a symbol
of social prestige, the land hunger is bound
to be there, Therefore, it will be necessary
not to permit a person to possess more than
a certain limit of acreage that may be laid
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down by the legislature of the State con-
cerned so.that larger numbers of people may
be given even a small area of land in order
that they get the necessary social status in
the village community. We should not
forget the social aspect in this context. I
would say that though Land reform is a
State subject, the Centre has been taking
interest in this matter. Also, though there
are State Governments of various political
persuasions I would like to inform  the
House that there is realisation among the
State Governments of the urgency of the
problem of land reform.

After land, naturally water plays a very
important part in agriculture. About 25
per cent of our arable area has assured water
supply. The rest depends upon monsoon
or the rains. Therefore, dry farming will
have to be introduced in those areas.
Where there is shortage of water, water
management becomes a very important task,
We have undertaken that task.

There is the question whether flow irri-
gation is better or irrigation through sprink-
lers is better. While irrigation through
sprinklers is slightly costlier, there is no
doubt that it will command a larger area with
the same quantity of water. We have
been making research and investigation in
this matter, In certain arcas the farmers
have taken to it. If hon. Members would
like to see it, near Delhi itself some farmers
have introduced sprinklers. Instead of hav-
ing flow irrigation, they are having sprinkler
irrigation.

Then, we will have to provide the ne-
cessary inputs to the farmers. Inour
country a great preponderance of farmers
are small farmers, and there is no doubt
gbout it  that all these improvements in
agriculture have been taken advantage of
by the comparatively larger farmers. ' The
smaller farmers are not in a position to
absorb the new methods of agricultures,
they do not have the necessary credit faci-
lities and the inputs to take advantage of
the new methods of agriculture. So, in
this budget and in this plan we are taking,
I would say on a modest scale, certain, dis-
tricts in the country where special agencies
will be created to take care of the smaller
farmers and the marginal farmers, to make
necessary credit and inputs aveilable to them
8o that they can also take to modern agri-
culture and thereby the growing disparity

Ls21

in the rural areas may be reduced, so that
social imbalances which are inevitable if the
present situation ig permitted to continge
are reduced.

Inthe same way we are undertaking some
schemes for the chronically drought affec-
ted areas and there also, I think, certain
guideline has been laid down and I will
see that in the distribution of the districts
claim all States are taken care of.

About fertilisers I agree that our exten-
sion work so far as the use of fertilisers is
concerned is not quite efficient. There has
been not exactly a decrease in the consump-
tion of fertilisers but the fertiliser consump-
tion has not been as it was expected. From
that aspect there has been less consumption
of fertilisers. It is not less as compared
to the previous year. But there were certain
factore—as my friend Mr. Krishnamoorthi
knows in Madras year before last we stored
fertilisers worth Rs. 20 crores. Not that
the Madras farmers were bad or not willing
to use fertilisers but the weather conditiona
were such they could not use. When we
compare the fertiliser consumption in
Japan and fertiliser consumption in India we,
should not forget that every inch of arable
land in Japan hap assuced water supply.
and, therefore, fertiliger is. used in all cul-
tivable ares in Japan whereas in our coun-
try only 24 to 25 per cent is irrigated area
and whatever fertiliser is used is largely
used only in the irrigated areas and nom-
irrigated areas use very little fertilisers. But
if you take average consumption per acre
naturally that  will come down very much.
Therefore, while comparing our fertiliser
consumption With foreign countries that
important factor should be borne in mind,
But all the same ['agree that our facilities
for soil testing are not available in all areas
and [ am going to take certain steps so that
large number of soil testors will be available
in the countryside to provide these faci-
lities to the farmers.

Then, again we have not been able to
train our farmers so far as the mixing of the
fertilisers is  concerned and there also I
took up this matter with the fertiliser
manufacturers. They are having some ex-
tension work. We are going to train the
farmers and I am also encouraging manu=
facture of fertiliser globules which  will
provide the globules with the formulation of
the different varieties of fertilisers which
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will be required in different areas. That
will facilitate the use of fertilisers so far as
the farmers are concerned.

I do admit that there is a necessity for
greater training of the farmers in the use of
fertilisers. As regards high-yielding varie-
ties 0f seeds so far as wheat is concerned
I am told by the scientists that it will have
to be a continuous process to introduce new
varicties of high-yeldings seeds because one
seed after two to three years or perhaps
four years slightly degenerates and will not
have the same productivity and, therefore,
it has to be replaced by new varieties. Our
scientists are siezed with the problem and
taking necessary steps in the matter.

There is no doubt that in our anxiety to
become self-sufficient so far as cereals are
copcerned, other agricultural commodities
did not receive as much attention as cereals
did. Therefore as much research as was
done in respect of wheat, rice, jowar or
bajra has not been done so far as pulses and
oil sceds are concerned. [ have asked the
agricaltural research scientists to take up
pulses, oilseeds, cotton and jute and,
i think, within the next two or three years
we shall be in a position to get high-yelding
seeds of these commodities also.

About tractors, I know, in our country
there are large dumbers of farmers with
small holding and it will be beyond their
capacity to own their own tractors or other
agricultural implements. They can use
only hired tractors. That was the purpose
with which the agro-industries corporations
were eitablished so that they will introduce
customs service with tractors. We are
going to encourage even private parties
and cooperatives which will own tractors
and supply them on rental to the small far-
mers, That will be the only solution by
which we can take care of the small farmers.

The House is awsre that when I took
over this Ministry I said that the manu-
facture of tractors would be delicensed. It
was delicensed. Licences for nearly one
lakh tractors have been issued. If the
parties which have taken the licences pro-
ceed as they are doing at present, I think
within the next two or three years the coun-
try will be manufacturing as many tractors
as we will require, But in order to fill up
the gap We have been importing tractors

from other countries. It was my intention
to see that the farmers are fairly supplied
these tractors and, therefore, the work of
allotment of tractors was entrusted to pub-
lic bodies or agro-industries corporations.
It is for the State Governments as to what
method they will determine for the distribu-
tion of tractors through the agro-industries
corporations to the farmers. 1 hope they
will devise ways by which deserving cases
will get tractors.

Similarly, for tubewells, the big farmers
can take advantage of the credit facilities
available either from the cooperative societies
or from commercial banks but in the case of
small farmers it is difficult to take advantage
of these facilities. Two years ago we re-
quested the State Governments that what-
ever money was provided in the State Go-
vernmemnt's budget should be utilised only
for State tubewells and big farmers should
be left to take advantage of the credit faci-
lities available either from the cooperatives
or from the commercial banks, I attach
great importance to State tubewells because
that is the only method by which we can
provide irrigation facilities to the small far-
mers who sre preponderant in our coun-
try.

About fishery I would like to inform the
House that so far as the development of
minor harbour ports for fishery purposes
are concerned, we have a scheme by which
we meet the entire cost of development,
It will be for the State Governments to
take advantage of that.

[

We have also schemes to introduce large
number of fishing trawlwers so that we can
have deep sea fishing in which we are very
rich and which will provide the necessary
protein food to our countrymen and will
also get us larger foreign exchange earnings.
I think, some progress is being made in this
direction and in the next few years India
may be one of the important fishing coun-
tries of the world.

Similarly, about forest research, Dehra
Dun is one of the best forest research instis
tutes in this part of the world. I would
like to invite Members to visit the Forest
Research Institute, Dehra Dun, and sece
whether they are making experiments only
in soft wood or they are doing something
about hard wood also,. They have do ne
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very good work so far as hard wood is con-

cerned. 1 would like to inform the House

"D. G. (Mm. of 3%
Finance, eiz.)

Food, Agriculture, Community
Development and Cooperation.”

that we have sub-statiens in various climatic
regions of the country. Therefore, Dehra
Dun Institute is not isolated in a sub-
Himalayan region. It is taking care of
various climatic regions of the country and

having experiments in all varieties of wood.

I would specially ask my hon. friend, Mr.

Dinkar Desai who is such a knowledgable

person to vigit Dehra Dun and see what work

is being done there and, I am sure, he

will have all praise for this institute.

It is mot
I have tried

Sir, \here are many points.
possible to cover all the points.
to cover as many as possible Ihave taken
note of all the suggestions, I will ask my
Ministry to examine all the suggestions
made by the hon. Members.

Shri Chengalraya Naidu : At lecast
say something about sugarcane which is
selling at the rate of fire-wood.

Shri Jagjiwan Ram : So far as sugar is
concerned, this year, it has been a problem.
I am still trying to find some method by
which some additional sugar can be exported
and I will see what method we can devise
80 that sugarcane grower gets remuneration
price for his sugarcane.

Mr. Deputy-Speaker : May I put all
the cut motions together to vote ?

Several Hon. Members : Yes.

Mr. Deputy-Speaker : Now, I put all
the cut motions together to the vote of the
House.

Al the cut motions woere put and negationd.

Mr. Deputy-Sp : The q
is :

“That the respective sums not ex-
ceeding the amounts shown in
the fourth column of the order
paper, be granted to the President,
to complete the sums necessary
to defray the charges that will
come in course of payment during
the year ending the 31st day of
March, 1971, in respect of the
heads of demands entered in the
second column thereof against
Demands Nos. 29 to 33, 115 and
116 relating to the Ministry of

‘ﬂ-mﬁmum,

19.00 hrs.
MINISTRY OF FINANCE ETC. ETC.

Mr. Deputy-Spéaker : Now, I put the
Demands of the other Ministries to the vote
of the House.

The question is :

““That the respective sums not exceed-
ing the amounts shown in the fourth column
of the order paper, be granted to the Pre-
sident, to complete the sums necessary to
defray the charges that will come in course
of payment during the year ending the 3151
day of March, 1971, in respect of the heads
of demands entered in the second column
thereof against—

(1) Demands Nos. 14 to 28 and 107"
to 114 relating to the Ministry of
Finance ;

(2) Demands Nos. 37 to 41 and 118
to 120 relating to the Ministry of
Health and Family Planning and
Works, Housing and Urban De-
velopment ;

(3) Demsands Nos. 61 to 63 and 124
relating to the Mipistry of Infor-
mation and Broadcasting ;

(4) Demands Nos. 72 and 73 relat-
ing to the Ministry of Law ;

(5) Demands Nos. 77 to 81 and 129
to 131 relating to the Minist1y of
Shipping and Transport ;

(6) Demands Nos. 84 to 86 relating to
the Ministry of Supply ;

(7) Demands Nos. 87 to 90, 133.and
134 relating to the Ministry of
Tourism and Civil Aviation ;

(8) Deiends Nos. 91, 92 and 135

- relating to the Department of
Atomic Energy ;

{9) Demands Nos. 93 to 97, 136 and
137 relating to the Department of
Communications ;
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(10) Demand No. o8 relating to the
Department of - Parliamentary
Affairs ;

(11) Demand No. 101 relating to
Planning Commission ;

(12) Dan;nd No. 102 relntlng to Lok
Sabha ;

(13) Demand 6. 103 relating to Rjya

Sabha ; snd

(14) Demand No. 104 relating t'o“ﬂ.;'
Secretariat of the Vice<President.”

T he motion war adopied.
[The motions for Demands _far G'rmm
an respect of Ministry of Finance ete. which

were adopted by the Lok Sabha are repro-
duced below—Ed.].

Deminp No. 14—MinisTry of FINa-
NCE :

‘That a sum not exceeding Rs.2,86,91,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day. of March, 1971, in
respect of ‘Ministry of Finance'."

Demaxp No. 15 —Customs

“That 2 sum not exceeding Rs.8,47,62,000
be granted to the President to complete the
shim neceéssary to t!efrlr the chiargds which
will ¢come in course of payment during the
year endinig the 31st day of March, 1971, in
respect, of «Customs'.'

D.mA.NDI _No, 16—UnioN Excise

“That a sum not exceeding Re.14,49,33,000
be granted to the President to.complete
the sum necessary to defray the charges
which will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Union Excise Duties’."”

‘DEMAND No. 17—TAxEs  ON- INCOME
INCLUDING CORPORATION TAX ETC.

“That a sum not exceeding Rs.15,
79,76,000 be granted to the President to
complete th:. sum necessary to defrdy the
charges which wlll come in course of pay-
ment during the year ending the 31st day

D. G. (Min. §f - RPRIL 90,197 -

Wifdnce, otz)) $28
of March, 1971, in'respect of “T¥xes on In- -
cm‘in'cluding Corporation Tdx etc'.”

‘Dm:m No. 18—Sramps

Th.at a sum mnot exceeding Rs.3,90,
52.000 he granted to the President to com-
plete the sum necessary to defray the charges
which will come in cpurse of payment duripg
\.hemr ending.the 31st day of March, 1971,
in respect. of *Stamps’.”

Dixano No. 19—Auvprr

‘That a sum not exceeding Rs.23,25,
001)60 ‘be granted to the President to
oompletu the sum necﬂnry to defray the
char;u which will come in course of pay-
ment during the year ending the 31st day
ofMarch, 1971, inreppect of «Audit’.”

Demanp No. 20—Currency
CoINaGe

‘That & sum not exceeding Rs.13,
76,97,000 be gnnud to the President to
complete the sum nectntry to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1971, in respect of “Curtency
and Coinage”.”

AND

Demanp No. 21—MINTS

“THat a sum not exceeding Hs.3,00,04,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment durmg the
year ending the 31st day of March, 1971,
in respect of ‘Mints"."”

Demawp No. 22—KorAr GoLp Mines

‘That a sum mnot exceeding Rs.5,77,
61,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the st day of March,
1971. in respect of +Kolar Gold Mines'.”

Dmm No. 23—PENsIONS AND OTHER
RETIREMENT BENEFITS

”Phat & sum mnot exceeding Rs.7,51,
09 000 be granted to the President to com-
plete the sum neaeuiry to defray the charges
whlch will come in course of payment dur-
mg the year ending the 31st day of March,
1971, in respect of 'Pe:umlu and other Re-
tireftent benifits** < -
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‘DD No. 24—OrioM  FACTORIES
mALn_wm wonis'_

“That a sum not exceeding Rs.1,00,
55,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in coufse of payment during
the year ending the 31st day of March, 1971;
in respect of ‘Opium Factories and Alhlmd
Works'.”

Dnuxn No. :
EXPENDITURE OF THE MINISTRY OF
FINANCE

““That a sum not cxi:'eedin"g Rs.26,87,
30,000 be granted to the President to
complete the sum neoeunr,r to defny the
chirges which will come ip course of pay-
ment during the year ending the 31st day of
March, 1971, in respect of ‘Other Revenue
Expenditure of the Ministry of Finsnce’.”

DeMAND No. 26 ~GRANTS IN AID TO
© STaTE AnD Union TERRITORY
GOVERNMENTS

"I'hn a sum not cxoeeding Rs.4,12,
60,93,000 be grnted to the Pmndem to
complete the sum necessary to defray the
charges which will come in eourse of pay-
ment during the year ending the 31st day of
March, 1971, in respect of ‘Grants, in-aid
to State and Union Territory Govern-
ments'.”

Deaanp No. 27- MISCELLANEOUS
AD)JUSTMENTS BETWEFN THE CEN-
TRAL AND STATE AND UNION Tn
RITORIES GOVERNMENTS

.*That a sum not exceeding Re.34,12,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during
the year ending the 31st day of March. 1971,
in respect of *Miscellancous adjustments
between the Central and State Union Ter-
rll:orlel Goveraments'.”

Demanp No. 28—an\arm0N Pu-
MENTS

. "I'hst ) sum_not_ me_edinx RsL84,00G
be granted to the Pregident to_complete the
sum hecuury to defray the charges which
will come in course of payment during the

yedr ending the 31st day of Marech, 1971,
in reapect of ‘Prepartition-Paymemts’ ™~
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Demaxo No 107-—Cn-rru OUTLAY
" ON THE ]mmm chunn'r PRESS _

Il

'T’I:-t 2 sum not exceeding RI.S?.DS,ODG
be granted to the President to complete the
sum neceunry to defray the charges which
will come in course of payment during the
!ca’r end.m,g the 31st day of March, 1971, in
uspect of *Capital Ouﬂajf on the India Secu-
rity Press”.”

Dmum No 108—CAPITAL OUTLAY
on CURRENCY AND COINAGE

"“That a sum not exceeding Rs.12,18,
07,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing 1he year .endingthe 31st day of March,
1971, in Tespect of C.pual Outlay on Cur-
rency and Colnag:

Dnlmn No 109—CAPITA|, OUTLAY
ON MiINTs

“That # sum not exceeding Rs.41,62,000
be granted to the Presideat to complete the
sum necessary to defray the charpes which
will come in course of payment during the
year ending the 31st day of Maich, 1971, in
respect of 'Capu:nl Oulluy on Mints'.”

“Drvarp No. 110~Caprrar oUTLAY
ON KoLar GoLp Mines

‘That_a sum not exceeding Re. l 18,
83,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment during
the year ending the 31st day of March, 197%,
in respect of ‘Capital Qutlay on Kolar Gold
Mines'."”

Demanp No. 111 —CoMMUTED VALUR
OF PENBIONS

. “That a sum not exceeding Rs. 5,94,
37,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment
during the year ending the 3fst day of March,
1971, in respect of ‘Commnted Value of
Pensions’.”

Demaxe. No. 112—OTHER: CAPITAL
OUTLAY OF THE MINISTRY OF
FINANCE

“That .a sum nat GIGQ“II“ Ra.1,65,13,
0D0be granted to the President to complete
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the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st day of March,
1971, in respect of «Other Capital OQutlay
of the Ministry of Finance'.”

Demanp No. 113—CAPITAL OUTLAY
oN GRANTS TO STATE GOVERN-
MENTS FOR DEVELOPMENT

«That a sum not exceeding Rs.25,59,
97,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment during
the year ending the 31st day of March, 1971,
in respect of *Capital Outlay on Grants, to
State Governments for Development’.”

DemMAND No. 114—LOANS AND ADVAN-

CEs BY THE CENTRAL GOVERNMENT

“That a sum not exceeding Rs.4,02,
§4,89,000 be granted to the President to
complete the sum necessary to  defray the
charges which will come in course of pay-
ment during the yer ending the 31st day
of March, 1971, in respect of ‘Loans and
Advances by the Centrsl Government'."

Demanp No. 37—MINISTRY OF
Herta AND FAMiy PLANNING
AND Works, HousinGg AND URBAN
DEVELOPMENT

«That a sum not exceeding Rs.60,64,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during
the year ending the 31st day of March, 1971,
in respect of +Ministry of Health and
Family Planning and Works, Housing and

Urban Development’.

DeMAND No. 38—MEDICAL AND PUB-
Lic HeALTH

«That a sum not exceeding Rs.21,65,
05,000 be granted to the President to com-
plete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1971, in respect of ‘Medical and
Public Health".” :

Demanp No. 39—PUBLIC WORKS
«That a sum not exceeding Rs. 35,59,

67,000 be granted to the President to com-
plete the sum necessary to defray the charges

APRIL 30, 1970

Finance, #ic.): 332
which will come in couse of payment during
the year ending the 31st day of March, 1971,
in respect of ‘Public Works"."

Demanp No.
PrINTING

“That a sum not exceeding Rs.12,64,
42,000 be granted to the President to com-
pletethe sum necessary to defray the charges
which will come in course of payment
during the year ending the 315t day of March,
1971, in respect of ‘Stationery and Prin-

ting’.

40—STATIONERY AND

Demanp No. 41—OTHER REVENUE
RE OF THE MINISTRY
oF HEALTH AND FAMILY PLANN-
NG AND Works, Housing Anp
URBAN DEVELOPMENT

«That a sum not exceeding Rs.2,44,
40,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st day of March,
1971, in respect of' Other Revenue Expen-
diture of the Ministry of Health and Family
Planning and Works, Housing and Urban
Development®.”

Demanp No. 118—CarITAL OUTLAY
ON PusLic WORKS

‘That a sum not exceeding Rs.8,88,
33,000 be granted to the President to com-
plete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1971, in respect of’ Capital out-
lay on Public Works'."”

Demanp No. 119—Dermt CapiTAL
OUTLAY

“That a sum not exceeding Rs.5,32,
41,000 be grated to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Delhi Capital outlay®.”

Dmvare No. 120—OtHER CAPITAL
OUTLAY OF THE MINISTRY OF
Hearte aND FaMIiLy PrLannNine
AND WoRrks, HOUSING AND URBAN
DEVELOPMENT

“That a sum not exceeding Rs.17,79,
44, 000 be granted to the President to com=
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plete the sum mnecessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1971, in respect of *Other Capital
outlay of the Ministry of Health and Fa-
mily Planning and Works, Housing and

"

Urban Development’.

Demanp No. 61—MINISTRY OF INFOR-
MATION AND BROADCASTING

“Thet a sum not exceeding Rs.21,80,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
yesr ending the 31st day of March, 1971,
in respect of ‘Ministry of Information and
Broadcasting'.”

DxMAND No. 62— EROADCASTING

“That a sum not exceeding Rs.10,57,
40,000 be granted to the Pesident to com-
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31at day of March,

b

1971, in respect of 'Broadcasting'.

Dmuaxp No, 63—OTHER REVENUE
EXPENDITURE OF THE MINISTRY OF
INFORMATION AND BROADCASTING

“That & sum not excecding Re.6,74,
69,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st asy of March,
1971, in respect of' Other KRevenue Ex-
penditure of the Ministry of Information
and Broadcasting’.”

DEMAND NO. 124—CAPITAL OUTLAY
OF THE MINISTRY OF INFORMA-
TION AND BROADCASTING

“That & sum not exceeding Rs.4,43,
18,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st day of March,
1971, in respect of ‘Capital Outlay of the
Ministry of Information and Broadcasting’."

DimManp No. 72—MINISTRY OF LAw

“That a sum not exceeding Rs.79,89,600
be granted to the President to complete the
sum necessary to defray the charges which
will come in tourse of payment during the
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year ending the 31st day of March, 1971, iii
respect of ‘Ministry of Law'.”

Demanp No. 73—OTeER Revenue
EXPENDITURE OF THE MINISTRY
or Law

“That a sum mnot exceeding Rs.1,70,
62,000 be granted to the President to com=
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st day of March,
1971, in respect of ‘Other Revenue Ex-
penditure of the Ministry of Law'.”

Demanp No, 77—MINISTRY OF SHip-
PING AND TRANSPORT

“That a sum not exceeding Rs. 1,21,
18,000 be granted to the President to com«
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st day of March,
1971, in respect of ‘Ministry of Shipping
and Transport'’.”

Demanp No. 78—Roaps

“That a sum not exceeding Rs.18,99,
85,000 be granted to the President to com-
plete the sum necesary to defray the charges.
which will come in course of payment dur--
ing the year ending the 31st day of March;
1971, in respect of ‘Roads’.”

Dmsaxp  No.
MARINE

79—MERCANTILE

“That a sum not exceeding Rs. 3,60,
78,000 be granted to the President to com-
plete the sum necessary to defray the
charges which will come in course of pay-~
ment during the year ending the 31st day
of March, 1971, in respect of *‘Mercantile

Marine'.

DeManp No. 80—LIGHT HOUSES AND
LiGHT sHIPs

“That a sum not exceeding Rs.1,19,
18,000 be granted to the President 10 com-
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st day of March,
1971, in respect of ‘Light houses and
Light ships."”

Devanp No. 81—OTHER REVENUE
ExpENDITURE OF THE MINISTRY

OF SHIPPING AND TRANSFORT
“That & sum mnot exceeding Rs.4,21,
12,000 be granted to the President to ccm-
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plete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1971, in respect of ‘Other Re-
venue Expenditure of the Ministry of Shipp-
ing and Transport’.”

DeEMAND NoO. 129—CAPITAL OUTLAY
oN Roaps

“That & sum not exceeding Ra. 45,52,
84,000 be granted to the President to com-
plete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 3%st day of
March, 1971, in respect of ‘Capital Outlay
on Roads’."

DeMAND No. 130—CAPITAL OUTLAY
on PorTs

““That a sum not exceeding Rs.7,09,
50,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st day of March,
1971, in respect of *‘Capital outhy on
Ports".”’

Demanp No. 131—OTuER CAPITAL
oF THE MINISTRY OF SHIPPING
AND TRANSPORT
“That a sum not exceeding Rs.13,77,
39,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day - of
March, 1971, in respect of “Other Capital
of the Ministry of Shipping and Trans-
port’.”

DeMAND No. 84—MINISTRY OF Sup-
PLY

" ““That a sum not e:cecdlng R.nj" 22,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31s day of March, 1971, in
respect of ‘Ministry of Supply’.”

DemanD No, 85—SuppLIES AND Dis-
POBALS

“That a sum not exceeding Rs.3,65,
39,000 be granted to the President to com-
plete the sum necessary to del‘rly phe charges
which will come in course of payment
during the year ending the 31st day of March,

| APRIL 39, 1970.
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1971, in respect of ‘Supplies and Dispo-

DeMAND No. 86—OTHER REVENUE
EXPENDITURE OF THE MINISTRY
ijPrL?

“That a sum not exceeding Rs.36,91,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1971,
in respect of ‘Other Revenue Expenditure of
the Ministry of Supply".”

DemaND No. 87—MinNisTry oF Toor-
1sM AND CIvIL AVIATION

‘“The a sum not excteding Rs. 21,01,000
be granted to the President to complate
the sum necessary to defray the charges
which ‘will come in course of payment
during the year ending the 31st day of
March, 1971, in respect of ‘Ministry of
Tourism and Civil Aviation*."

DemManD No. 88—MEeTreoROLOCY

“That a sum not exceeding Rs. 4,17,68,000
be granted to the President to complete
the sum necessary to  defray  the
charges which will come in course of pay-
ment during the yeat ending the 31st day
of March, 1971, in respect of ‘Meteorology’."”

DemMAND No. 89—AviATiON

“That a sum not exceeding Rs.11,83,
37,000 be granted to the President to com-
plete the sum necessary  to defray the
charges which will come in cours: of pay-
ment during the year ending the 31st day
of March, 1971, in respect of ‘Aviation'”

Demaxp . No. 90—Otumr = RevENUE
EXENDITURE OF THE MINISTRY
oF TourisM AND CIVIL AVIATION

“That a sum not exceeding Rs.3,80,
16,000 be granted to the Presiden* to com-
plete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 3lst
day of March, 1971, in respect of ‘Other
Revenue Expenditure of the Ministry of
Tourism and Civil Aviation’,”

Demanp No. 133—CApITAL OUTLAY

oN AVIATION

_ "Tha_t a sum not exceeding Rs. 9,08,10,
000 be granted to the Piesident to complete
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_the sum necessary to defray the charges
.which will come in couse of payment dur-

ing the year ending the 31st day of March,

1971, in respect of ‘Capital outlay on
L1

Aviation’.

Demanp No, 134—Otuer CariTAL
OUTLAY OF THE MINISTRY OF
TourisM AND CIVIL AVIATION

‘That & sum not exceeding Rs.11,25,
83,000 be granted to the President to com-
plete 'fhg sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1971, in respect of *Other Capital
Outlay of the Ministry of Tourism and Civil
Aviation.'."

DemanD No. 91—DEPARTMENT OF
Atomic ENERGY

*That a sum not exceeding Rs.26,80,000
be granted to the Presid n* to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of Ma-ch, 1971, in
respect of ‘Department of Atomic Energy'."”

Demanp No. 92—OTHFR REVENUE
EXPENDITURE OF THE DEPARTMENT
ofF Atomic ENercy

‘That a sum not exceeding Rs.31,86,
80,000 be granted to the President to com-
plete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1971, in respect of * Other Re-
wenue Expenditure of the Department of
Atomic Energy.’.”

DeMAND No. 135—CAPITAL OUTLAY

OF THE DEPARTMENT OF ATOMIC
ENERGY

“That a sum not exceeding Rs.45,27,
41,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st day of March,
1971, in respect of' Capital outlay of the

Department of Atomic Energy”.

Demanp No. 93—DEPARTMENT OF
*“That a sum not exceeding Rs.13,74,000
be granted to the President to complete
the sum bpecessary to defray the charges

Ls &
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which will come in course of payment dur-
ing the year ending the 31st day of March,
1971,in respect of ‘Department of Com-
munications®,”

Demanp No. 94—Overseas Commu-
NICATIORs SERVICE '

‘That a sum not exceeding Rs.3,62,
87,000 be granted to the President tb com-
plete the sum necessary to defray the charges
which wi'l come in course of payment dur-
ing the year ending the 31st day of March,
1971, in respect of ‘Overseas Communica-

tions Service'.”

Demanp No. 95—Posts AND TELE-
GRAPHS (WORKING EXPENSES)

“That a sum mnot exceeding Rs.2,07,
22,80,000 be granted to the President to
complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1971, in respect of ‘Posts and
Telegraphs (Working Expenses.)”.”

Demanp No. 96—Posts aND TELE-

GRAPH DIVIDEND TO GENERAL
RevENUES, APPROPRIATION TO
ResErRVE FUNDS AND REPAYMENTS
OF LOANS FROM GENERAL REVENUES

“That a sum not exceeding Rs.31,60,
63,000 be granted to the President to com- |
plete the sum necessary to defray the charges
which wi'l come in course of payment during
the year ending the 31st day of March, 1971,
in respect of ‘Post and Telegraphs-Dividend
to General Revenues Appropriation to
Reserve Funds and Repayments of Loans
from General R

Revenues.'
Demanp No. 97—OrHER REVENUE
ExXpPENDITURE OF THE DEPART-
MENT OF COMMUNICATIONS

«That a sum not exceeding Rs.37,50,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1971,
in respect of ‘Other Revenue Expendiiure

KT

of the Depsrtment of Communications'.

Demanp No. 135—CaPITAL OUTLAY
ON PosTS AND TELEGRAPHE (NOT
MET FROM REVENUE)

«That a sum not exceeding Rs.73,55,

- $3,000 be granted to the Presldent to com.
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plete the sum necessary o defray the
charges which will come in course of pay-
ment during the year ending the 31st
of March, 1971, in respect of «Capital out-
lay on Posts and Telegraphs (Not met from
Revenues)'.”

Demanp No. 137—OtHER CaPITAL
QUTLAY OF THE DEPARTMENT OF
COMMUNICATIONS

“That a sum noc exceeding Rs. 1,53,
17,000 be granted to the President to com=
plete the sum necessary to defray the charges
which will come in coursc of payment dur-
ing the year ending the 31st day of March,
1971, in respect of *Other Capital outlay
of the Department of Communications'."

Demanp No. 98—DEPARTMENT OF
PARLIAMENTARY AFFAIRS

*That a sum not exceeding Rs.10,72,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Department of Parlia-
mentary Affairs"’" —

Demano No. 101—Pranwing Com-
MISSION

‘That a sum not exceeding Rs.1,26,
41,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1971, in respect of’ Planning Com-
mission’.”

Demanp No. 102—Lok SABHA

“That a sum not exceeding Rs. 2,28,
39,000 be granted to the President to com-
plete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1971, in respect of Lok Sabha’.”

DamanD No. 103—RAjJYA SABHA

‘That a sum not exceeding Rs.90,89,000
be granted to the President to complete the
_um necessary to defray the charges which

witl come incourse of payment durifg the

- 'year ending the 31st day of March, 1971, in

respect of ‘Rajya S‘Ibhl' a

Demanp No. lm—SzcnnrmmT OF
THE VICE PRESIDENT

‘That a sum not exceeding Rs.2,75,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1971,
in respect of ‘Secretariat of the Vice
President.’.”

18.59 hrs.
APPROPRIATION (No. 2) BILL® 1970

The Minister of State in the Ministry
of Finance (Shri P. C. Sethi) : I beg to
move for leave to introduce a Bill to autho-
rise payment and appropriation of certain
sums from and out of the Consoclidated Fund
of India for the servicesof the financial
year 1970-71.

19.00 hrs.

Mr. Deputy Speaker
is @

i The question

““That leave be granted to introduce a
Bill to authorise payment and ap-
propriation of certain sums from
and out of the Consolidated Fund
of India for the services of the fi-
nancial year 1970.71."

The motion was adopted.

Shri P. C, Sethi :
the Bill.

Sir, 1 introduce+

Sir, I beg to move+ :

““That the Bill to authoise payment and
appropriation of certain sums from
and out of the Consolidated Furd
of India for the services of the
financial year 1970-71, be taken
into consideration.”

Mr. Deputy Speaker : Mr. ShWn Chan-
dra Jha.

*Published in Gazette of India Extraordinary Part I, section 2, dated April 30, ie}o._
-l Introduced/moved with the recommendation of the President.
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Mr. Daputy-Speaker : He has said tha
he wanted to make certain points on the de-
wands guillotined. - [ have given him per-
mission to speak for five minutes.
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ot Leaiid , .
WA ATHA W1 @Y § 99 sTA A The motiom was adopted.

Mr. Deputy-Speaker : The question

“That the Bill to authorise paymen
and appropriation of certuin  sums
from and out of the Consolidated

Mr. Deputy-Speaker : Now, the ques-

tion is :

"“That clauses 1, 2, 3 the Scheduls,
the Enacting Formula and the Title
stand part of the Bill"

The motion was adopted.

. Clauses 1,2, 3, the Schedule, the Enac-
:zgsﬁgm and the Title were added to
1 .

Shri P. C. Sethi : Sir, 1 move :
‘“That the Bill be passed.”

Mr.

is

Deputy-Speaker : The question

“That the Bill be passed.”

The motion was adopted.
19.09 hrs.
The Lok Sabha then adjourned till

Eleven of the clock on Friday, May. 1,
1970/V assakha 11, 1892 (Saka).



